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GOVERNMENT OF INDIA. .
' LEGISLATIVE DEPARTMENT.
PROCEEDINGS OF THE INDIAN LEGISLAM COUNOCIL ASSEMBLED msli

THE PROVISIONS OF THE GOVERNMENT OF INDIA ACT, 1915
(5 &6 Geo, V, Ch, 61), -

The Council met at the Council Chamber at Viceregal Imdge, Simla, on
Wednesday, the 27th September, 1918.

PRESENT :
dis Excolloncy BARON CHELMSFORD, P.C., G.M.81., G.M.LE., G.01.G.,, Vioeroy

and QGovernor General, presiding, and 66 Members, «f whom 49 were
Additiqnal Members. : .

. - STV
OATH OF OFFICE. - - L
ERVA A L N .

I IL &

- s following Additional Members made the prescribed oath or Affirmation
-0f allegiance to the Ctown : — - '

. -The Hon'ble 8ir Ibrahim Rahimtools, Kt., 2.LB.,

L Sir Fagulbhoy Currimbhoy, Kt.

QUEST"INS AND ANSWLRS.
‘Thé Hon'ble 8ir Fa: - Ibhoy Currimbhoy asked :—
1w (a) Has the report of the Indian Fnaneo and Currency Commission ;{gm

hoen considered by Government ? Fisasos nnd
urrenny .
Oommisajon,

1

(b) 'If net, do Government intond to consider tho veport - at- an ‘early date
“vithout putting off such considoration till tho termination of the war ?

Tha ﬁoﬁ’ble Sir William Meyenr replicd :--

. " 1 explained the position in my xeply to a question by the Hon’hle
‘Rao Bahadur B. N, Sarma at the last mecting of Council, The Governmont do
.ot consider that there arc any grounds for modifying .tho decision there
referred to, v#2., that consideration of tho recommendations of t! 9 Commission
shon' be deferred until normsal conditions return.” '

.

Ci6stp ( 59 ) 1



62 QUESTIONS AND ANSWERS.

(27rE Serremnry, 1916,] [Sir Fazulbhoy Currimbhoy ; Sir Wil-
liawm Meyer ; Sir C. Sankaran Nair.]

The Hon'ble Sir Fazulbhcy Currimbhoy asked :--

Appatat, 2. “(a) Was the following recommondation made by the Indian Finance
committos 330 Currency Commission : —

the question

fiimamter < Woaro notin a position to report either for or against the establishment
St of a State or Contral Bank, but wo rogard tho subjoct as one which deserves
fadia.®  carly and caroful consideration, and suggest the appointment of a small oxport

committee to examine tho whole question in India, and either to pronounce
against the proposal or to work out in full detail a concrete schome capablo of
immediate adoption.’

() Ifso, do Government intend to appoint the proposed committee at an
carly dato ? ” :

The Hon'ble Sir Willia,‘m Mcyer replied :—

* The answer to (a) is in the aflirmative.

(0) The decision reforred to in my answor to the ITon’ble Member’s pravious
question applios to thisas to other recommendations and suggestions made by
the Commission.”

The Hon’ble Sir Fazulbhoy Currimbhoy asked :—

Repert of 3. «“(n) Will Government be pleased to state whether thoy have reccived a
:g‘:'.::n}.. copy of the Report of tho Royal Commission on venercal diseases ?

Discases. (%) If so, do Government Froposo to give offect to such of its recommend-

ations (if any) as aro capable of being adapted to suit the needs of, and of being
enforced in, this country P

(é) If the answer to (8) is in the negative, will Government be pleased to
consider the necessity of holding aninquiry reg.nding vencreal diseases at a
very early date?

() Does history prove that there is always an increase of vencreal dis-
eases after a war?

(e) Can Government give any figures as regards the oxtent of provalencd
of such diseases in this country before and since the war; and any information
regarding the facilities for treatment for the enlightonment of the ignorant and
for the protection of the innocent with reference to such discases?

The Hon’ble 8ir C. Sankaran Nair replied :—

“(a) The Government .:f India have received a copy of the Report of the
Royal Commission on Vencreal Diseases.

(8)and (¢) The Government of Tudia have recently commended tho
Report and conclusions of the Commission to the consideration of J.ocal Govern-
ments.

(@) So far as the Goverument of India are aware, there is no evidence that
within modcin times there is an increase of venereal diser.os aiter a war.

(¢) There are no veliable figures rezarding the prevalence of venereal
diseases in India, except in regard to (1) the number of cases treated in State



QUESTIONS AND ANSWERS. 61

[Sir C: Sankaran Nair ; Sir Fazulbloy [27TH BerTEMBER, 1916.]
Currimbhoy; Sir Robert Ghllan.] : ‘

ﬁublic, State special, local fund, railway, private aided, and private non-aided
ospitals and dispensaries in British India, statistics for which for 1913 are
iven in the Btatistical 'Abstract for British Indis, Volume III, Public Health,
918-14, and (3) ratios of admissions and deaths to | of the British and ’
Indian Army in India given in the returns appended to the Annual Report of
- the Sanitary Commissioner with the Governraent of India for 1914. These
figures, however, give no idea of the prevalence of venereal diseases throughout
the country, nor would it be possible to obtain accurate statistics, because the
majority of sufferers seek aid from private practitioners or neglect treatment
altogether, There are mno special facilities in India for treatment, such as, for
example, separate hospitals and dispensaries. This and other points referred to
" in the latter balf of question (e) in so far as they are dealt with in the conclu-
sions of the Royal Commission have been referred, as already stated, to the
consideration of Local Governments.” N

' The Hon'ble Sir Fagnlbhoy Currimbhoy ssked :—

4. “ (a) Will Government be pleased to lay on the tablo a statement showing Ratlway,
the number of collisions on the different Indian railways in 1916 and 1916 ?  geriag
. (b).1As a result of inquiry into each case of collision what action, if any,
has been taken to prevent a recurrence in future ? _
(¢) Have collisions op Indian railways been more frequent during the
las$ quinquennium than during any preceiing quinquennium P -
(d) Do Government propose to consider the desirability—

(s) of devising comprehensive measures for the prevention of colli-
sions, and . o _

(#) of having the whole matter thomtﬁhly investigated by & mixed
committee of officials and non-officials on which Indians are
.adequately represented ?

- 'The Hon'ble Sir Robert Gillan replied :—

~ “(a) As the accident returns are now compiled for the official year, a state-
ment® showing the number of collisions on the different railways during 1914-
1916 and 1915-1916 is laid on the tible. The number o persons killed a:d
injured in collisions during these two years was 31 and 175, respectively.

(0). It is the duty of Goverpment Inspectors to bring to the special notice
of the Railway Board all cases of a serious nature. The number of such cases
reported in 1914-I5 and 1916-16 vas 26. In 19 of these cases, it was fonnd
that- the collisions were due to ne%]oct of rules, and no action was necessary
beyond the punishment of the officials in.fault. In 7 cases, it was found
possible to adopt additional safeguards against the recurrence of accidenta.

(¢) The number of collisions in the quinguennium ending 1910 was 1,008 ;

in the quinquennium ending 1916-16, it ;wr.ﬂ,O%. - The figures for the latter
.period show a marked improvement over those for the preceding period when
--the fact is taken into consideration that the train mileage increased by no less
than 40 per cent during the ten years. '

(@) Therulesalready in force provide for the duc reporling of accidents,

and careful and continu attentisu is given to all means suggested for the pre-

_vention. of collisions, The exisling machinery appears to :he Government to
*he.adequate, and they do not consider that the investigation of the subject by
~ a committee as suggested by thé Hon'ble Member is necessary.”

© Not lncluded fu these Procecdings,

———




62 QUESTIONS AND ANSWERS.

(27TH SrPTBABER, 1916.] [Sir' Fazulbhoy Currimbhoy; Sir C.
- Swnkaran Nair ; Sir George Barnes.)

The Hon‘ble Sir Faznlbhoy Currimbhoy asked :—

Dastitate of 5. “Are Governnent satisficd that the Indian Institute of Scienco at Banga-

Solenos vt lore is a success asa ccntre of fresh and practical sciontific knowledge and active
agent in the dovelopment of Indian Industries ? If not, will Government
investigato the reasons wlrich preveat the Institute from fulfilling these
purposes ? '

The Hon'’ble Sir C. Sankaran Nair replicd :—

“ The object of the Indian Institute of Bcienco at Bangalore was stated &t
the time, when the schemo was formulated as the promotion of original investi-
 gations and their utilisation for the benefit of India, and was not limited in th8
manner which the Hon'ble Member's question would appear to imply. The
Institute was first opened in July 1911, and it is therofore too early to judge
whothor it has successfully attained the objects for which it was founded.
. The progress of the Institute is amually deseribed in a calendar; and journals
dealing with scientific investigations, etc., aro published from timé to time.
The Government of India are not aware of any special reasons which would
ronder desirable any investigation of tho Institute. 'The Institute isa privatoly
managed institution in receipt of aid, and its executive management is v
in a Couneil, with whom tho supervision of the institution primarily rests.”

The Hon'ble Sir Fazulbhoy Currimbhoy asked :—
‘m{ 6. “ (a) Are successful students of Indian Commercial Colleges given I;n‘efer-
4or. ence in the matter of appointments in the Commorce and fndustry epart-
o ment of the Government of India and all Departments subordinate thereto P

‘é}g‘;‘ ~ (b) If<the answer to (a).is in the negative, will Government consider the
partient. desirability of making it a rule that such preference should be given ? ”

" The Hon'ble Sir Gieorge Barnes replied :—

. “The answer to bo' h parts of the Hon'ble Member’s question is in the negative.
I must point out to the Hon’ble Member that the object »nd aim of Commor-
cial Colleges is to train young men for a commercial caveer, and it by no
means follows that the terching there given is the best training for life m a
Government Department, even though the name of the Department contains
the word Commerce. IF any such preference were given as the Hon’ble Mem-
ber suggests, T think that he will on consideration agree that the Universities
and other educational establishments of India would have just causo of
complaint.”

Lo g v
" The Hon’ble Sir T1zulbhoy Currimbhoy asked : —
Opinlons on 7. (a) Have aﬁy rpinions from various public bodies and individuals been

of Bikis, 454 received by Government, regarding the question of State versus private manage-

wansged mont of Indian railways ? _

Relimbye (b) If 8o, do Government intend to appoint a small committee, composed of
members of the Railway Board and representatives of Luropean and Indian
Comumerce, to examine and: consider those opinions for the purpose of helping

" Government in formulating a definite policy in.the matler?
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QUESTIONS AND ANSWERS. 63

[Sir Robert Gitlan ; ; Sir Fazulbloy [27TE SErTEMBER, 1916.]
Currimbhoy ; Sir Georye Barnes.) .

The Hon'ble Sir Robert Gillan replicd :—

¢ In order toobtain thohest information and advice from cvery part of India
in rolation to the question of Btate cersys Company mana nent of railways, )
the Railway Board recently addressed a circular letter to | Governments
and to Chambers of Commerce in India. Bome of the roplies to the circular
Thave already been received, and the rest will doubtless be received in the near
future. By this means the 'Government of India hope to be Pplaced in poascssion t

 of tho considered opinions of the representatives of uropean and Indian Com-

merce throughout ndia. They will obtain also the advice of the Railway Board.
Thus they have arranged already to have supplied to them all the materials
which a Committco such as the Hon'ble Meamber suggests could lay before
them, and, as at prescnt advised, they do not think that the appomtmcnt ofa
Cmntmtteoof kind would serve any useful purposo.

The Hon'ble Sir Fazulbhoy Currimbhoy acked :—

8. *“ (o) Have Government received any communication from the Homea-: "™
Government or from Lord Balfour’s Comnuttee regarding the Paris Conference Ksselatteas

' Resolutlona ?

(5) X so, will Government be pleased to state the nature of such com-
mumcatlom and to lay on the table or publish the papers in conmection there-

m&h P

. Dxd the ane Minister state in the House of Commons on Atign'at 2nd N
last it is proposed to hold & Conference in London after Lord Balfour’s '

\Oommtteohmmported? If 8o, does the communication referred to above

‘contain‘any proposals regarding the representation of Indm at such proposed

i Confmmce?

(d) Do Government propose to obtain the views of the leading commercial
men-in India before mplylnn to the communication ?

(e) Will the Indian Industrial Comnission shortly open an inquiry into

‘ questnons very similar to those denlt with by the Paris Conference ?

- (f): Will Government be pleased tolay on the table a copy of the Pans

, Conference Resolutions ?

| ’v'l'l_xo'_ Hop'ble Sir George Barnes replied : —

. % The Government of India have roceived a communication fromthe Home

' Government on the subject of the Resolutions of the Paris Conference. Iam

... unable, however, to givo any further information on the subject at present,
. oxtept “thit tho Government of India are about /o addyess Local Governments’
‘and commercla.l bodies regarding certain questions of . trade pohcy after the

. *war

Wxth regard to the last gart of the question, I lay on the table n copy® of

the llesoluhons of the Pans Confercnce,”

S,

R * Not included in these Proceedings.
. 185LD 2
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64 QUESTIONS AND ANSWEIRS.

[27ra SepreuBER, 1916.] [Sir Fazulbhoy Currimbhoy ; Sir George
Burnes. |

The Hon'ble Sir Fa;zulbhoy Currimbhoy asked :—
9. “ il Government he Pleased to state—

(a) how many Telephone Exchunges thero are in India and Burina, how *
many of theso are State-managed, afd how many Company-maneged, and
which are the long distance systems existent in the country ?

() whether the Company-mnanaged systcms are of the nature of public
utility concerns ? .

(c) whether thers are any srrangcmnouts for the periodical inspoctioh by
Government of Company-managed systeins ?

(d) if the answer to (0) is in the negative, whether Government propose
to make arrangements for such inspection with a view to the maintenance of
o better standard of efficiency of service than atpresent ? *

The Hon'ble Sir George Barnes rcplied : —

“There arein India and Burma 230 Telephone Exchanges. OF these, 165 are
used exclusively by Government Departments, railway companies or commercial
firios and individuals. None of these systems are available to the publie, and I
assume that the Hon'ble Member's question docs not rcfer to ther.

Of the remaining 74 oxchanges, 13 are owned and worked by companies
and 61 are ownedl by Government and worked by the Indian Telegraph Depart-
ment. Two of the 61 exchanges are joined by a trunk line, and this is the only
long distance system open to the public. This is hetween Delhi and Simla.

The answer to the second part of the Hon'ble Mcmber's question is in the

. aﬁrmativi&, and to the third part in the negative.

With regard to the last part of the question, the Government of India do
not propose to make arrangements for the peviodical inspeetion of Company-
managed telephone systoms. The Government )ossess powers of controlling t‘v)e
charges made hy Companies and of opening Government exchanges to- thé
public at the places where there are Company systems. These safcruards
appear to he suflicient to secuve the ohject which the Hon'hle Member Yhas in
view.” '

The Hon’ble Sir Fazulbhoy Currimbhoy asked :—

\

10. “(a) Is it a fact that there is a strong feeling ini commercial ¢ircles in

8 1, this country that India should he represented at any Conferenco on the ceomomie

ssatatd
E&; ”é?,’;-_ policy to be pursued after the war at which the interests of Greab Britain and
g,-,m;},gg the Dominions arc represented ; and that the representative of India should be

the war.

" nominated by the Government of India, and not by .thc India Office ?

() If the amswer to (a) is in the affirmative, do Government propose o
inform the Secretary of State for India accordingly ? " -



QUESTIONS AND ANSWERS. ]

[Sir George Barnes ; Khan Baohadur [27vu Serremuer, 1016.)°
Mian Muhammad Shafi; Sir C. :
Sanlaran Nair; Rao Bohadur B. N.
Sarma 3 Ar. C. H. A Hill.]

The Hon’ble Sir George Barnes roplied :—.

“ With regard to the first part of the question, the Government of India are
fully aware that there is a strong fecling in commercial circles that India should
* be ropresented at any Conference on the economic policy to be pursucd after the
war, and have been m communication with the Sccretary of State for India on .
the subject. Wehave, I am glad to be able to inform the Hon'ble Mcmber,
the definite assurance of the Prime Minister that, when the Conference is held,
India shall be represented.  With regard to the last sentonce in the first part
-of the Hon'ble Member’s question, I think that I have scen statements in tho
press embodying the opinion therein suggested.” ‘

The Hon'ble Khan Babadur Mian Muhammad Shafl asked :— |

11. * Will the Government bé pleased to place on the table a comparative Sandidates
statement showing the number of candidates from the Provinces of Bihar and 3:‘,?:%
‘Orissa, Agra and Oudh and the Punjab who appeared in tho various University Hone
examinations, including the Matriculation, of the Calcutta, Allahabad and

Punjab Universities, respectively, in the years 1915 and 1916?

The Hon'ble Sir C. Sankaran Nair roplied :—
The statement® is placcd on the table. | .
N \

_ The Hon'ble Rao Bahadur B. N. Sarma asked :(—

- 12.%(a) Init afact that the best equipped educational institutions in Indig Astiuena
in %ricultmwe and Forestry are not as efficient as those in Great Britain or on mead
the Continent of Europe P . : fastita
(0) Is it found necessary in India to send young men abroad for training
in thesz two branches of knowledge? [ °
(c) Jf the answers to (@) and (8) are in the aflimnative, do Government
propose to incur such additional cost, if any, as woulkl be necessary to make
the Indian institutions as efficient as those in Burope in order to obviate the
need for sending young men abroad for training ? ”

Thp IHion’ble Mr. C. H. A’ Hill repli;:(i —

“Some of the agricultural colleges in India would comparo very favourably
ag regards staff and equipment with similar institutions in Buvope.  The Forest
Reséarch Instituto at Delua Dun'is efficiently equipped and staffed . for cdueat-
- ing candidates for the Provincial services, which is all that it has hitherto
aimed at. As members of the Imperial Forest and Agricultural services havo
hjtherto be ' recruited almost entirely in Ingland and appointed by the
Becretary. of State, Indian candidates havo at present a belter chance of
« secuting appointments if they proceed to Europe for training. The whole ques-
 tion of recruitment and consequently of training will ho examined on_ the pul-
Jication of the Report of the Public Services Commission, and the Government
of India hopo that, ju tho case of agricultural institutions at least, it will shoutly
bo possihle to teach up to & stpadard which will cqualify for admission to the :
- Imperial Service.” ) . ,

[TEL. N

b m—.

*Not included in thess Proceedings.



66 QUESTIONS AND ANSWERS.

.
[271u SePTEMDRER, 191C.] [Rao Bakadur B. N. Swea; Sir
, Rabert Gillan.]

The Hon'ble Rao Bahadur B. N, Sarma asked :—

Direst Rall- 18.« (e((? Was the construction of a railway from Raipur to Parvatipur-
.‘.ay‘.,‘l?.‘,‘,‘f recommended, and its proposed alignment surveyed more than 20 years ago,:
var, and was its construction sanctioned in 1906 ?

(b) If so,is ita fact that much progress has not been made in its ‘construc-,
tion ? . '

(¢) Is there any diroct line connecting East Central India with the exten-
sion line of the sea coast hetween Madras and Calcutta ?

1{3 Do Government propose to allot funds for the construction of the line:
referred to in (a) in next year's budget, or whenever Provision is made for work
on new lines or lines in the course of construction ?’

The Hon'ble Sir Robert Gillaa replied :-—

“ Thereis at prcsont no direct railway connection between East Central
India and the coast line from Calcutta to Madras. The Raipur-Vizianagram
projoct which would give this connection and of svhich tho line reforred to by
the Hon'ble Member forms pait, was surveycd in 1898, and its construction was
sanctioned in 1906. The scction betweon Vizianagram and Parvatipur was
completed and opened fox public traffic in April 1906, but want of funds has
prevented further progress. Tho Government regret that they cannot, under:
present conditions, say when it will be possible to resume work, but they have
shown their interest in the project by pushing on preparations for the construction
of & harbour at Vizagapatam, which appears to them to be essential to the
success of the railway,and both projects will certainly be considered as soon.
as funds and materials are available.”

The Hon’ble Rao Bahadur B. N. Sarma asked : - -
Expert of 14, “ Will Government be pleased to state—

(a) If the export of oil-sceds from India has fallen from a total of 25,63
lakhs in 1913-191.4 to 14,64 in 1914-1915 and 10,12 in 1915-16 ? .

(5) What is the diminution, if any, in the acreage and outturn of 1915-16
in respect of oil-seeds as compared with those of the two previous years ?

(¢) What practical steps, if any, bave been taken, and what special facili-
ties, if any, have heen afforded to prevent loss and to enconrage the conversion
of the raw produce into manufactured articles ?

(d) Whether the Government of Madras, acting on the advice of their
Director of Industries, have felt themselves unable to take or advise any serious.
departure from the existing practice on the ground that the termination of the
war would upset any schemes which might be devised to place the ground-nuf
and oil-seeds industry on a sound feoting ?

(e) If the answer to (a) is in the afirmativeq whether Government have
resolved upon taking any measures immediately‘ to rehabilitate the industry
and place it on a sound footing before it is further ¢ ippled, and if they have
not, do they propose to do so without waiting for the report of the Indian.
Industrial Corumission ? ”



QUESTIONS AND ANSWERS. , 67
[Sir George Barnes; Rao Bakadur B. [27Tr SEPTEMBER, 1916.]
N. Sarma.]

The Hon'ble Sir George Barnes replicd :—

“The answer to part (a) of tho question is in the affirmative.

With reference to part (b), figures for all oil-secds are not available, but a
comparative® statement showing the acreage and yield during the three years
-ending 1918-16 of the principal oil-seeds, vis., Linsced, Rape and Mustard,
Sesamum and Ground nuts is placed on the table.

With refcrence to part (c), I may, inform the Hon’ble Member that, after
the outbreak of war, the question of finding new markets for the principal
oil-seeds came under the consideration of the Government of India, and His
Majesty’s Government were requested to do what was possible to extend the
market for these products in the United Kingdom and in America. The names
of exporters of Copra, Coir and Cocoanut oil in this country were supplied
to the British Consular Officers in the United States of America, at the sug-
gestion of His Majesty's Government with a view to stimulating trade wi
that country. I may mention that Copra crushing factories have recently
been started in the United Kingdom, and the oxports of Copra to that country
amounted to 170,469 and 134,013 cwts. in 1914-15 and 1916-18, respectively,
. 84 againat only 7,040 cwts. in 1918-14. As reﬁuds the question of the en-

couragement of the oil-crushing indusiry in India, I would refer the Hon’ble
Member to the speeches made in this Council on the 24th February 19156 b
Mr. Carr and 8ir William Clark in connection with Ra ja Khushalpal Singh's
Besohition regarding the promotion of industrial enterprise by means of loans, .
and:to' the Hon'ble Mr. Low’s speech bn the 215t March last in the course of
- the'debiate on Sir Ibrahim Rahimtoola’s Resolution od the subject of the
guwth’ and development of industrics in India. As explained in these speeches,
- the suhject has been attracting much attention in Muﬁas, where the Bu‘ecm r
of Industries has been carrying on demonstrations in ofl-pressing to meet the eco-
nomic difficulty cansed by the falling off in demand for oil-nuts on the Continent.
.The. Madras (overnment allotted one lakh of rupees for thesé demonstrations
. and for the investigation of the possibilities of extracting 0il ‘on a commercial
basia in this country. In the United Provinces and other Provinces, similar
assistance has been given, and, ‘as an instance, I may mention the Government
ldlgt of Ra. 87,600 granted to an oil mill in Cawnpur to lay down improved
plant, . - :
~ -Asregards part (d), I must point ont to ithe Hon’ble Member that the
' question should properly be asked in the local Council.

-~ ‘With reference to the last part of the question, if by ‘the industry’ the
Hon’ble Member means the oil-crushing industry, as ¥ Jpresume he does, I can
assiire him that it is far from having been crippled by the w:+. I.am unable
to give figures of production of-oils and oileakes, hut the figures® of exports for
- the last three years, which I lay upon the table, are some indication of in-
. creased Production. Of courso the market, at any rate for oils, is mainly
. infernal” o

" The Hon'ble Rao Bahadur B. N. Barma sked :—

.- *As a sapplementary question, with referenco to the answer to part (d),
may.I'ask whefgner the meanidgis that the Government intend, or are unable, in
" .thé absénce of an adjustment of the Tariff question, to do anything for the
.. tehabilitation of tho cil-seed indusiry in Indiaq? "

o ®Not incloded iu these I’rocecdingss °
* '195LD



68 QUESTIONS AND ANSWERS.
(2718 SePrEAMBER, 1916.) [Sir George Barnes ; Rao Bahadur B.
N. Sarma ; Sir Robert Gillan.)

Tke Hon'ble Sir George Barues rcplied :—

* With regard to Furt (@), I must refer tho Hon’ble Member to the local
Council. That part of bis question cannot be answered hero. ”

tect: The Hon'ble Rao Bahadur B. N, Sarma askod :—

15. “(¢) Has the attention of Government been drawn to the following pas-
saﬁe in paragraph b, page 4 of the report of thoPilgrim Committes, Madras : —
¢ In the matter of the provision of sufficient rolling stock, Government as
practical owners of the line havea very great responsibility, and we think it is
incumbent upon us to bring to notice the fact that a wide-spread feeling un-
doubtedly exists that this duty is not altogether satisfactorily discharged ; that
the Soutl{em Railways do not always receivo the same consideration as those in
the North, and that their wants arenot so fully met as they deserve, and as the
bave a right to expect. Over-crowding i the Southern Indian Railways 18
certziéﬂy a genuine grievance, and is by no means only confined to festival
periods. ’

(0) Has the attention of Government boen drawn to any complaints in the
Madras newspapers especially from merchants in Guntur and Kistna Districts
of loss sustained by them owing to & shortage in goods wagons ? -

(c) Will Government be pleased to state— _

(§) Whether the passenger traffic on the Madras and Southern Mahratta
Railway systems has risen during the ten years from 1804-05 to
1913-14 from 21,111,000 to 35,890,000, and on the South Indian
from 19,885,000 to 47,197,000, or on the two systems from 41 to
83 millions ; ' ,

(%) Wln;t1 Bhi\s beon the passenger traffic an these Bailways during
1915-16;

() What was the number of cosching vohicles especially third class
in 1904-05 and in 1918-14; and the total outlay during the said
decade on the rollin:; stock and the open line of the two systoms
and of all the State and guaranteed Company railways.

(9v) Whether during the five years from 1912-18 to 1916-17 the budget
gmnt for rolling stock and the open lines of the Madras and
outhern Mahiatta Rallway and South Indian Railway systeros
has not been approximately 200 and 472 lakhs ont of a total of
2,765 and 5,368 lakls, or a percentage of 9 and 8, respectively,
against a mileago proportion of 18 or 16 excluding or including

the guaranteed Company lines. \ =

() Whether the length of the double line in Southern India is 4494
miles a8 against 2,66861 for the whole of India ?

(@) Do Government r ‘opose {o take steps for improving the two said rail-
way systems in the near fi. ve? ”

The Hon'ble Sir Robert Gillan replied :—

" “/(a) The report of the Pilgrim Madras Committee isat present under the
‘consideration of Government. With regard to overcrowding, the Railway Board
had themselves taken action, and a year ago in tiew of complaints made in the
Press, they asked that a census of passengers on the Sou& Indian Railvay
should be taken. That census showed that cascs of overcrowding were rare and
no action seemed necessary, but another census which has justqyeen completed
shows less favourable results, and the Buard are cxamining the position.
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(3) Complaints have been received from cortain merchants about shortage
of wagons on the Madrasand Southexn Maliratta Bailway, and have bean referred
to that administration for inquiry.

(c) () It i3 correct to say that the traffic on ‘the lines now
. constituting the Madras and Sou Mahratta and South
. Indian Bailways taken together increased during the period
) 1004 to 1913-14 from 41 to 88 millions. Owing to the re-
digtribution of railways in Southorn India, which took offect
from the 1st January 1908, no comparison of the systems tsken
separately as they exist now is possible with the systams as they

existed in 1904.

(i) The number. of Dl})‘;;dsumngers carricd during 1915-16 was 88
millions on the Madras and Boutherh Mahratta Railway, and 46
millions on the South Indian Railway.

(i45) The number of passenger coachin‘i vehicles in the year 1904 on
the lines which now comprise these two railway systems was
2,836, of which 2,266 wero third class; at the end of the year
1913-14, the total number of passenger coaching vehicles was
4,315, of which 8,352 were third class.” All these figures are in
terms of a {four-wheeler unit. The outlay during the decade
on rolling stock and other open line works for these two systems
was Rs. 3,91,66,000 and Bs. 4,30,62,000, respectively, as compared -
with a total outlay of Bs. 42,69,22,000, and Rs. 46,68,62,000,

.- on all railways financed by Government through the Programme
including the Madras and Southern Mahratta and South Indian
Railways.

(iv) During the five years from 1912-13 to 1916-17, the budget grants’
for rolling stock and other open line works on these two systems
amounted to Bs. 242 and Rs. 232 lakhs out of the total grahts
for all Programme lines of Bs. 2,656 and Rs. 2,857 lakhs, or &
percentage of 9and 8, respectively. The mileage of the two
railways forms 16 per cent of the total mileage of all Programme
lines.

(v) The actual length of double lino in Sonthern India on tho 81st
"March 1916 was 4494 miles against . 2,78370 for the whole of
India. .

(d) The Government think that the comparative methods which the
‘Hon’ble Member has apparently in wmind for judging the requirements of
different lines are misleading. He will also no doubt remember that durin
‘the last twe years expenditure has neces:arily been reduced to & minimun, anﬁ
‘the work of improving the equipment of railways has been seriously checked.
The Governinent, however, have already undertaken with Companies an ex-

. amination of the position, and the rcquirements of the Madras and Southern

Mabratta and of the South Indian Railway will be fully considered. *

"hé Hon'ble Rao Bahadur B. N. Sarma asked i—
16. « Will Government be pleased to state— elayes.

, («) Whether auy telegraphic mavsa%cs addiossod to two newspapers pub- o mesngeas
lished in Madras—* New India’ and ¢ The Hindu *—conveying the expression

-of  the opinion of individuals some of whom were Membars of Legislative
‘»".Councils',jor of tho public in meeting asspmbled, regarding the action of the

Chief Presidency Magistrato, Madras, in demanding security from the proprietor

-and editor of ¢ New india’ were delayed in transmission or withbsld from the

.atlflrcséees ?
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(b) If any such messages were delayed or withheld, under whose authority,
and to meet what public emergency was such action taken ?

(c) How many telegraphic messages unconnocted with the war have been
delayed or withheld on public grounds.since January 1916 ? ”

The Hon'ble Major-General A. H.'Bingley replied : —

* The reply to the first part of the question is in the affirmative.

In regard to the second partof the question, the messages wero doia.yed or
withheld by the censors concerned in the exercise of the somewhat wide discre-
tion necessarily vested in them.

With reference to the third part of the question, it is not possible to dis-
criminate botween messages connected with, and messages ungonnected with,
the war with sufficient certainty to allow of the numbers asked for being
given.”

The Hon’ble Rao Bahadur B. N. Sarma asked :—

17. “Will the Government be pleased tostate—
(a) How many Indians who had obtained degrees in medicine in the United

mediaal d Kingdom or in India have offered to serve in the war, if given commissioned

wm:f}‘:' India in 1912, and repeated by the Government of India in 1913, to the effect that

the

alon o

rank in the I.M.8., and

(3) How many such the Government secured for service ? "

The Hon'ble Major-General A. H. Bingley replied :—

“ (a) 882. Of this number, 65 subsequently withdrew their offers, while
129 have not yet firally accepted the prescribed terms of cmployment. In addi-
tion to the above, 92 civil assistant surgeons volunteered for military duty, ‘and
88 have beon given temporary commissions. '

(6) Including the civil assistant surgeors 1-ferred to, 219 have received
commissions, and 17 more will be commissioned shortly.”

The Hon'ble Mr. V. 8. Srinivasa Sastri asked :—
18. “ Was any annouucement made by the Under Secretary of State for

maryachools jt was contemplated to add 91,000 primary‘schools to the number already in

cxstence in Indis, and to double the number of children receiving primary
education ? ” '

1f so, will Government bo pleased to state whether any definito schomes
have been formulated for the purpose, and to Jay on the table any correspond-
cnce that may have passed between the Government of India and. Local
Goverments on the subject ? "

The Hou'ble Sir U. Saakaran ilair :plied :—

“ Tho answor to the first part of the question is in the affirmative. As re-
gards the second part of the question, I would refer the 1lon’ble Member to the
reply® given by me to Mr. Surendra Nath Banerjec on the 24th March of this
ZWOH ‘ .

——— -

* Vide p-ger 501 of the Proceedings of Council ¢ £ 24th March, 1916
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The Hon'ble Mr. V. 8. Srinivasa Sastri asked :— o

19, “(a) Did the Decentralization Commission make any mommmdazw,«j..

tions'on the subject of primary education ? . = TR
" (b) Tf s0, have the final orders-of the Sccretary of State b%m reccived in ﬁ ,

regard thereto, and will Government be pldased to lay on the table the despaich ﬁ

containing those orders.” - ' i

‘The Hon'ble'Sif C. Sankaran Nair replied :~

‘“ (@) The reply is in the affirmative.

(%) The Governient of India have, with the approval of theBecretary of
Btate, just issued instructions to Local Govermnents, with reference to the
recommendations of the Royal Commumission on: Decontralization in--India, iin.
respect of matters affecting education. A coP'y" of the circular letter con-.
taining these instructions is placed-on the table.”. : .

"The Hon’ble Mr. V. S. Srinivasa 8astri asked :-—

- 20, “ Will Government be pleased to state, as approximately as possible, amoonts
the amounts paid as travelling allowance and as daily allowance to non-official Buy
' members and official members respectively of the Imperial Legislative Council tirwnsow: -
on account of the Bimla session ?* D Ve

\ . . o Serume:
The Hon’ble Mr. G.'R. Lowndeg replied :— :

“A statement} cont~ining the amounts paid during the.last five years. is - t::{ '
Jaid on the table. "The ‘iovarnment of India consider that the labour myolved . .:i<:s

in'collectitig figures for a longer period would not be commensurate with'the - <y i
2dvantage to be gained.” : - : RS

The Hon’ble Mr': Kamini Kumar Chanda asked :—
"1'21‘.. “'Will Government be pleased to state— - e o
" () the total number of Fellows of the Calcutta University from the..whole M ‘
- province of Assam ; e
(8) the population of the Province; ‘
(c) whether there is a single non-official Fellow from the Province; |
(d) whether they propose to consider tho desirability of inereasing the
oumber of Fellows from the Province, and of appointing somo non-official
Fellows from hoth the Valleys comprising the Provinee ? ”

*
‘The Hon'ble Sir C. Sankaran Nair replied :—

- "¢*(4) On¢ Ea-officio and three Ordinary Fellows.
" " (0) 6,713,636, according to the last census figures,
(¢) 'Liie answer is 1 the negative. .
- . .(d) The number of Rellows nominated from Assum has recently been in-
- creased by the Chancellor. . The desirability of s._xp],wmting non-official Fellows as
“propesed will be considered as ovportunity offers.” f

¥Not inolded in these Procsedings.
$7ide Appeadix A. to thase Procendings, ; e

1864 v \
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The Hon'ble Mr. Kamini Kumar _Oha,nda. asked :—

Topressnt 22, “(a) Isita fact :—
: e :
oam ox, . (i) that (with the oxception of Burma) Assam is the only Province in
; India in which tho landholdors have no direct representation on-
this Council ;
(4i) that about ono-half of the Provinco consists of permanently settled
estatos ?

() If the answer to (&) (§) is in the affirmative, will Government be

leased to consider the expudiency of providing for the direct representation

in some shape or other in this Council of the Zemindars and othor landholders
of the Province ?™”

The Hon'ble Sir Reginald Craddock l‘cplie(.l —

¢“ (a) (¢) The answer is in the affirmative.

(a) (#¢) The total settled area in the province is about 8} million acres, of
which a little loss than four million acros form permanently settled estates.

() There is no intention of re-adjusting the seats on this Council to meet
the demands of any particular community at present, butthe claims of all
important communitios will be duly considered if and when constitutional

-~ changes in the Coun’cil are undertaken.”

The Hon'ble Mr. Kamini Kumar Chanda ssked :—

and Burma respectively ? What is the number of Moslems in Assam who
 possess the qualifications that are prescribed for Moslem voters in Fast
engal who e%ect Moslem representatives to this Council. '

(6) Are not Assam, Central Provinces and Burma the only provinces in
which Moslems have no direct representation to the Council ?

(¢) If the answer to (b) is in theaffirmative, will the Government be pleased
to consider the expediency of providiag for the direct reprosontation of the
Moslems of Assam 1n somo shapo or other in this Council ?”

The Hon'ble Sir Reginald Craddock replied :—

%ﬁ:: 23, “(u) What is the Mohamedan population of Assam, Central Provinces:
in

“(a) The information is available in the Census Reports.

The figures are— '
Asam ... .. 1,886,528
Central Provinces ... o 064,909
Burma ... 417,675

Information on the vubject of the second part of the question is not in the
yossession of the Goverrunent of India, and should be elicited by a question in
he local Legislative Council.
(0) The answer is in the affirmatiye. .
‘ (¢) There isno intention of providing for diract representation of the
' Moslems of Ascm in the Council as at present constituted, but, as I have stated
in reply to another question by the 1low’ble Member, the claims of all local
communities of any importance to such representation will be carefully weighed
whonever changes in the con titution of the Council come under consideration.”
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The Hon'ble Mr. Kamini Kumar Chanda asked :—

24. “ (s) Has the attention of the Govarnmont of India boen drawn to a.."'!'”.ez_
recent decision reported in Sindh Law Report (5), page 140, clause 10 foofnote, Brvpemss.
declaring it illegal to rescrve a. railway compartnent or carriage for Europeans
or - Europeans and Burasians only ? - B -
(5) Isit afact that some railway administrations still continue the practice
of reserving compartments and carriages for Europeans, or - Europdans -and
Ewrasians only, and that there havo collisions bétween passengers and
* the railway staff in consequonco? . . A O
(0) If the answers to (a) and (5) are in the affirmative, will Qovernmént ' '¢:ishs
be pleased to direct that the practice shonld be discontinued 7 ‘ :

The Hon'ble Sir Robert Gillan replied :—

“ It is the case that some railway administrations reserve third class com-
partments for Europeans or Europcans and Anglo-Indians only, and thero have
recently been ome or two disputes leading to collisions between passengers and
‘railway servants about the matter. The éovermnent are acquainted with the
suit No. 207 of 1008, Mathradas Ramchand vs. the Secretary of State, decided
in the Court of tho Judicial Commissioner of 8ind, to which the Hon’ble Member
refers, but they cannot trace the authority for the statement that it was held to
be illeﬁl ‘to roserve a railway compartment for Europeans or Europeans and
‘Anglo-Indians only, or any decision by any Court to this effoct; the Court in

. 1bg ciidd'cited actually decided that the railway administration had power to
‘résatrve d compartment for Buropeans. T
~* The practice therefore appears to be legal, but it has to be considared also-
‘whether 1t is desirable. In this ¢tonnection, attention may be invited to the pro- :
coedings of a Conference of represcntativo Indisn gentlemen held in Lucknow [
in .1808: to consider the question of the comfort and convenience of third class L
: passenﬁy, in which a Resolution was passed asking that separate compartments
sliould be provided for Europeané. The question has also been taken up rocent-
ly by the Railway Board m consultation with railway administrations. It
agpeéred that there was much to be said in favour of & practice which, in view
of the different habits of Europeans and Anglo-Indians, particularly with regard
to food, appeared to be in accord;with the sentiment of Indian as well ag of
European and Anglo-Indian travellers. The information at present before the
Government does not lead them to belicve that-the practice is opposed by the
gonerality of Irldian passengers.” .

‘T'ho Hon'ble Mr. Kamini Kumar Chanda, asked :—

_ 25. “ (a) Is it & fact that some railways provide waiting or retiring rooms reitisg > ﬂ' o
_for the wse of Fiwopean passengers only ? ' : :’“"ﬁ.‘% i
““7(b) 1n'it a fact that scae railways make no provision for waiting..or re- pawagwe’ .
tiring rooms for Indian passengets ? ‘ O I U v
(¢) If o, will Govern.aent be pleased o cause proper instructions to be
issued in' the matter so that adequate provision for Indian passengers may be

made??
The k{on’ble Sir Robert Gillan replicd :—

- “T_hé vone! practico is to allot waiting or'retiring rooms to 1s¢ and 2nd
2lass pasgenyors, and Indian passengers holling tickets of these classes are

C
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entitled to the use of theso rooms according to the class of ticket they hold: The

*-Qovernmént, howeéver, understand that in a few cases special retiring robms are
¢ provided for Europeans, but'only in one instance has the restriction ‘been the
‘subjoct of complaint, and it is' presumed that there aro special circumstances

which justify such exceptional arrangements where they have been adopted.”

‘The Hon'ble Mr: K. V_:‘ Rangaswamy Ayyengar asked :—

—
e

26. “(s) Did Government in or about 1841 in issuing directions for the
final and complete withdrawal of Government control over religlious institutions
remark that ¢ the continuation of the management of the lands (belonging to
the institutions) is due a8 a measure of justice to the agriculturists whose con-

.tracts and e ments have been made in anticipation of the continwed

management of the land by the Government, and in such cases that it will be
sufficient that the het procesds of the land should be liwaid withotit resorvation
to the Native administratcrs of the institutions to which they belongP®
. ."(5) X 5o, liave lands belonging to the Srirangam Temple and other insti-
tutions in various .parts of India continued to be managed by Government in
‘pursuance of the instructions so given ? )
*'(¢) If s0, will Govarnment be pleased to state thé names of such :institu-

tions'and the present afinual valye of the lands so managed P

(d) Is it & f 4 that in the case of the Sri ' Temple only a portion

of the income of such lands has been given to the Temple ? that in the

. case of other institutions a similar practice has been followed ? .

e T
v
Nt
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g7 0
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o (c')' 1f the answer-to. (d) is in the afirmative; will . Government be - pleaded
hém— . »"...l'._ . ‘e ‘ ‘
ce L () the names of tlis institutions refarred to, and :

(#4) ‘Whether* the balince of the fundy is ear-marked or lyingin’ the

) " various tréasuties to the cvedit of those institutions ? .

. - (1) Do’ Goveinment propose to’ direct that-the full annual income of the
taid Jands and-the surplus accumulated funds, if any, should be made-uver to
the temples and ‘mdsques whose committees may apply fur them ?”

The Hon'ble Bix Reginald Craddook repicd :—

. “The Hon'ble Member’s question apparently refers mainly, if not entirely,
to Madras, - and.‘the {Government of India- have not:at hand the information
necessary for an answer. After more information is obtained, they will be in
& positjon-either to:faake a further statement on the subject, or to refer the
on’ble Member to the Madras Government for the information that he desires.”’

FhE Hon'ble Mir Asad Ali, Khan Bahadur scked :—

| ‘W: at BT "“(ii)'ﬂis {he httention of Government beer' drawn to any resolutions

 gdoubd

**frecofded in Augnst last'by the Anjuman Islahul Muslimin of Dhanbad protest-

ing against the alleged action of the resident Engineer-in-charge, East Indian
Railway, Dhanbad, in refusing to grant the gaz,ettggl ho!jd&y‘ of Id-ul-Fitr
to the Muhammadan staff of the Drawing Depaitriént of hisoffice? =
+'(f). Xf the dnswer to (d) is in the affirmative, will Government be' pleased ,.
to state-what action; if any) they: propose to take in the mattcr? ™ . :
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The Hon'ble Sir Robert Gillan replied :—

* Copies of the Resolutions referred to by the Hon’ble Member were receiv-
ed by the R:iilwa%al:oan]. and the matter was at onco taken up by them with
‘the Agoent of the East Indian Railway. It was then ascertained that pressure
of work in the Drawing Office prevented the grant of a holiday, but in view of
the special importance of the occasion, Muhammadan draughtsmen- were in-
formed that they were at liberty to be absent from the office for such time a¢ was
necessary for the g)ropqr performance of their prayors and religious ceremonies.
Tho Agent has informed the President of the Anjuman that he greatly regret-
ted that the exigencies of work prevented the complete closing of the offics on
this occasion, and has assured him that there was no wish or intention to depart
from the invariable policy of the East Indian Railway of respect for the reli-
gious beliefs and convictions of the persons employed by it.”

‘The Hon'ble Mir Asad Ali, Khan Bahadur, asked :— '

° )

28. “(« Have the Home Government macde penal the possession of &ﬂvm

ccocaine, excopt: for meddcal purposes P

(%) If so, do the Guvernment of India propose to follow the example of the
Home Government in this watter ? *

‘The Hon'ble Sir Géorée Barnes replied : —

" wrhe &esession of 'cocainq except for medica.l puiposss has been a penal
-offence in the United Kingdom since the end of July last. There is no need for
the Government of India to follow the example of the Homme Government in

this matter as the Hon’ble Member suggests. It is rather .the case that the

Home Government is following the example of India, for the possassion of
cocaine except for medical purposes has been & penal offonce in all the Pro-
vinces of British India formany years.”

The Hon'ble Mir Asad Ali, Khan Bahadur, askod :—

29, “Is it a fact that hardship is felt by third class passengexs for want of o nasting
%u ana

.a’connecting train at Delli and-Manmad ?

If 80, do Government propose to run the Delhi Expiess an hour or two
later than the Down Punjab Mail to obviate such hardship ? *

The Hon'ble Sir Robert Gillan replicd :— _ ,

‘1t should be explained that the trains known on the Madras and Southern

- Mahratta Bailway as the Delbi Express were introduced to provide a quicker
- service vie Dhond and Manmad Letween the North and South India, and as the
-majority of passengers travelling such long distances must be of the first and
second; or interaecliate class, it was doubtless found most counvenient
that ‘these trains should connect at Manmad not with the Express, but
with the mail trains on the Great Indian Peninsula line. 'Thers are of courss
.other trains providing for passenger traffic passing between the Madras and
Southern Maharatta and Great Indian Peninsula Railways, and - it is probable
that the number of third class passengers who are inconvenienced by the present
-arrangements is very small. It would not in any case seom to be a suitable
“solution of the diffizulty to run the Express train on the Great Indian Poitinsnla

1851.D B
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an hour or two later than the Punjab Mail, as not only would this involve, asa
study of the time-table will show, the running of an additional train on the
Great Indian Peninsula, which prima facie docs not appear to be justifiod, but
the timings of the Express would be inconveonient. The Railway Board pro-
Ppose, howover, to consult the Railways concerned in the matter.”..

The Hon’ble Mir Asad Ali, Khan Bahadur, askod :—

- 80. (o) Hsait been bronght to the notico of Govornment that & petition
S' . of the Rohn Mahomedans for separato electorates for electing ropresentatives to-
as. the Robri Municipality has been rejected by the Commissioner of 8indh ?

(8) If so, will Government be plensed to state the grounds for such
rojection ? '

The Hon'ble Sir C. Sankaran Nair replied :—
+ *“(a) and (0). The Government of India have no information on the snbject. .

The Hon’ble Member’s question should more suitably be asked in the local
Legislative Council.”

The Hon’ble Mir Asad Ali, Khan Bahadur, askoed :—
m 81. Will Government bo pleasod to state— |
Sk " (a) the amount of expenditure incurred on each of the Railway Conferences-

held st 8imla;
g))r whether 'ang reports of the proceedings of these Conferences are avail--
able for public use ¢ * " _

The Hon'ble Sir Robert (illan replied :—

“(a) The expenditure incurred on each of the Railway Conferences held at
Simla in the last few years has been as follows : —

L4

. Rs.
1910 . 1,967
1911 . 1,390
1918 o 2,334
1018 e . 3700

No Conference was held in 1914,

(5) No reports of the proccedings of the Bailway Conferences held at 8imla.
are available for public use. The Cgosnfer_ence Association is largely a consulta-
tive body. It frames regulations for the management of administrative det=ils,
such as the fixing of charges as between the various railway companies for use

. of vehicles, and the payment for traflic interchanged between railway pirties to
the Association. It mercly advises on other questions which may be referred
to it by the Government or {y any of the railways represented in the Associa-

R tion, and it does not seem desirable that the proceedings of & domestic body of
this kind should be made public.” :
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The Hon'ble Mir Asad Ali, Khan Bahadur, askod i—

82. « Will Governmont be pleased to lay on tho table a statemont shomng mw s
per month for each of the last five years— ﬂg:':i“
(@) the maximum and the minimum number per day as well as the aver-
_ Bge number per day of railway,tickets issucd at the central sfation, and the e
ore station to third class passongers by each of tho dnily mail trains on the
Ma(lras Southorn Mahratta Railway, and the South Indian Railway, rcspazt- -
ively ;
(d) the number as well as.the seating capacity of the third clase carriages
attached to each mail train on those Bailways respectively ; and
(¢) ‘the number of plat.form inspectors, and tmvellmg inspoctors on each
‘of these railways? ”

The Hon'ble Sir Robert Gillan replwd -

“The ‘Government fear as the result of inquiries they have made thnt it
will not be possible to obtain all the information asked for by the Hon'ble
Member. The Agent, South Indian Railway, has however promised to collect
88 much as is available, and this will be supphed as goon a8 if is received to

the Hon'ble Member.”
The Hon'ble Mir Asa.d Ali, Khan Bahadur, asked :— .
83. *“ Will Government be pleased to state for each year during-the lagt Bt -
six yéars :— g
I () the number of non-official Bills and non-official Resolutions -(if any) m
"~ that have been (i)' passed or accepted, and (is) defeated ar
. rgjected in the Imperial Legislative Council, and in each of ,
the provincial Councils P Lo
(b) 4he- occasions (if any) when Government wero dofeatnd ‘on any o
0 motion in each of these Councils ? and
(o) the number of supplementary Questions (if any) put.by. non-oﬁcml
members in each of thesa Councils P ”

The Hon’ble Mr, G. R. Lowndes roplied :—

““(a) and {¢). A statement® giving the information uired by the Hon’ble
Membar, in 80 far as it relates to the Imporial Legisiative Council, is placed . on
the table. The Government of India have no information in reonrtf to local
Counmls N

 (6) There has been no occasion in the Impornal Leomlatwe Council when
Govemment wére defeated on any motion.”

The Hon'ble Mir Asad Ali, Khan B&h&dur, gave notice of

his' mtentl.m to ask the following ¢ uestion :—
'84. “ Will Government be pleased to lay on the table a statement showmg "'"?&a

for each province year by ycar from 1911 to 1916— for by Gove
_ (s) tho names of newspapers, j.urnals, magazines and other periodi- “™=*"*
e é; +:i+ cals (if any), English and Vernacular, as well as the numbor of

- their copies subscribed for or subsidised by Government ;
N (b) the total amount of subsidy or subscription, if any, to Indiso and
Anglo-Indian papers, respectively ;
(c) the amount, if any, paid per annum to English and Indian or

o ’?,' "Anglo-Indian news agencies for news tolegrams ?”
3 ?he guestxon was by leave withdrawn. -
®Fide Appeudxx P, to these Proceedings,
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8 QUESTIONS AND ANSWERS.

[275u Sgpremmer, 1016) [Air Asad AL, Khan Bahadur ; Sir C.
Sankaran Nair; Sir Robert Giblan.)

The Hon'ble Mir Asad Ali, Khan Bahadur, ssked :—

35. (a) Has the attention of Government been drawn to a paragraph in the
* Madras Times ' of the 7th instant, re a circular letter addr by the Director
of Industries to the managers of some of the poor achools for Kuropean and -
Anglo-Indian boys in M ?ieras ? '

(d) Is it intended soon to establish a glass factory in Madvas ?

(c) If so, will Government be pleased to state—

(i) whether a similar circular was addressed to. the mamﬁurs of any
poor Indian Institutions for training Indian hoys as glass blowcrs
in the proposed Aadras glass fa.ctorv and

(44) whether Government propose to nddress the local authorities concern-
ed as to the advisability of training Indian boys in the factory ?
The Hon'ble 3ir C. Sankaran Nair replied : —

“ The matter is one on which the Government of India have no information,
and the question is one which should more suitably be put in the local Legis-
lative Council.”

_The Hon'ble Mir Asad Ali, Khan Bahadur, asked : —

86. “Will the Government be pleased to state— -

(a) Whether any rebate is being paid l{ﬂ.‘]ﬂm North-Western Bailway,
Oudh and Rohilkhand Railway, Bast Indian way, Great Indian Peninsuls
Railway, Madras and Southern Mahratta Railway a.nd Bonibay, Baroda and
Central India Railway from their revenue to merchants receiving or sanding
marchandise not below the minimum quantity fited by each railway admivis-
tration to entitle the merchants tozny suchrebate ?

() If so, how much money has been paid by way of such rebate, to
merchants during the past five years ?

(¢) The names of the merchants to whom the rebato has been paxd ? _
* (d) The particulars pf commodities sent or received in respect of which
the rebate has been paid ?

(e) The mamnum weights of each kind of such commodities e

The Hon’ble 81r Robert lela.n replied :—

“ The dotailed information asked for is not available thhOut reference to
the railway administrations named.

Thero are no rebates of the kind on the North-Westcm Railway or Oudh
and Rohilkband Railway.

A statement® showing all the information available as regards the Bombay
Baroda and Central India, East Indian, Great Indian Peninsula and Madras
and Southern Mahratta Railways is'laid on the table.”

¢ Not included in these Proceedings.
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QUESTIONS AND ANSWERS.

[Pandit AUadan Aokan Ualaviya ; [27Tr SkpTEMBER, 1916.)
Sir C. Sankaran Nair.]

The Hon'’ble Pandit Madan Mohan Malaviya asked : —

?7. “ Will the Government be pleased to lay on the table a statement ,Restarar
showing the amount of research work done by cach officer of the Archsological ﬁf{".s..&:'
Department during the last ten years? * £

The Hon'ble Sir C. Sankaran Nair roplied :—

“ The information desired by the Hon'ble Member, which is of & very cxten-
sive nature, can he obtained fromthe various annual Imperial and Provincial
Reports of the Archemological Department. A very brief reswuné of the more
important rescarch work done hetween the years 1910 and 1916 by the
Archmological Department is given in paragraphs 23 to 80 of the Government
of' Iél:iia csolution on Indian Archwcological DPolicy, dated the 22nd October
1916.” .

The Hon'ble Pandit Madan Mohan Malaviya ssked :—

38, « (a) Will Government he pleased to stato if thero is any standard of Sasettea
ualifications fixed for persons elgible for appointment to gazetted posts in the Teatsta ene

ndian Archxological D.cpartmen% ? Beal ™

(b) Will Government he pleased to lay on the tablo a statement showin
the qualifications of the various officers of the department at the time of thoir
first appointment, their respective periods of service and their salaries both at
the time of appointment and at present ?

(¢) Does the Goveyrnment of India make any distinction with regard fo
pay and status between Indians and Europeans cmployed as Assistant Superin-
tendents in the Archeological Department ? If so, will Government be pleased
to state the principle, if any, on which the distinction is based ? *’

The Hon'ble Sir C. Sankaran Nair roplied : —

“ (a) No standard of qualification has been fixed for persons eligible for
appointment to g&zettcdrgosts in the Indian Archeeological Department. Tho
qualifications vary accordi

ing to the nature of the posts to be filled, some of
which require exiex;t knowledge in architecture, others expert knowledge in
epigraphy, and others expert knowledge in excavation, museum work or other
branches of archzeology. Vacancies are filled by tho selection in each case of tho .
most competent candidate available. Invicw of the dearth of trained architects
and archaologists in this country, the Government has instituted soveral State
scholarships for the training of Indians, and several of these posts are now fllled
from the ranks of these State scholars, but appointments are not restricted to
such scholars, and Government will continue to fill vacancies Dy selecting the
most capable candidates. o

(0) A statement® giving the information required is placed on the table.

(c) The Government of India does not make any distinction as regards pa;
and status between Indians and Europeans employed as Assistant Superintend-
ents. The pay of both is Rs. 5300—25—=500, but the Secretary of State has dis-
cretion to offer higher terms to sceure persons reeruited in Europe, and in - prac-
tice such persons Tave receiveda pay of Rs. 400—25—600."

* Vide A ppendix C. tothess Proceedings.
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S0 QUESTIONS AND ANSWELS.

[27Tu SerTEMBER, 1916.] { Pandit AUudai Mokan Udlaviya ; Sir
C. Sankaran Nair.]

The Hon'ble Pandit Madan Mohan Malaviya asked :—

* Asa supplementary question, will the Hou'blc Membor be pleascd to
state, or rathor to give,a list of the students who have heen trained l)rv the

" Department, aud of those who have been employed by the Department ? °

The Hon'ble Sir C. Sankaran Nair replied :—
T shall furnish a list.”

The Hon'ble Pandit Madan Mohan Malaviya asked :—
. 89, “(a) Will Government be pleased to stata if the Indian Archmological

nn:é Departmont is expected to take care of and colleet ancicnt Sanskrit, Peisian,
yegies in Arabic and other manuscripts in this country ? ‘

ont

1 1and-
:‘.&:u in

T

(b) If so, what steps, if any, have been taken within tho last ten years in
this direction by the Department in cach province of British India ?

(c) What have been the 2unliﬂcntions and emoluments of the officer or
officers conducting this class of work, and what is theamount of inoney that has
heen spent by the Government on it ? .

The Hon'ble Sir C. Sankaran Nair replied :—

“ The collection and preservation of ancicnt Sanskrit, Persian, Arabic and
other manuscripts in this country do not form part of the duties of the Archmo-
logical Department. Officers of that-Department have, howevor, lent their
services in securing for Govornment manuscripts that might otherwise have
been destroyed or lost. Many valuable manuscripts have in this way been
brought from Central Asia by 8ir Aurel Stein, and others from the same rpgiqn
have been bought by Sir Jobn Marshall. A collection of Banskrit manuscripts
wasin the same way bought by Bir John Marshall in Benares in 1914, and 1s
being catalogued by Mahamahopadhyaya Pandit Hara Prosad Shastri.

The systematic search for Sanskrit manuscripts was commenced by Local
Governments in 1868, and was discontinucd in many Provinces ahout the year
1882. Work of this nature is, however, still carriedout in Madras, Bombay and
Bengal, mainly by officers of the Education Department, and the annual ex-
penditure amounts approximately to Rs. 7,500, 3,000 and 3,200 in the three.
provinces conccrned. Special grants for similar work havé also leen made by
the Government of India to the Asiatic Socicty of Bengal.”

The Hon'ble Pandit Madan Mohan Malaviya asked :—

“ Asa supplementary question, will the manuseripts that are being edited
in London bo piaced in some library in India, cither tho Imperial Library or
any other ? ”

The Hon'ble Sir C. Sankaran Nair replied :—
“ I am unable to answer the question at present.”

The Hon'ble Pandit Madan Mohan Malaviya asked :—

40, “Will Government be pleased to lay on the tablothe correspondence;
if any, Which passed between the Government of India and the Scerctary of
State in the years 1882 to 1885 on the question of a permanent settlement of the
land-revenuo in Upper Indiap ”



QUESTIONS AND ANSWERS. §1

[Hr. C. H. A Iill; Khan Zulfiqar [37rE SEPTEMBER, 1016.]
Ali Khan ; Sir Reginald Craddock ; -
My, 3. B. Dadabhoy: 3r. G. R.
Lawndes ; Sir Robert Gillan,. .

The Hon'ble Mr. 0. H. A. Hill replicd :—

“Ilay on the table the despatches* which, I understand, the IIon’ble
Member requires.”

The Hon'ble Khan Zulfigar Ali Khan asked :—

41, “ Will Governmont bo pleased to state how many superior agpoint. W of
ments under the Imperial Government are at prescnt held by persons belong- Teramant
ing to the landholding community in the Punjab ? * F"‘ "

The Hon'ble Sir Reginald Craddock replicd :—

"¢ The information is being collected and will be suppliod at the next mect-
ing of Council.”

'The Hon'ble Mr. M. B. Dadabhoy asked :—

42. “ Will Government be pleased to consider tho desirability of laﬁi.nf On lariog en
the table official replies to Questions by Hon'ble Members of this Council half-repiieste " s

an-hour before the meeting commences ? " Soaner”

The Hon'ble Mr. G. R. Lowndes replied :—

“ Government have considered the mattor and do not propose to make any
change in the existing practice.” .

The Hon'ble Mr. M. B. Dadabhoy asked :—

43, “(a) Have tho Railway Board been considering the question of conges- .
tion in railway trains ? If so, Lvo they arrived at -any decision on the sub- %
jeet ? : :

(8) Will the papers on the subject be laid on the table ? ”
The Hon'ble Sir Robert Gillan replicd :—

“ Tt is understood that the Hon'ble Member’s question has reference to two
distinct matters—overcrowding in passenger trains and congestion of goods
traffic.

The first matter has fur some time past been receiving the anxious consi-
deration of the Railway Board, and recently, with the object of ascertaining the
exact facts, they asked all the principal railways to have a general census taken
-of the passengers in their trains on seven consecutive days. As soon as the
returns of this census are complete, there will be no objection to laying them on
the table if the Hon’ble Member so desires.

As regards congestion of goods traffic, the Hon'ble Member is referred to
the proceeﬁings of the Conference bettveen represeniatives of the principal rail-
ways and commercial bodies over which the Hon'ble Member in charge of the
Department of Commerce and Industry presided. The reports of these proceed-
ings which appeared in the newspapers will, no doubt, have given the

—

* Pide Appendix D. to these Proseedings.



&2 QUESTIONS AN ANSWERA.

[27Tu SEPTEMBER, 1010.] (3Ir. A B. Dadabhoy ; Sir - Leginald
Craddock.) .

Hon’ble Member full information regarding the difficultirs of tho present
position and the action taken to rclieve them. For his convenionce I am
sending him a print of a report which we reccived, but should point out that,
thougl this report is substantially accurate, the specches have not been submit-
ted to, or corrected by, the speakers.”

The Hon'ble Mr. M. B. Dadabhoy asked :—

g&';’-"&“f o 44, “ Will Government be pleased to lay on the table a statoment  showing
afwr®  tho number of persons deported under Bengal Regulation ITI of 1818 since the
" outbreak of the War, and tho number of persons intexned under the Defenee of

::f?‘:::" India (Criminal Law A'mendment) Act, 1015 7 ”
Delence of
ledisfst The Hon'ble Sir Reginald Craddock replicd :—

“ No persons have been deported under Bengal Regulation ITT of 1818.
The number detained under that Regulation sinec the outbreak of war is 56, of

whom three have been releascd.

The total number of persons whose movements havo been restricted I
internment either in their villages or clsewhero under the Defence of India
.(Criminal Law Amendment) Act, 1916, is 433 made up as follows :—

Madras vee . . . 1
Bombay oo oo vor w18
Bengal .o s .. 238
United Provinces ... e e 4
Punjab ver o e we 114
Burma . e e 40
Biharand Orisss .., ver we 3
Central Provinoes ... o oo e e N?
Assam oo o 1
North-West Froutier Province e we 3
Coorg e . s 9
Delhi ... e 7
Total e 4337

The Hon'ble Mr. M. B. Dadabhoy asked :—

ﬂé’:&i@gu 45, “(1) Isita fact that persons have been interned wnder the Defence

s act. of India Act, 1916 > If so,—

(o) Have tho persons so interned the same facilitics for submitting re-
presentations to Government as is provided by the Bengal
State Prisoners Regulation, 1818, in the case of persons confined
undcr that Regulation ?

(3) Arc they permitted to submit  cxplanations in writing before final
orders for intcrnment are passed #  If so, arc they allowed to
consult lawyers about such explanations ?

(o) Isit a fact that the only opportunity of submitting cxplanations
which is afforded them is that they are required to- make oral
statements to the Polico ? :



QUESTIONS .AND ANSWERS. 83

(3fr. AL B. Dadabhoy ; Sir Reginald 27TH SEPTEMBER, 1016
Craddook) T ginald  [2Tvi SeprEvses, 1916.]

- . 13 . . e
(d) Is any preliminary inquiry made in each case before final orders
for internment arc passed P If so, what sort of inquiry ?

(¢) Is any judicial opinion taken by Govornment upon each case before
such orders are passed ?

(2) If the answer to clauses (a), (b), (d) or (¢) of part (1) is ic. the negative,
do Government propose to revise the rules regarding internments under the
Defence of India Act 5o as to provide the safeguand referred to in that clause ?

(3) (a) Is it a fact that in the United Kingdom orders for internment undex
the Defence of the Realm Act are passed only upon the recommendation of an
Advisory Committeo presided over by a high judicial officer either in service
or retired ? L

(6) If so, do the Government propose to adopt a similar procedure in the
case of internments in India under the Defence of Indin Act?

(4) (a) Is any allowance given to the family of an interned person? If
not, why not ?

(&) Isita fact that the seale of allowance so far sanctioned for interned
persons themselves is low and inadequate, and that for that reason in most cases
interned persons have to cook their own food ? .

(¢) If so, do Government propose to arrange for the payment of an ade-
quate allowance in cach case on due consideration of all the circurnstances ? ”

The Hon' ile Sir Reginald Craddock replied :— d

“(1) Tho answer is ¢ Yes ’. '

. (a) Regulation III of 1818 provides for representations to the Governor
General in Council. Persous interned under the Defence of India Act have
the same or similar facilities for representation to the Local Government.

. (3) In Bengol, wheromost of the internments have taken place, every
opportunity i8 given for the submission of written explanations with or with-
out lemal consultation. In tho Punjab, explanations are recorded beforo intern-
ment, but legal consultations aro not authorised. In the remaining provinces
in which the number of internments under tho Act is small, the practice:
followed is not uniform, hut gevérally speaking no obstacle is placed in the
way of submission of such representations.

(¢) The answer is ¢ No . _

(d) Tull and searching inquiries into the character and antecedents of the
persons concerned are made by responsible officers of Government before final
onders for internment are passed.

¢) In Bengal and the Punjab, where most of the internments have taken
place and in the United Provinces and .ssam, a judicial opinion is taken on
each casc. In tho other provinces where the number of internments has been
small, this practice does not scem to have heen always followad, but its adoption
will be suggested for the consideration of the Local Goveroments concerned.

(2) The Hon’ble Member is referred fo the ncslies given under (1). No ne-
cessity for revision of the rules has been cstablished.

3. () and (6) The Tonble Member is referred to the reply given on Sep-
tember S, 1015 to a similar question asked by Mr. S. N. Banerjee.

4. (a) (b) and (¢) Ample aHowances are given in all cases where mnecessity
for the same exists, and in some instances are specially calculated to cover the

cost of a cook.”
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i (QUESTIONS AND ANSWERS.

[27TE SePTEMBER, 1916.) (V4. M. B. Dadabhoy; Sir Reginald
Craddeck; Maharaje Sir Manindra
Y Chandre Nandi; Dr. Tej Bahadur

. Sapru.]

The Hon’ble Mr. M. B. Dadabhoy askod :—
sesarttyand . . 36+« Will Government be pleased to Jay on tho tablo statement, giving
centaca- details of securities taken, warnings issucd and confiscations ordered under- the
ordered | Indian Press Act, 1910, as also the numbor of journals and presses, if any,
Isdisn stopped in cousequence of the action taken by the authorities under that Act ?

The Hon'ble Sir Reginald Craddock replied :—

“ The information is heing collected], and & further statement will be made
in the matter at the next meeting of Council.”

The Hon'ble MaharajaS8ir Manindra Chandra Nandi asked :—

gontriba 47, « What is the total amount of money subseribed in India for charities
o and gifts in connection with the present War ? What proportion of this amount
Nauve has been contributed by tho Indian Native States, and what proportion by the
Indisa * ditferent Indian Provinces ? ” -

The Hon'ble Sir Reginald Craddock replied :—

“ Complete or detailed tigures of the amount subseribed in all the Provinces
of India towards the war and charities conuected with it cannot Le given.

Tho statement: helow gives such information as is immediately available :—

Fauds, etc. Sume received.

1, Imperisl Indian Relief Fund ... vos o 820,873

9, St. John’s Ambulance Association in cash ., we 91,000

Ditto in kind ve oo 127,000

3. Bombay War Relief Fund v 813,000

4. Madras War Fund . 288,000

d. United Provinces \War Fund ee we 200,000

-6. Punjab Aeroplane Fund ... 100,000
7 Calcutta Motor Ambulance ve ~ e 43,000

8. Bhagalpur Motor Ambulance Fund s 17,500

9. Bengali Hospital Flat v s 8,700

10 Belgian Relief Fund . 27,000

In addition to the figures given in the statement, lavish contributions both
in cash and in kind have been mado by the Ruling Princes and Chiefs in India.
It is regretted that details of these cannot convemiently bo supplied.”

The Hon'ble Dr. Tej Bahadur Sapru asked :—
Primary 48. « Will Government Le pleased to lay cn the table a statement show-
8chools, mg—
(a) the number of primary schools increased or improved in each
province, and
(8) the numher of scholars increased or decreased in such schools,

since the Govermmnent of India's Resolution on the subject issued in 19137 "



QUESTIONS AND ANSWERS; THE AMENDING BILL. £3

iSr C. Saukeran XNair; Dr. Toj (2T SEPIEMDER, 1916.]
Bahadur  Sapru;  Sir Reginald
Craddock; Ur. G. R. Lerondes.)

The Hon'ble Sir C. Sankaran Nair rcplied :—

. A statement® giving the figaies is laid on the table. There are no statis-
ties of the number of schools improved in each year, and consequently figures
have been given to show the amount of direet expenditure on the schools.”,

‘The Hon'ble Dr. Tej Bahadur Sapru asked :—

49, “Will Governmicnt be pleased to lay on the table an up-to-date statement Newseapers
thowing (a) the total number of newspapers dealt with under the Indian Press gager o tse
Act of 1910 since it camo into foree, (§) the names of such papers, (¢) the dst
place, provincs and the language in which such papers were or are printed, (d)
¢he names of their proprictors, and (¢) tho nature of the penalty imposed
upon each under the said Act.”

The Hon’'ble Sir Reginald Craddock replied : —

“ The Hon'hle Member isrefared to the reply given to the Hon'ble M.
Dadabhoy on the same suhject.

The information asked for by the Hon'hle dMember is heing collected, and
& further statement in tho matter will be made at the next mecting of Council.”
‘The Hon'ble Dr. Tej Bahadur Sapru asked :—

50. «« Will Government be pleasad to lay on the table a statement giving (a) reaias xdo-
the total number of tho members of the Indian Educational Service, (b) theThews18e*
numbers of its European and Indian members respectively, (¢) tho names of
persons appointed to the servico since its constitution, year by yvear, and their,

Brst postings, and (d) the officeat present held by cach of them #*

‘The Hon'ble Sir C. Sankaran Nair replied :—
«_\ statementt giving the information asked for is placed on the table.”

THE AMENDING BILL.

The Hon’'ble Mr. G. R. Lowndes :—* My Lord, I beg t movo
‘that the Bill to amend certain enactments be faken into consideration.
It will be within the recollection of the Cowneil that this Bill was introduced
at the first meeting of this Council, and Ithen stared that the amendments
proposed were practically all of a formal nature, and that I did not think it
necessary to make any further reference to them in detail. - Since then we have
reccived no suggestions of any amendment to the Bill, and T thercfore presume
that Hon'ble Aembers who have examined it are satistied with the statement .
_that I originally made. My Lor, I therefore move that the Bill be taken into

 consideration.”
The motion was put and agrecd to.
The Hon'ble Mr. G. R. Lowndes :—~* My Lord, 1 beg to move

that the Bill be passed.”
The motion was put and agreed to.

* Pide Appendix E. to these Prececdings,
+ Not indaded in tiese Procecdings.



&6 TIE INDIAN BILLS OF UXCILANGHE BILL; THE PATNY UXi-
VERSITY BILIL.

[271a Serroyer, 1016.) [ Sir George Bernes; Pumdit  Madin
. Wohan Medaviya ; Ar. G. B, Lowndss ;.
Sir 0. Sankaran Nair.]

THE INDIAN BILLS OF EXCHANGE BILL.

The Hon'ble Sir George Barnes:—‘ My Lord, T heg to wose
that the Bill to make provision in connection with the present war with respest
to hills of exchange payable outside British India e taken into consideration.
This Bill, my Lord, was introduced at the first sitting of this Council, and
the reasons for its introduction were explained by me at that silting. Yesterday
the Hon'hle Mr. Wardlaw Milne put down an amendment to the Bill, and at
ny request he has been good cnongh to withdraw the amendment, because T
told Lim that we could not accept it without time to consider it. "The Bill, es
it stands, follows exactly the words of the British Act, and we are unwilling to
chango it in any respeet withont consultation and considevation.  In these
vircwmstances, and feeling that it was desivable that the Bill' should pass into
law without delay, the Hon’hlo Memberibas withdrawn his amendment.

I Leg to move, my Loxd, that tho Bill he now taken into consideration.

The motion was put and agreed to.”

The Hon’ble Sir George Barnes :—*“My Lorl, I heg to mave
that the Bjll he passed.”

The Hon’ble Pandit Madan Mohan Malaviya :— My Lo,
I should like to inquire with what object, in section 2, the words “or fo the
impracticability, owing to similar circumstances, * lave been used.  The words
that precede them lay‘at_nm that delay in the presentation of a Dbill of exchange
is excused if it is, or has been, due cither directly or indirectly to circumstances
arising out of the present war. I should think that those words are wide
enoug% to includo every conceirable circumstance which nay arise directly or,
indirectly out of the war. Coming after that the words ‘owing to similar
vircumstances ' seem to me to be superfluous. I should like to have an expla-
nation as to whether those words are really necessary.”

The Hon'ble Mr. G.R. Lowndes :—“ My Lord, I think the,
Iion’ble Member will probably he satisfied with the explanation that the
drafting is that of the Inglish Act.  The English (‘llmftsmuu thought
it advisable to put in words of this nature, and it is probably desirable that we
should follow the same practice in our Act. If we had drafted the Act withoat
any precedent at all, I think it is quite possible tbal the words might have
stopped at * of the present war.'! But it is quite clear that no new principle is
introduced in any way by the subsequent words © or the impracticability, owing
to similar circumstances, ol transmitting the bill," and though they may possibly
he surplusage having regard to the fact that they have heen adopted in the
Lnglish Act, it is better to adopt them here. There is no abstruse meaning to be
ettached to them, and there is nothing underlying them which does not wndesdie
the words in the English Act.” ' '

The motion was put and agreed to,

THE PATNA UNIVERSITY BILL.

The Hon'ble Sir .C. Sankaran Nair:—¢ My Lord,
I beg to move for leave to infrcduce a Bill to establish and incorporate
a8 University at Patma, In deing 0, I sheeld like fo  explaiz



THE PATNA UNIVERSITY BILL. 8T’
[Sir C. Sankaran Nair.) 27tH SerTEMBER, 1916.]

to the Council the origin and scopo of the proposed University to which this
Bill js intended to givo effect. As soon as tho n]ew province of t%ilm.r and Orissa
was constxtt}ted in 1912, it was recognised that, in order to mnke ita self-con-
ta.med rovince, it was necessary to Furnish it with two institutions inﬁ»articulo.r,
viz., a High Court and a University. Tho High Court is'an accomplished fact,
and it remains for us to bring into existenco thc desired University. ~A Commit-
tee congisting of 9 Europeans and 8 Indians was, for this purposc, appointed in
May 1918. They be%an their operations in July of that year, and reported to
Govcrx_m.:ne.nt in March 1914. That report was published and, after considering
the crificisms on the proposals, the Local Government submitted their schome
on the 28th May 1915 to tho Government of India.  All thoso proposals were
carefully considered by the India Government when they had the benefit of the
ability and long experienco of Bir Harcourt Butler, and they submitted ‘a scheme
on tho 29th October last year to the Secrotary of State, who has sanctioned it.
The object of the Bill which I now propose to introduce is to give- legislative
sanction to the introduction of that scheme.

* The main feature of the schemeis that there should hea central residential
and teaching University at Patva. This represents the form of University from
which, according to tho present iceas, the best educational results may he expect-
ed to follow. Some of themembers of the Committee desired to have a
University established which was entirely of this description, but the majority
were of opinion that there wero other considerations which precluded the
establishment of such a University. There were several colleges in the Province
situbted at a considerable distance from Patna, at which students were being
already oducated for a University career, and from which it was impossible to
expect a complete migration of students to a central’ University. It was ac-
cordingly docided that, in addition to the University colleges at Patna, there
should be a series of external colleges at various centres outside Patna itself.
The central University at Patna, therefore, and the external colleges are to be
-wnited so as to form a single University governed hy common regulations and
uader the same general contrgl. There are in Patna two Government col-
leges :—the Patna College and the Training College for Teachers. The Com-
mittee recommonded that some more colleges should bo established at Patna—
King’s College, a Mission College and a Sanskrit College. There was some op-
sosit-ion to the establishment of a Mission College. The Government of Iudia
"decided to postpone the establishment of the Sanskrit College, and recommended
to the Secretary of State the establishment of only the King’s College and the
Mission College. The Secretary of State accepted our suggestions, but, in view
of the financial difficulties which have arisen, 1t is now decided that the Patna
portion of the University should bo started only on the basis of thotwo Colleges—
that is, the Patna College and the Training College for Teachers now in ex-
istence. Xor the same reason we are now unable to give the full residential
facilities recommended by the Committee.  The colleges situated outside Patna,
including the Bihar National Collego at Bankipur, are treated as external
colleges. Outside the neighhourhood of Patna, there are five colleges in the Pro-
vince of Bihar and Orissa—a Government College at Cuttack, an aided Mis-
sion Collego at Hazaribagh, two aided colleges at Muzattarpur and Bhagalpur,
respectively, and the Dinmond Jubilee College at Monghyr. With the
exception of the Diamond Jubilee College, all these four are included
in the new University. The Committee had proposed the expenditure of ver
considerable sums for the improvement of most of the external colleges whic
will be admitted to the privileges of the University ; but here also, owing to
financial stringency, it has Leen decided to proceed at once on the basis of the
colleges as they exist at present. The Committee were of opinion that the!

- Diamond Jubilee College under private management was a small and weak
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institution, and the Government agreed with the Committee that we would not
be justified in spending the very considerable amount that would be required to
equip and maintain it efficiently. .- .
« It has not been, therefore, proposed to include it in the new University.
No colleges will be aflliated to the University which arc not situated within one
mile of the Council House at Patna, or in one of the four cxisting college cen-
tres, i.e., Bhagalpur, Cuttack, Hazaribagh and Muzaffarpur. On this question
there was o difference of opinion among the members of the Cominittee.
Some of them were strongly in favour of the multiplication of colleges and high
schools at all such places where a demand for them might manifest itself. The
majority, however, were of the contrary opinion, and 'this view is accepted by
Government. The main differences hetween these two classes of colleges, i.e.,
between the University colleges at Patna and tle cxternal colleges, consist in
the degrce of control to be exercised over them by the University authorities
and in the courses of instruction provided in them. As to control, the Vice-.
Chancellor will control all the officers and servants of the University and Patna
colleges, while he is to be only the chief visiting and inspecting officer of the
University so far as external colleges are concerned. The Syndicate will control
the courses of study, the examinations, and all matters of education in the col-
leges of the University, but they are responsible only for the supervision and
inspection of such matters in the external colleges. As to the cowrses of study,
it is intended that the University is to undertake the whole of the science teach-
ing of the University colleges at Patna, law-teaching and the Honours B.A. and
the post-graduate work in Arts subjects. Provision is to he made for a system of
inter-colleizate lectures in the B.A. Pass and, so far as is possible, in the junior
classes at Patna ; but the external colleges will teach in Arts subjects only up
-to the Pass B.A,, and to the intermediate science in Bcience subjects. As excep-
tions to the above, the Cuttack College will provide teaching for the Honours
B.A ., and the Pass B.8c., and the Bﬁmr National College will provide teaching
for the Pass E.8c.  On this question also there was a difference of opinion
among the members of the Committee. It is no doubt possible to give Honowrs
and post-graduate instruction of some kind at various centres as 13 now done
elsewhere, and to so arrange the examinations that the students could pass them
without any further or better training ; but the majority of the members were
of opinion that the higher branches of University study required the scientific
co-operation of a number of the best teachers working under the Lest conditions
and a considerable body of students with such natural capacity and so well
equipped as to be fit to receive advanced instruction. As these conditions do
not exist in the various other colleges, nor are they likely to arise, it is believed,
" for many years to come, the @Government have come to the conclusion that the
- external colleges should teach the various subjects only up to the B.A. Pass
standards and Science subjects only up to the standard required for the inter-
mediate examination.

« The first Senate and the Syndicate will be constituted by the Act itself-
The next and the ensuing Senates will consist of not less than 40 and no more
than GO pcrsons. The Senate will includo certain ex-officio Fellows, 4 Fellows
elected by the Faculties, 8 Fellows elected by certain classes of Fellows accord-
ing to the Regulations framed for that purpose. The Senate is only to be a
deliberative body. Its resolutions are not binding on the Syndicate. The
Senate differs in this respect from the Senate constituted under the Universities
Act of 1904, which has the J;ower of making Regulations providing for the
courses of study to e foilowed and the conditions to be complied with by candi-
. dates for the University examinations, and also for the conditions to be complied
" with by schools desiring recognition for tho purpose of sending up pupils for the.
' Matriculation Examination. i
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“ The ensuing Syndicates will consist of 16 members, some of them ezx-officio.
'The Chancellor shall nominate 4 persons, and 9 persons are to Le olectod by
the Benate. The Syndicato will have control of all matters concerning educa-
tion. Under the Indian Universitics Act now in force, the oxecutive govern-
ment of the University is vested in tho Syndicate, while under the Bill a full-
time Vice-Chancollor appointed by the Local Government is to be'‘the principal
exccutive officer of the University. All matters relating to the administra-
tion of the University, rules to rcgulate the admission of educational institu-
tions to the privileges of the University, and tho withdrawal of such privileges,
rules about tho admission of students to the University and their examinations,
also will be provided for by the Regulations. The first Regulations aro to ho
framed by the Local Government. Such Regulations may he modified, and new
additional Rcgulations may be framcd by the Senate with the sanction of
Government. No college will he afliliated without the consent of the Syndi- °
cate, the Senate and the Local Government. As to disaffiliation; on the other
hand, the Local Government alone might do it after considering the opinion of
the Syndicate and tho Senato. The Bill which I propose to introduce, if leave
is given to me, is intended to give etfcct to these provisions. '

“ I accordingly. move for leawve to introduce the Bill.”

The Hon'ble Rai Bahadur Krishna Sahay :— On behalf of
the people of Bihar and Orissa, I offer my sincere gratitude to your Excellency’s
Government for the introduction of a Bill to establish and incorporate a Univer-
sity at Patna at this the carliest opportunity for-it. It is in the fitness of things,
my Lord, that a Province endowed with a Lieutenant-Governor in Council and
a High Court should have a University of ite own. Fwver since the formation of
Bibar and Orissa into a separate Province, the continuance of our dependence
on the Calcutta University for our educational requirements was, if I may be
permitted to say so, an administrative anomaly. That anomaly will cease to
exist as soon as the Bill before the Council is ]')amed into law. ALy Lord, we are
at present content with a small beginnﬁng. 'he establishment of a separate
University for Bihar and Orissa will make the Province fully self-contained, and
to quote the eloguent words of Sir Edward Gait in one of his specches in the
local Council on the subject—* it will place the coping stone on the edifice found-
ed by His Majesty the King Bmperor himself.’

« T do not propose, my Lord, to make any observations on the Bill itself
which has heen presented to us to-day. I congratulate the Hon’ble Member in
‘charge of Education for the very illuminating address that he has just delivered,
and I have no doubt that public opinion all over the Province will focus itself
on the main features of the Bill as outlined by him. He will have in this
Council the fullest expression of that opinion by the tine of the cold weather
Session at Delhi. My Lord, I welecome the motion before the Council.”

The Hon’ble Pandit Madan Mohan Malaviya :— My Lord,
I heartily congratulate the Govermment and the people of Bihar and Orissa
on the introduction of this Bill. My Lord, when the Bilhar Province was con-
stituted a separate province and given a High Court, everybody L‘:Y)cutcd that a
University would soon follow, and I offer my felicitations because 1 feel that the
number of Universities in this country is so small, that any addition to that
number should be a matter of general satisfaction and congratulation. There
.may be some who may be alarmed at the increase of even one University
in this country, but I should remind them that there are 134 Universities
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in America, apart from a number of first-rate colleges which are not of the
status of a University. In the United Kingdom, therc are 18 Universities, in
France 15, in Italy 21, and in Germany 22. Some of these countries are not
larger than some of the major Provinces of India, and yet it has been felt that
the demand for University education cannot be met by the number of Univetsities
that already exist in them. In this country, my Lord, we bave but six Univer-
sities at present. The old Universities have done a great deal of good work
‘in the past, but there is much nced for their expansion, and much need
for many more Universities to be established in order that study in the various
branches of knowledge, scientific and general, technical and industrial, may be
promoted by them. QI, therefore, consider it a matter for sincere congratulation
that one more University is coming into existence to extend its bheneficial in- .
fluence over one of the major Provinces of the country.

‘“ At the same time, any Lord, I feel that the measureadmits of a great deal
of liberalization. I have had no time to look into the details of it. I got a copy
of the Bill only a few minutes ago by the courtesy of the Hon'ble the téccreibm'y.
And I would here repeat a protest which Members of this Council have made
before that, when a Bill which is to be introduced does not propose taxation of
the nature of an increase of the salt tax or. some similar financial mecasure, it
should be put into the hands of Members at least 24 hours before it is brought
before the Comncil. In that case only would it be possible for Members to look
through the Bill, and be able to judge beforehand what observations to
offer on the motion to introduce it. 1 have not been put in a position to do so,
and I must confine myself therefore to & few remarks which are suggested by
the speech of the Hon’ble Member for Education. -

‘I have said, my Lord, that there isa great deal of room for liberalising the
measure. For instance, it has been said that the Senate will be merely an ad-
visory body ; that the resolutions of the Senate will not be binding on the
Syndicate. ' ' :

““ Now, my Lord, I fully realise that in educational matters the opinion of
educational experts ought to be given due weight, But even the recent Royal
Comumission, which sat on the University of London, has said that it is advanta-
geous to have in the Senate men who are not educational experts, but who are
as deeply interested in education as these experts are. They have pointed out -
1hat the presence of these persons on the Senate would bring to bear upon ques-
tions of education a broader outlook. The proposal to make the Syndicate prao-
tically independent of the Senatc is, therefore, retrograde and objectionable. And
I hope that, when the Bill goes before a Select Comumittee, this matter will be
taken ‘into consideration, and, if possible, a moro liberal provision will be
introduced regarding it. :

. “Iam glad to find, my Lord, that in one respcct this University has made
a liberal departitre from the one with which we dealt in the last Session of the
Council here, in that it will both affiliate institutions outside the locality where.
it will be situated, and will also have its resilential college or colleges within
that locality. I am glad and thankful that the advantages of such a course
have been recognised in this instance. I hope that the same liberal principle
will be extended in time to the other University to which it has been denied. I
once more offer my learty congratulations to the Government. and to the people
of Bihar on the introduction of the Bill.”
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The Hon’ble Mr, C. H. Setalvad :—* While I heartily welcome the
proposal to estal.ahsh t]us new University in Bibar, I confess that some of the
provisions mentioned in the specch of my Hon’ble friend, Sir Sankaran Nair,
appear to me to be of a retrograde character. For instance, the Bill proposes,
g,ccordm‘ to him, that the execiitive government of the University is to be vested
in the Vice-Chancellor, who is to be appointed by Government. Now, in the
older Universities of Bombay and other places, where the Senate and the 8yndi-
cate are in all respects in law independent of Government, it has been felt on
occasions that attempts have been made to turn tho Universities into departments
of Government. If. then, in this new University to be established, you vest the -
whole of the-executive government in tho Vice-Chancellor who is to be appointed
by Government, very little scope and independence would be left, I am afraid,
to those who are to be put on the Senate and the Syndicate. -

* Then again, I entirely agree with my Hon'ble friend, Pandit Madan Mohan
Malaviya, that the provision that the resolutions of the Senate are not to be bind-
ing on the Byndicate is also a provision that certainly will not be acceptable to
the public. The effect of that, as I have said, would be that the Benate will
have no really effective or potent voice in the affairs of the University, the
Syndicate being absolutely under this proposal independent of the Senate.

. “ Then again, as T have pointed out, the executive govérnment vesting in the
Vice-Chancellor who is to be appointed by Government, it would practically be
turning the University, I am afraid,into a department of Government. As I have
said, anything of this sort will be very much regretted throughout the country.
Even in the older Universities, with all the statutory independence that these
Universities have got, occasions have arisen in which attempts have been made
to control the Universities more than is desirable by Government. But, if you
have in this Statute, which is proposed to be enacted, provisions of the character
that I have referred to, then n{l initiative and all independence, so far as the
public are concerned, would be crushed out, I am afraid, and the University
would be regarded, and rightly regarded, by the public asa department of
Government, which I do not think is a very desirable thing to do. Certainly, in
matters of education, more scope, more independence, more initiative should be
left to the people who are going to bo widely affected by these educational
institutions to be esta.blisheg among them. I do hope, therefore, your Exocel-
lency, that when the matter comes to be further considered, Government would
find it ble to liberalise the enactment in those particulars to which I have
referred. ’ :

The Hon'ble Rao Bahadur B. N. Sarma :— My Lord, I have
listened with very great interest to the elaborate speech of the Hon'ble the
Education Member, and we congratulate ourselves and the country, and
especially our countrymen in Bihar, upon the desire which has been evinced in
a practical shape by the Government for the extension of University education
in this country. I rejoice the more because I feel that in starting this Univer-
sity, the Government are doing a great deal towards developing the education of
the Hindi-speaking people of India, with whose future advancement, I am
firmly convinced, the greatness of India is indissolubly connected. * The Hindi-
speaking people of Bihar and Orissa number about 24 millions, and throughout
Igdia. about 88 or 100 millions (including all the dialects), and the literacy in
that population is extremely low, being only a million and odd in the United -
Provinces, and a million and odd in Bihar.

« Tt is no doubt true that we are now dealing not with primary education,
not with secondary education, but with University education, but as every
one i8 awars that these.various systems are interdependent, the step taken
is a tep in the right direction. I,'therefore, think that wo are in- duty beund

to suﬂp ort this measure, if, in other respects, it is not retrograde. - .
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“ My Lord, in starting this University, the Government seems to be
rocecding upon the territorial basis—the time-honourcd territorial basis.
here scems to be no system, no ‘scheme, in the method which the

Government are pursuing in starting Universities in India. Now, take the
case of the Hindi-speaking pORulatlon with which I have dealt just now.
There are 80 millions, 43 or 44 millions in the United Provinces, 24 in
Bihar, more than 6 in the Certral Provinces, and about 4 in the Punjab.
Wo have the Allahabad University dealing with their education. The
Benares University is no doubt an All-India University, but will be chiefi
confined to Hindi-speaking ls}fo‘ le. The Mubammadan University, which,
daresay, will be an accompli ef fact ere long, will be located in the United
Provinces, and will also be chiefly for these people. If we give & University to
Bihar, we cannot long delay giving a University to the Central Provinces, and
there again the Hindi-speaking lreo le are in the majority. Everywhere we find
these scattered units coming under Universities without any particular system
except the old London University system which seems to be embodied whole-
sale with slight modifications so as to' preserve some semblance to the educa-
tional advancement of modern days.

My Lord, there are several questions of great importance donnected  with
this University, and, inasmuch as we in the Bouthern Presidency are asking
for more Universities on a different basis, I think we are entitled to ask for a
clear enunciation of the policy of the Government of India in regard to higher
education. If we are to have Universities on the territorial basis, as we are likely
to have now,.because Bihar and Orissa is separate from Bengal, who is to bear the
cost of this University ? It is largely a question'of finance: Is the province of
Bihar to bear this cost, or is the rest of India going to be saddled with the cost of

is University ? If it isto be on the territorial basis, if it is to be based on the

\asis that University education of *a‘.'hiﬁher order must be entirely in the hands
of the Government of India, because the Local Governments are not in a posi-
tion to spend large sums of money ipon the higher. research Universities, then
there is sométhing to be said for 1t:" If we say the more backward communities,
-such as the Uriyas and others, are to have Universities in order to stimulate
education in those provinces, I can understand it. But if ‘it is to be upon a
purely territorial basis, we have to be satisfied,in the first instance, as to whether
the Government of India are going to finance the system at the expense of the
E:x;eral tax-payer. That isimportant, because the provincial financial settlement
definitely stated that educational expenditure will havé to be met from
provincial funds, and we are entitled to know as to whether the general ex-
chequer is to meet this.

. “ This question again is bound up with the question of primary educa-
tion. What is the policy of the Government of India as regards primary
education? Are they going to tinker with it as they have done in the past,
providing funds wherever people clamour for it, and the Local Government is
pglt requisitioned’ to finance it? Or are they going in for a systematic
Policy...ecennnenns ’ o : o
., -'The Hon'ble Sir C. Sankaran Nair :—“I rise toa point of
(]);-.dlin"; I doubt whether the educational question has anything to do with this

ill.

. His Excellency the President :—* I think the Hon’ble Member
is bringing it up in connection with the Patna University question, and I will
call him to order if I think he is transgressing.” '

. 'The Hon’ble Rao Baha.dur B. N, Sarma, :—* Thercfore, my Lord,
the question as to whether these Universities in the future are going to be financed



THE PATNA UNIVERSITY BILL. 93
(Rao Bakadur B. N. Sarma.) [27TE SBEPTEMBER, 1916.)

by the Government of India out of general revonues or by the Local Govern-
ment alone, has to be answered before we can givo our attention to this matter.
Tako this particular case. If we are lgoing to have three Universities for the
Hde-spoakm% people in the United Provinces, and one in the Central Provinces

ossibly, then the quostion would arise as to what is the basis on which the

on’ble Member has framed his Bill. Is it worthwhile having & Univorsity
for Bihar without a Faculty of Engineering, which has not been given any con-
sideration ? Neither a Faculty of fa;,w nor a Faculty of Medicine is to be there,
though they are neccssary if your University is to be made efficient. It is for
tho sake of that efficiency that Bihar and Orissa is coming here for a system
which would deny to the people of that Province any share or part in actual
administration.

“If it is to be confined to Bilar, and if it is a purely provincial question, I
would respectfully ask why should not tho Bihar Council deal with it ? Why
should not the non-official Members of the Legislative Council of Bihar consider
as to what is the best course for them, as to what type of colle they are to
have, as to how they are to flnance it ? And why should this Bill be introduced
in the Imperial Council if we have nothing to do with the matter ?

“ You might just as well give the Benares University Froater scope and
greater power of affiliation, and thus extend the beneficence of that University.

¢ Then, again, if a case is to be made out, I think a case will be made out
clearly for the establishment of a real University by the Loocal Government of Bihar
and Orissa in Orissa. Orissa has suffered cruelly by long neglect, having been
a very - small part of the original Bengal Province. It is a very small part of
the Bihar and Orissa Province. Its people live at a considerable distance from
Calcutta and Patna, and their educational advancement cannot be very great
if the scheme, which has been advanced to develop education in Patna a long
. long way from the Orissa people, is carried into effect.

“ If there is to be a University in Bibar and Orissa, and if it is to be on
the basis of the development of people S&a.king a distinct language, then I
think a strong case can be made out for the establishment of a University in
Orissa ; but not on the lines mentioned here.

« Then there is the question as to whether, in future, Universities should
deal with the development of national literatures, or should follow the time-
honoured system of equigping clerks for Government offices and providing
professional careers for afew. That is the vital question, and that question is
not proposed to be dealt with in the new University which is to be established
under the auspices of the Government of India.

« There aresome who think that our educational system should ba based
upon the linguistic basis that people having a genius of their own, that people
speaking the same language should have a University of their own, so that they
may develop their special faculties in their own way. Then there would
.not be this artificial system of grouping together a few Bengalis, a few TUriyas
and 80 on, with a Chaucer-loving English Professor trying to imbue his P;;Sl.lﬂ
with a knowledge of ancient English, an Indian patriot very deeply interested in
reviving the dead languages for the benefit and glorification of his Motherland,
and a Directorate smelling sedition everywhero and keenly jealousas to whether
the supply has exceeded the demand, and continuous friction between European
and Indian, as to whether one or the other has his propershare in the administra-
tion. This is the system which it is sought to perpetuate in this University.

« T hope, therefore, that a clear answer will be given to my questions.
Firstly, asto whether tho Government of India propose to finance this Univer-
sity. Secondly, if it is not proposed to finance the University, why tho Bihar
and Orissa people should not solve their own educational problem in the local
Legislative Council, and why we here, with an official majority, should solve it
for them ? Again, the future policy of the Government of India in regard to this
matter should bemade clear, namely, whether their policy is to perpetuate the



94 THE TATNA UNIVERSITY BILL.

(271H SEPTEMBER, 1910C.] [Liav Bahedur B. N. Sarma; Khan Bakadur
Nawad Saiyed Nawab Ali Chaudhri; The
President ; My. Bhupendra Nath Basu.)

ancient University system of the description I havo mentioned, or whethor they
are going to introduce national Universities gn national lines ? My Lord, an
answer is required to these questions beforo we can boin a position to vote intel-
ligently for tho introduction of this Bill.” :

e Hon'ble Khan Bahadur Nawab Saiyed Nawab Ali
Chaudhri:—“ My Lord, to all interested in the expansion of education in
India on right lines, the introduction by the Hon’ble Sir C. S8ankaran Nair of
the Bill for the creation of a University for Bibar and Orissa must be a matter
of deep gratification. It is but natural that a new Province should be self-
contained and self-sufficient. As a Fellow, however, of the Calcutta University,
I might feel disposed to demur.to a Bill which attecmpts to restrict the area of
its iniuence. It is an open secrct that the Calcutta University has outgrown

“its proper dimensions, for it has to manage the educational work of by far the
largest student population. The following figures from the statistical abstract
from ¢ British PIndia,,’ 1913-14, volume b, would bear me out. It shows the
distribution of college students by Universities. It should be noted that the
figures refer to the ycar 1913-14, and it is possible that the latest figures, if
they could be procured, would show considerable augmentation. Yet as they
stand they. may, for all practical purposes, be taken to represent what is sub-
stantially the correct situation.. I have, for obvious reasons, omitted the
Native States from the computation. Grouped according to Universities, the
totals of students work out as follows :—Madras Univeraity, 8,080 students;
Bombay University, 6,188 ; Allahabad University, 7,625 ; Punjab University,
4,318 ; and the Calcutta University, 21,118. These figures, my Lord, tell a
clear tale. They show that the Bombay University to deal with between
4 and %, and the Madras University with very much less than one-half, and the
Allahabad University with about 4, and the Punjab University with about one-
fifth of the total number of studénts with which the Calcutta University, has
to deal. Bengal has had to, be content up to now with only one University.
If Bihar gets its own University, and if Burma eventually gets its own, there

-will 'still remain under the Calcutta University a population of nearly 18,600
college students. If figures alone represent the force of an argument, Bengal,
my iord, even after the oreation of a University for Bibar and of Universities
for Burma and Assam, should have at least as many as two more Universities
to claim symmetry with the Allababad University or with Madras or ">ombay,
and four more to claim consistency with the Punjab. The figures referred to,
I venture to think, make it clear beyond dispute that with such an unwieldy
University, as the Calcutta University undoubtedly is, the proposed Bihar
“University is coming into being not & day too early. . '

“ Again, representing as I do East Bengal, I migh{, my Lord, fecl disposed
to object to the priority now given to the Patna sdheme'over the Dacca scheme,
which was first initiated to maintain the educational progress that set in after -
the partition....... L, .

. :..His Excellency the President :—* Order, order, I am sorry that

-*I should have to call the Hon’ble Member to a point of order, but the Dacca

. University- scheme i8 niot, before us in connection with. this Patna University
Bill. : I must ask the Hon’ble Member to confine himself to the Patna Bill.”

The Hon’ble Khan Bahadur Nawab Saiyed Nawab Ali
Chaudhri :—* It is in the hope that the Patna scheme will not, for financial
or administrative reasons, further retard the Dacca scheme, that I overcome
’:cBhe B’c:ruples‘ I might otherwise fecl regarding Patna, and support the present

11 B ST . :

- _'The Hon’ble Mr. Bhupendra Nath Basgu :—‘ My Lord, as we
ghall have an opportunity of;.goinF into the merits of the Bill when it comes
up for consideration on the occasion of its being referred to Select Committee,
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I had not intended to take any partin the debate to-day. But, my Lord, I
feel that being an old Fellow of the Caloutta University and still conncoted
with it, my silence_on this occasion may be misconstrued. As a representa--
tive coming from Bengal and as one connected with the Calcutta University,
I do not for a moment grudge our sister Erovince of Biliar and Orissa the
osession of a new University. I only hope that the coping stone of the
niversity will not be a driving wedge. But, however, that may be,
Lord, thgre is one gbserva.tmn that I am bound to make, and that is, that the Bill,
the outlines of which have been propounded with so much clearness by my
learned friend opposite, seems to depart a great deal from those of the Uni-
vefm.txes with which we are familiar; and so far as that departure, in our
opinion, marks a retrograde movement, I think the country generally will
take note of it and not alone the province of Bihar and (grim. For, my
Lord, if the new scheme that is laid before us is intended to be followed here-
after in other Universities in" India, it is almost the bounden duty of the
people to sce that their Universities do not suffer the fate of the new Univer-
sity that is going to be started in Bihar and Orissa. I beliove the time will .
come when we shall have fuller opportunitics of going into this question. As
my friend, the Hon’ble Pandit Madan Mohan Malaviya, remarked, we have
not had the advantage of having the Bill before us, and, but for the speech
of the Hon’ble Member introducing the Bill, we should have never known
of its true nature or contents. My friend on the right (Hon’ble Nawab Saiyed
Nawab Ali Chaudhri) has pointed out the large number of students over whom
the Caloutta University exeroises jurisdiction. My Lord, I used to be a student
‘under the Caloutta University when that Unpiversity emhbraced the whole of
Upper India from ‘the Punjab to Assam, and inoluded the province of Burma
and the Island of Ceylon and the Central Provinces. Well, it has been no
loss to India that, in place of one University at Calcutta, we have so many
Universities in Ugtper India, and that we are going to have other Universities.
But I still re those early days when students from all over India were
oompeting for the same examination and for the same prizes, were labouring
towards-the same ideals and trying to realisc the same li{g. That froba.bly 18
one, and I regret tosee a separatist movement in the domain of education.
ducation and culture are not bounded by ordinary territorial limits. But as
our friends in Bilar have wished for morce Universities, those of us who are
interested in the Calcutta University have no objection to offer. We wish
these institutions god-specd. Only, my Lord, we wish that the deficiencies
that have been found to exist in the Calcutta University shculd be supplied in
the newer Universities, and that the example of Europcan countries, where
Faculties in industry and commerce have been introduumf, should be the aim
of the newer life which these Universities are secking to create. I have not
" seen the Bill* itself, and I do not know whether the Fatna University will
“ have any Science Faculty, or any Medical Faculty, or any Engineering Faculty.
A few colleges in Patna,some of which are not in existence, a few colleges in the
outlying distriots where education will continue to be im{mrtcd, n.sf helieve,
on the present lines, will not answer the pressing nceds of the people ; and if o
new University is going to be started, itis meet and proper that the condilions
of life now pressing on our attention should be taken into account. ith these
few words, my Lord, and reserving to myself the liberty of criticism of  the
rinciples and details of the Bill when it comesto be referred to Sclect
ommittee, I congratulate my friends from Bihar and Orissa on the possession
of the University that they are going to have.”

The Hon’ble Dr. Tej Bahadur Sapru :—“ My Lord, T
confess that I find myself unable to enter into a discussion of the details of this
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Bill, for the simple reason that I have not yet had the privilege of -looking into
the Bill. But such knowledge as I have of the provisions of the Bill has been
derived from the able speech of the learned Mover, and it is with regard to cer-
tain features of this Bill, that 1 shall venture to offer a few observations before
your Lordship. My Lord, I have seen it in the papers that the province to
which I have the honour to belong is to be held up as a model for the develop-
ment of the province of Bihar. I awm proud of that, but, at the same time, it
scems to me that in certain respects the provisions of the Bill which we have
to consider just now are certainly of a ‘rctro%rade character, certainly more
backward tflan the provisions of the Act which governs our University. My
Lord, in the Allahaliad University, the Senate isnot merely an advisory body.
The Syndicate is its executive, and I see absolutely no reason whatever why a
_ different principle should -be adopted in Bihar. My experience of the work.

of the Allahabad University has been that, in si:lite of the fact that the

Senate is not an advisory body, it has got on splendidly with the Syndicate.
There has been no friction between the Senate and the Byndicate. On the con-
trary, the general knowledge of the popular members of the Senate has often been
found fo be useful. My Lord, I fully sympathise with the desire that experts
should have a potent voice in matters of education ; but I hope it will also be
recognised that those who are not experts, but are in direct touch with the cur-
rents of thought in society, and those who are intexested in the growing of the risin
generations, should also be entitled to have a substantial share in the working o
the University. Therefore, I take serious objection to the arrangement which is
proposed to be effected in this University, namely, that the Senate shall only be
an advisory body. ' .

¢ There is one more feature to which I should like to invite attention. It
was 8aid by the Hon'ble Sir Sankaran Nair that the total strength of the Scnate
shall not be less than 40 and shall not be more than 60. Now what is the ex-
.perience of the Allahabad University ? - In the Allahabad University, the total
strength is 75, and yet you find'the University of Allahabad making & repre-
sentation to the Local Government and the Local Government inaking a' repre-*
sentation to the Government, of India, and the Provincial -Legislative Coun¢il
passin§ a Resolution unanimously that the strength of the University should be'
raised hecause the University is day by day growing, new Faculties are coming-
into existence, and I venture to think that, in the course ‘of a few years, the
Patna University will feel called upon to add new Faculties, and then you will
be faco to face with the difficulty that a maximwm for the Senate has leen laid
down, and you cannot go beyond that. Itis not casy to set in motion legis-
lative machinery, and therefore, I think, we should keep the provisions in regard
to the strength of the Senate in a more or less clastic condition. .

“ And lastly, my Loid, thereis one feature of the. measure to which I
would beg leave to invite your Lordship’ attention, and it is this, that so far the
office of the Vice-Chancellor in the old Government Universities has always been
in the gift of the Government, but a new departure of a liberal character has been
made in the case of the Hindu University, and I sec absolutely no reason why,
" in the case of the new University, a more liberal spirit should not he adopted in
that respect why the Senate should not ho trusted to exercise the function of
electing the proper man, and why that power should he reserved by the Govern-
ment themselves. I do not wish, my Lord, to go into the details of this matter,
hut it seems to me that, while all of us will be very glad to find Bihar get its
University so as to completeits provincial life, I think it would be. premature
for us to offer our congratulations to our friends from Bihar upon the measure
that has been introduced. I have a perfectly open mind for, Ian one of those
who believe that the more Universities we have in this country, the better it is
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for tho couniry and for its future. But if we are to get more Univorsitics, T
should rather insist that these Universities should be more liberal in character,
and there should certainly not be a retrogressive policy in  working them. I,
therefore, do not think that, so far as thesc gencral featwres to which I have refer-
red are concerned, we have much reason to he satisfiod with the provisions of the
?3111.. I trust and hope that when the Bill comes before the Sclect Committee,
it will undergo some radical changos so that it will cmerge a truly liberal
mceasure, a measure that will not only cope with the necessitics that cxdist at
present, but also he able to cope with the necessitics of the future.”

The Hon’ble Mr. Srinivasa Sastri:—“My Lord,Iam glad to add
my voice to the general noto of welcome that has been sounded in this Council
on the mofion to cstablish a Univorsity at Patna. I o so, my Lord, because I
feel that, notwithstanding any defects that the Uni versity rany start with, it is
likely to prove a fruitful source and cbntre of educational activity. I saicdl at
first & general note of welcome wdvisedly, for I am in some doubt as to how to
characterise the speech made by the Hon’ble Member to my right (Hon’ble
Rao Bahadur B. N. Sarma). I would fain belicve that when he hears
the reply of the Hon’ble Member in charge of the motion, he will also add his
voice to the general notc of welcome. He put two distinet questions to
the Hon'ble Member in charge of the Bill. Onc rclates to tho financin
of the University. Is it the Government of India or the Government o
Bijhar and Orissa that is going to find the necessary money fpr main-
taining this University ? I am indiffercnt to the question, but I guess that the
Government of India will find a good part of the moncy tbat is necessary to
a}gport the University. In the case of the older Universities, while the colleges
affiliated to them are aided in considerable measure for ordinary purposes by the
Local Government, the Government of India it is that finds the money for extra-
ordinary expenditure in connection with University mattors—the foundation of
University Professorships has alwaysbeen financedl by the Government of Indis,
and.the payment of travelling allowances of Fellows attending meetings has heen
a charge on the revenues of the Government of India ; and other items also the
Government of Incia have taken over from the Local Governments. I suppose
that will also occur in tho case of the .Patna University ; and I shall ce ly
not grudge.any extra expenditurc the Government of India may find it neces-
sary tomeet in connection with this new Patna University. The other question
that was asked relatéd to tho object and purpose of the ncw University. My
friend to the right seemed to imagine that the Patna University might be made
to serve the purpose of a University for the cultivation of a special literature
connected with & certain language; he spoke of its establishment for the benefit
of the Hindi-speaking pcople in particular. I am not suwro that that js, or
ever will be, the object of the Patna University. It scems to me that the object
is much the same as ‘that of the older Universities. I am notone of those who
imagine that every University that is newly founded in this country should
always have the same aim in view. I should be glad to welcome the establish-
ment of a University, for example, for tho encouragement of the Andbra.
literature of the country. I fancy my Hon’blo friend is intorested in such a
project.

“ Already tho Government of Mysore are heginning the establishment of a
University, or rather arc on the way to establishing a University, one particular
object of which is the promotion of Canarese. I am aware that in Travancore a
-movoment has arisen which may cventuate in the courso of ycars in"the estab-
lishment of a University for the promotion of Malayalam, and I for one would
welcome the day that Rajahmundry saw the establislnnent of an Andhra
University.

«That, however, need not be made the ground for interrogating the Hon’ble
Member for Education at this particular moment as to what the precise
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object is of this new Patna University. Whatever it is, I do hope that my
Hon'ble friend on my right will extend his welcome also to its establish-
“ment. :
““There is one more point, my Lord, to which I would like to refer before
I resume my seat. I heard with some amount of alllprchcnsion the detailed
roposals that the Hon'ble Member made for the constitution .of this
niversity. There are some of us connected for many years with the older
Universities in this country, who fecl that the time has come for taking a large
step of reform in the constitution of those Universities. Tho Act of 1904 has
alrecady become somewhat old, and I think the time has arrived for liberalising
its provisions. With this object, I intend, if the Council will allo_w me, to bring
up before long certain definite proposals. It was therefore with some alarm
that I heard from ‘the Hon’ble Member, the detailed proposals for placing
the Senate in a position of unenviable neﬂica.c{ with regard to the adminis-
tration of the Patna University. It ought not to be purely a deliberative body.
1f the executive government of the University must vest in a small body like
the Syndicate, the general management, and the responsibility for the adminis-
tration of the University, must certainly vest in the larger body, part "of which
is going to be elected as I understand. Now, I desire to say, with the utmost
deference to those who are controlling the Universities at the present moment,
that there is & tendency on the part of the Syndicates of the older Universities
- to assert themselves somewhat too much.. We feel in the daily work of the *
older Universities that the Senates are without the meauns of enforcing their
will and their decisions on the Syndicates, and it would be a pity indeed if in
the Patfia University the starting point were not to be the one already reached,
nor one in advance, but a point greatly to the rear. It appears to me, Bir,
that’in that respect the arrangements proposed will have to be examined with
great care, and I dare say that in the Belect Committee stage the necessary
changes will be effected, and the University of Patna, when 1t comes to ‘be
established, will answer the pyrpose for which, I dare say, it is mainly intended,
to serve as a great centre of enlightenment and gulture.” '

The Hon'ble Mr. Mazharul Hague :— “ My Lord, I rise to
express my gratification at the introduction of this Bill which provides for a
. University for my province. It was the long cherished desire of the people of
Bihar to gave a University of their own, and that desire is on the point of ful-
filment now. I, as a re%resenfative of Bihar, welcome this measure with all
my heart. But, my Lord, I frankly confess that I do not like some of the pro-
visions of the Bill which my Hon’ble friend has detailed to us to-day. How-
ever, the time for a detailed criticism will come after some time at Delhi. I am
not prepared to call it a retrograde measure, and I reserve my criticism for a
future occasion. I simply at this juncture welcome the measure as a representa-
tive of Bihar.” . N _
" . 'The Hon'ble Sir C. Sankaran Nair :—“My Lord, the motion
before the Council i8 only for leave to introduce the Bill. I, therefore, do not
. propose to reply. to the various criticisina that have been advanced. They will
receive careful consideration at a later stage. For the present I may only refer
‘to one matter that has been brought forward by my Hon’ble friend Mr. Sarma.
He asked the question why it is that this Bill is not introduced in the. Bihar
Council, and why was it considered nccessary to introduce a Bill of this nature
in the Imperial Council. Various University Bills are coming up for counsider-
ation— University Bills for Dacca, for Burma and for Nagpur—and it was con-'
"sidered desirable that the same Council should deal withall those questions
- following certain gencral principles. There is no other ohjection for the introduce- -
. tion of this Bill in the Legislative Council.”
" 'T'he motion -was puit and agreed to.
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‘The Hon'ble Sir C. Sankaran Nair :— My Lord, leave having
been granted, I beg to introduce the Bill, and to move that the Bill, together
withthe Statement of Objocts and Reasons relating thereto, he published in
the Gazctte of India in Inglish, and in the local official Gazettes in English
and in such other languages as the Local Governments think fit.”

* The motion was put and agreed to.

THE HINDU DISPOSITION OF PROPERTY BILL.

The Hon’ble Mr. C. H. Setalvad :— My Lord, I beg to move that
the Report of the Select Committze on the Bill to enable Hindus and Mussul-
mans to make dispositions of property by transfer inter vivos or by will for the
bencfit of unborn persons, Lo taken into consideration. Hon'ble Members
will remember that on the bth of September when the Bill was referred to the
Select Coinmittee, instructions were given to the Select Committee to confine
the operations of the Bill to Hindus. In obedience to those instructions, the
Belect Committee have sorevised the Bill as to leave out the Muhammadans
from the cnactment. As I observed, your Excellency, on the last occasion,
I personally consider it & great pity that Mubammadans are being left out of
this cnactment. However, as I pointed ont on the last occasion, in view of the
differcnce of opinion exbibited by the Muhammadans, it would not he wise or
possible for this Coungil to pass this enactment with regard to them, but I
venture to think that in a very short time the Mussulmans will regret that they
have missed this opportunity which presented itself to them to have this power
about the disposition of their property.” As I pointed out also on the last
occasion, with regard to the Hindus, how, owin% to the attitude taken
up by Sir Jatindra Mohan Tagore in the year 1882 when the Transfer
of Property Act was passed, the Hindus have had to wait now for 35
years to sccurc this little freedom that they wanted. And I am sure that
the Muhammmndans will feel in a very short time that they missed this op-
portunity that presented itself to them  Hon’ble Members will also re-
member that, when the Bill was referred to the Select Committee, discretion
was left to the Committee to consider whether they should insert in the
Bill a provision enabling the Governor General in Council to estend the

rovisions of the Bill to the Khoja community.: I then pointed out, your
}’Bxcellency, the position of the IChojas in Bombay and other places, viz., that
in matters of imheritance and snccession, they were ‘governed by Hindu Law.
TFurther, I pointed out that, so far as the extent of the testamentary power was
concerned, they had full testamentary powers like Hindus, and were not restricted
like Mussulinans to one-third of their property. Owing to the peculiar circum-
stances in which the Khojas are ]pla.'.-e( , I for one considered it desirable that the
provisions of this Bill should, when they thought they should be extended to
them, be so extended. The Select Committee, your Excellency, after carcfully
considering the matter, have inserted in this Bill what now stauds as clause b of
the Bill, which provides that the Governor General in Council, when he is of
opinion that the J{hoja community in British India or any part thereof desirve
" that the provisions of this Act should he extended to such community, may, 'bf'
notification in the Gazette of Indin, declare that the provisions of this .\et, with
the substitution of the word ¢ Khojas ’ or ¢ Khoja ’, as the cnse may be, for the
word ¢ Hindus ? or ¢ Hindu ’ wherever those words occur, shall apply to that
community in such aren as may bespecified in tho notification, and this fct
shall thereupon have effezt accordingly ; and I consider, your Iixeclloncy, that
this is a provision which the Khojas, certainly .the kho]{as in ]}ombay, with
whose views I venture to say [ have some acquaintance, will certainly welcome.
This is merely a permissive scction empowering the Governor General in

185LD 1



100 THE HINDU DISPOSITION Ol FROPERTY BILL.
(2715 SErrEMBER, 1910.] (AL C. 1. Selalvad.]

Council to cxtend the provisions of this Bill to Khojas i}l” any part of British
India whenover they ask for it. ,

* Then, Hon’ble Members will observe that the Rill, as amended by the
Select Committee, in the first instance, exempts froiu the operation of the Act
tho Province of Madras. That is done, your Excelleney, bocause Madras has

t its own Act embodying in substanco the provisions which we have in this

ill. That Bill in its wording differs in various respocts from the wording of
the Bill as now sent up by tho Selezt Committee, and in ono particular there is
a provision in that Bill which gives retrospective effect to the provisions of that
Act. In view of those difficulties and certain other difficulties connected with
tho definition of the word *.Hindu ’ as given in that Act, the Select Committee
considered it desirable to omit tho Province of Madras from tho opera-
tion of this Bill, but leaving powcr to the Govemor General in Council, by
notification, if so thought advisable, to extend this Act to that jrovince.

¢ Then Hon'ble Members will observe that the Bill as now sent'up by the
Sclect Committee is considerably altercd in form from the original Bill.  But
while the form of the Bill is considerably altered, thie substance liowever
remains the same, and I will shortly indicate to the Council why the Select
Commiittce considered it desirable to so alter the form of the Bill.. Hon'ble
"Members will remember that, in the DBillas originally drafted, the¥provision
with regard to dispositions in favour of persons not in existenco was in a positive
form, namely, that the Bill purported to provide that it shall be lawful for
Hindus, after the passing of this Act, to make dispositions of Xro perty in
favour of persons not in existence at the date of such disposition. As } pointed
out in Delhi, the object of the Bill was not toalter in any manner the
disposing ‘power of Hindus or Mubammadans in any other respects. All that
was meant to be done was that, within the existing disposing power of a Hindun
it should be lawful for him to give property either by gift inter wvivos,
or by will to persons not then in cxistence. But the opinions that were
received from tho country revealed that tliere were apprelensions “in the
minds of various people that the cxtent of tho testamentary power
might be affected by the Bill as it was then worded. Tor instance, it
was pointed out that, in a joint Hindu family, a co-parcener has no
power to dispose of his share of the property, adl the section was so
worded as to leave it open to Dbe :contended that that disability in a
co-parcencr to dispose of any part of the joint fumily property was re-
moved if tho disposition was in favour of.an unborn person. Therefore,
the Select Committee, aftor caroful consideration, thought it advisable-to put
the provision in a negative form, and as it now stands, what is providod is that
no dis]p'osition of property by a Hindu, whethev by transfer intes vivos or by will,
- shall be invalid by reason only that any porson for whoso benefit it was made
was not in existence at the date it was made. It thereforc purports mercly to
remove this existing disability with regard to disposition for the Dencfit of a
Jerson not in existence. If tho disposition either by gift infer vivos or hy will
13 invalid for any other reason, for instance, as I pointed out, by reason of.the
property proposcd to be dealt with heing joint family ln-operty, that invalidity
- will still remain and will not bo affected. Al that the Act purports to do is
that that disposition of property which is otherwise valid will not he invalid:
merely by reason of its being made for the benefit of a person not in existenze.

“Then Hon’ble Members will also olserve that in what stands at present as
clause 3, in providing the limitations subjoct to which such a disposition in
favour of a person not in existence is allowed, a reference is givon to various

rovisions of the Transfer of Property Act and the Indian Succession Act. Tho
%ill as.it was originally introduced was in this form, that these provisions of the .
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Transfer of Property Act and the Indian Succession Act wore hodily incorporat-
ed in the section itself, af¥®n attompt was mado in tho original draft to take
those provisions of the Thransfer of Property Act and the Indian Succession Act
and to put them together in one section. But it was thought, your Excel-
lency, by the Seclect Committee, that this might lead to some confusion, and
might result in various difficulties of interpretation as regards the limitations
and provisions proposed to be provided. It was therefore considerced desirabloe
to give references to the provisions of the I'ransfer of 1’roperty Act and the
Succession Act, provisions which have been well known and well understood
for many years, and on whiclh there have been various decisions of the Cowrts
settling the interpretations of those sections. It was thought. desirable to

ive a reference to those scctions that there inight be no difliculty as regards
the interpretation of those clauses. It was also thought desirable, instead of
lumping together these references in one section, to separate them, so that in
regard to dispositions by transfer infer wvivos reference is given to the
scctions of tle Transfer of Property Act, 1862, and with regard to dispositions
by will, veference is given to the sections of the Indian Succession Act, 1863,
which provide the limitations embodying what is known as roles against
perpetuty.

““ Then Hon’ble Members will observe that clause G of the original Bill has
heen dropped by the Sclect Committee.  Original clause 6 of the Bill embodied
the provision that, where a disposition in favour of any member of a class failed
by reason of'the rales thercinbefore provided, the whole disposition shall fail.
T{lat is, those members of & class capable of taking will also not take, and thus
all members of the class will not take. That clause really embodied an artificial
rule of construction of English law which has been held by various peo-
ple not desirable to be extended to this country. And taking .that view
and in deference to the opinions from various parts of the country in that
belalf, the Sclect Comnmittee came to the conclusion that it was not desirable
to enact that provision in this Bill. Under those circumstances, they have
thought fit to omit clause 0 of the original Bill.

“T do not think, your Excellency, there is* any need of my any further
ocoupying the time of the Council. 'The object of the Bill is now thoroughly
understood, and so far as we can judge, there is practical unanimify on the
question. )

- “T find on the .\gendn paper a notice of an amendment by my Hon’ble
friend, Mr. Chanda, with regard to clause 2 of the Bill." I have had fhe oppor-
tunity of talking over the matter with my Hon’ble friend, and T understand
from him, after the explanation I gnave to him, that he is not prepared to press
. his amendment. T need not therefore detain the Council on that matter.

« Before I resume my seat, your Excellency, I would beg to tender my
erateful acknowledgments to my Hon'’ble f 3.'i(l11d, My, anm}e.?,. whose. en-
couragement I must say, and whose assistance in the Seleet Committee on this
matter, were very valuable. All the experience and knowledge that he possess-
es by reason of his baving been a practising lawyer of renown in Bombay was
really of ereat value in steering throngh a Bill of this character, and T must sy
that it would not have been possible to steer this Bill as we have suo:c;-ud«.‘(} n
doing hut for the help and encouragement I received from him in Scleet Com-
mittee. I would also say the sume to a considerable extent with regard to my
Hon’ble friend, Mr. Muddiman, who also greatly helped in bringing this Bill
in the shape in which we now find it.

“ With these ohservations, your Excellency, I ask the Council to proceed
to a consideration of this Bill.” .
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The Hon’ble Mr. M. B. Dadabhoy :—* My Lord, I fecl I ought
to say o few words before the Bill ispassed into law. Hon’ble Members will
remember that the opinions, official and non-official, so far recorded on the Bill
have been colleoted on my motion last March. It secms clear that the course
then adopted was just and proper. Weecan now feel the publio pulse more
corrcctly.  'The principle of the Bill has not heen found acceptable to the
Muhammadans as o olass, and even among Hindus, there 38 some amount of
opposition. Whether this should be so or not, whether the Mubammadans have
missed the opportunity or ot as just stated by the Hon’ble Mr. Sotalvad, is.
quite a different matter ; but, in view of the weighty opinion o_\i‘lfressed,
it is only proper that the law should not be made applicable to Mubam-
madans, unJ the larger powers of disposition sought to be given to Hindus
generally should he indirectly limited to their self-acquired property. But I
should lhave liked Government to go a little further. The Local Governments
of some of the Provinces have expressed the apprehension that the law, if
applied to those provinces, would lead to trouble and difficulty. In the light
o¥ this authoritative opinion, it would have heen wiser to reserve powers to the
Governor General in Council, whenever necessary, to exclude areas and pro-
vinces from the operntion of the law. Indecd, from the remarks made by the
Hon'ble Member in charge of the Bill in connection with-his motion for
reference to a Seleot Committee, I had hoped that this would be so. I regret
the Select Coinmittee has not made the proposed modification, although, I am,

lad, the changes made in Committee have rendered the Bill more innocuous.-
'here is some amount of feeling shown in the country about clause G, and it is
good that it has been deleted. The Bill has emerged from the Select Com-
mitee radically altered to the satisfaction of all. The re-casting of clause 3,
the cardinal olause of the Bill, will avert, many technical difficultics, and
%tinilly free our Courts from deciding many - knbttg Froblems of law. The
ojasareordinarily governed by the Hindu Law, and it is only correct that the
community should be brought within the purview of the law if they so desire
it, and the enabling provision in respect thereof is wholly approprniate. Like-
wise, the exclusion of the Madras Presidency from the operation oé the Bill in
view of their special enactment is a step in the right direction. I do not pro-
pose to criticise the other provisions, as I have always held an extension of the
existing powers of disposition of property is desirable in the interests of the
owners concerned ; and, unless experience shows that the provisions proposed
are ill-adapted to serve the main purpose, they should be acceptable to us.

“ My Lord, the support accorded to the Bill, to my mind, is founded upon
the beliet that the introduction into India of the English Law of Entail will
be good for the community. It would be wrong to ignore the fact that that
law is not wholly wnattended with evil even in England. We must also not
overlook the attempts made there from time to time to minimise the evil by
supplementary measures. Whether -the same developments will take place
here in India, in consequence of the law we are going to pass to-day needing the
intervention of the legislature or noi, is a question upon which I should not
like to express any opinion now. It must be conceded that the Law of Entail
is a diffioult and comglicated law, and it requires delicate handling. It is
permissible to doubt if the conditions in the mufassil will be favourable to its
successiul working. The Hon’hle Member in charge has urged, in justification
of the Bill, that there is a general desire among the people that they should
have the larger powers of disposition proposed to be given to them by it. But,
in my humble 05)iuion, the yhole question should be judged, not from the
standpoint of individual convenience, but from the larger standpoint of com-
munal good. Ilave my doubts about the accrual of any large measure of
communal good in Indian conditionsas a result of the new legislation. It is

-
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{HMy. M. B. Dadabhoy ; Khan Bahadur (27TE S8ErTEMBER, 1916.]
Mian Muhammad Shafi.] :

true the case-law on the subject of the power of the Hindus to make dispositions
of property in favour of unborn persons is not in consonance to tho spirit and
the letter of the Shastras. But itis perfectly open to us, Members of Counil, to
view the question of bringing the law into unisen with Hindu Law' as con-
tained in the Shastras from the stundpoint of tho ncoessitics of modern couditions.
Aund in this line of examination the measure may not prove altogether pro-
gressive. It also remains to be seen Low far it will produce the results expoct-
ed. I have my own oginion about the legislative needs of modern Indian
society with regard to dispositions of property, but I do not feel myself free to
express them on this occasion. 'I'he discussion is now confined to the Bill
before us, and, as far as can be seen at present, the law will remove o disabilit
without producing any serious consequence upon the general socicty. Shoul
the future helic our expeotations, there will be nothing to prevent our reviewing
the situation and making such changes in thelaw as experience in its working
may suggest. I congratulate my fricnd, Mr. Setalvad, on having succeeded in
placing on the Statute-hook a tiny but a potentinl and uscful measure. In
this view of the matter, my Lord, I support the Bill.” .

The Hon'ble Khan Bahadur Mian Muhammad Shafi :—
“ My Lord, while according my hearty support to the motion which is now
before the Council, I desire Lo say a few words expressive of the satislaction felt
by the commupnity which I have the honour to represent at their exclusion from
the provisions of this Bill. At the last Session, wlhien my Hon’ble friend, Mr.
Setalvad, sought to rush this measure through during the Delhi Session, I ven-
tured to point out that to pass into law a Bill affecting the personal laws of
the Hindpus and Muhammadans over the heads of the two communities con-
cerned, was, in the highest degree, undesirable. I was very glad that the
amendment then moved by my Hon'ble friend, Mr. Dadabhoy, was accepted by
the Council, and the Bill introduced by the Hon’ble Mr. Setalvad as - referred
to the various Local Governments in order to enable them to obtain the opinions
of representative men from amongst the communities’whomn this measure
affected. At that time, knowing full well the feclings of my community re-
garding matters affecting their personal law, Ianticipated that the overwhelming
majority of Moslem opinion would be opposed to the enactment of this measure.
The opinions which have been placed in our hands have shown that my antici-
pations were well-founded, and I am sure that the Indian Mussulmans in
general will receive the news that they have been excluded fromn the purview
of this Bill with great satisfaction. My Hon’ble friend has expressed regret
that the Muhammadan community has adopted the attitude which thcy have
done in connection with this measure, and he thinks that & time will come when
the community itself will regret that they did not take advantage of this oppor-
tunity in order to avail themselves of the power which my Hon’blc friend’s Bill
is giving to the Hindu community. ButI, for one, with all deference to my
learned friend, beg to dissent from that dictum. All Mubammadans who desire
to make dispositions in favour of unborn descendants can doso under Act No.
VIof 1913, which was passed some three years ago, validating wakfs in favour
of auled amongst the Muhammadans, and I doubt very much if any
Muhammadan would care to malke & disposition in favour of an unborn person

other than his own descendants.

« Tt, therefore, follows that, this being the fef_!ling ‘of the Ml_\lmmmadan
community, and as on our Statute-hook there exists an Act which already
enables them to carry out that fecling, to extend this measure to the
Mubammadans against their wishes would he unncoessary as well as undesirable.

185LD 12
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[277a SerrEasBeR, 1916.] (Khan Bahadwr Mian Mukammad Shafi ;
My. C.H. Setalvad.)

¢« With these few observations, I give my support to the motion now
before the Council.”

The motion was put and agreed to. ,

The Hon'ble Mr. C. H. Setalvad :—“ Your Excellency, I beg
to move that the Bill, as amended, be passed.’” :

The motion was put and agreed to.

The Council then adjourned sine die.

Secretary to the Govermment of India,

Simia ; } A. P. MUDDIMAN,
Legislative Department.

The 6th September, 1916.
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APPENDIX B.

[ Referred to in answer to Question No. 38.]
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APPENDIX C.
(Beferred to in answer to Question No. 38.)

Statement showing the qualifications of the various officers of the

+  Archmological Department at the time of their first appointment,
their respective periods of service and their salaries both at the time:

» of appointment and at present. ‘ ' ‘o
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APPENDIX D.
[Referred to in answer to Question No. 40.)
No 17 OF 1882,
GOVERNMENT OF INDIA.
REVENUE AND AGRICULTURAL DEPARTMENT.

——

REVENUE,

To
THE R1GHT HoNourRABLE THE MARQUIS HARTINGTON, '

Her Majesty's Secretary of State for India.

Simla, the 17th Oclober 1882,
My LorD MaRrQuis.

The question.of reform in the system of land revenue . petorm ie taed re.
settlements in Upper India, which had occupied the attention of Her Majesty’s yeses sttloment ey
Government in England and of the revenue authorities in this country for ad‘ﬁ-&.'*m
period of fifteen years, came in 1876 under the consideration of Lord North-."",:,,,?:("k‘.‘:,;‘.
brook, who advised the adoption of some self-acting system of regulating the latiog systsm.
land revenue by reference to general prices from time to time, after fixed terms
of years, as affording the only safe manner of introducing a more permanent
system of settlement. The papers were subsequently referred by His Lordshi
to the Honourable Member in charge of the Department of Revenue, Agricul-

ture and Commerce, but after three years were in 1879 deposited without orders. |,

2. In the past year the question of reform in the land revenue system has e oy meaayy

been revived from an independent direction. It became our duty to submit to ialiated i Supatch
Your Lordship, with our Despatch No. 14, dated the 1oth October 881, :
.a memorandum on current land ' settlements, in which a sketch of the
temporary land revenue settlemenis actually current in British India was contained.
In tm Resolution which we issued with this memorandum we conceived it
nkcessary to instruct Local Governments to enter \,“)on no new settlement with-
out a careful examination of the circumstances of the district cr tract of which
it might be proposed to revise the assessments, and we took the precaution of
reservipg to ourselves the power of placing a veto upon the ‘revision of assess-
ment in any case in which we may deem the renewal of seitlement operations
to be undesirable. In taking this step we were aware that we should have short-
ly to confirm it by more positive action.

y ivei t i bjections to_teme
3. We do not conceiveit necessary to repeat at any length the facts which w%':am;m R,

‘have from time to time been-brought forward in illustration of the evil effects
of renewing settlement operations at comparatively short intervals. The un-
easiness anising {rom uncertainty ; the harassment of the agricultural classes; the
discontent engendered by mistaken assessments ; the check to expenditure on
improvements ; the positive deterioration of agriculture in the last years of the
term of settlement—are only the most prominent among them. The arguments
on this subject are familiar to Her Majesty’s Government. But although we
think it unnecessary to revert to any general discussion on the relative advantages
of a permanent and a temporary system of settlement, we deem it advisable before
entenng upon any sugiestion_s.for further action to place before Your Lordship
a brief explanation of the position to which the discussions and administrative
-procedure since 1822 have led the question of land revenue assessment in Upper-
ndia; * A review of this position and of the history of the settlements made
since that date will, we believe, satisfy Your Lordship of the necessity of entering
- upon a decisive policy. |
4 The first occasion on which an attempt was made to gain a complete itorical sketch of
mastery over the complicated conditions of the agricultural system of Upper I‘;“l‘;;:t' ,c'ﬂ""
India was in connection with Regulation VII of 1822, The main objects of
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Repstatin_ VI of the Regulation were two, The first complete record of tenures and occupancy

2&£'Tﬁd£rights ; the second a complete valuation of agricultural land. An elaborate

weeleach 6old,  5cheme was drawn up for the minute investigation of evecy cultivator's holdin
in every village in the Upper Provinces. The Governor-General in Counc
announced that the perpetual settlement of Bengal having, * as far as concerns
the ryots, essentially falled to produce the contemplated benefit, is strongly
indined to the opinion that no real security can be given to the ryots
unless the Government distinctly acts upon the principle of minutely
ascertaining and recording the rents payable bi individual ryots, of
granting pattahs, or, at least, registering the ryots' holdings, and of main-
taining the rates established at thc- settlement during the term of settlement
asan essential part of the assessment.” But the scheme, admirable as it was
in conception, and just in aim, failed in practice because weighted by one
impossible condition. The condition was that the produce of every ficld should
be ascertained. “It seems necessary,” wrote His Excellency in Council,
“ to enter upon the task of fixing in detail the rates of rent and modes of pay-
ment current in each mauzah and applicable to each field, and anything short
of this must be regarded as a very imperfect settlement.” [t was laid down that
the rate on each field was to be calculated from an estimate of its produce.
This process was far too ambitious in detail and cumbrous in operation. The
letters and reports of the assessing officers who attempted to carry out the
injunctions of the Government of India teem with complaints of the difficulty
of a task which the late Lord Mayo declared in 1871 to be well nigh impossible.

5. It is not thecefore surprising to find that the magnificent undertaking
orihe of Regula- of 1832 failed in accomplishment, and that during a vain and protracted struggle
: on the part of the Settlement Officers to perform the task allotted to them, the
attention of the Government of India was continually attracted to the slow pro-
gress that was being made. At last the Governor-General called for a report as
to the progress of settlement operations. The Upper Board, though eight years
had passed, “ could record littie or no progress, and could venture no certain
information.” They strongly contended that an attempt to calculate the demand
upon an estimate of the produce of each cultivator's holding was an impossible
undertaking. ‘

Mr, Bidd propmses 6. Inthe gth year the Board of Revenue -submitted a series of notes
2 mitima P ™% ¢ the Governor-General, in which it was strongly urged by Mr. Bird, one of
the members, that the prevailing money rates paid by cultivators should be made*
the basis of assessments; that they should be fixed with a tendency to modera-
tion for the term of settlement ; and that the aggregate sum *‘ composed of the
items which-each ryot is bound to pay ” having beer ascertained, the demand
should he distributed over the various proprietary holdings. He demurred to
Ld Willis many continuance of the attempt to ascertain what proportion of the crop would
?&ﬁﬂp.;:m: Mrbe a fair rent for each field. On the receipt of the Board’s earlier notes
mbstitutes “general Lord William Bentinck in an exhaustive Minute, dated the 35th September
Soosideraiions. 1833, reviewed the whole history of settlement opcralions in the North-Western
Provinces. His Lordship disapproved of Mr. Bird's proposals to fix the rents
of all cultivators for the term cf settlement on the ground that they had not
all the same rights, and showed how an aggregate demand might be calculated
on general considerations. * The assessment,” he wrote, ** may be fixed on
an ascertainment in the aggregate of the cultivated area of cach estate and
a general acquaintance nith the advantages possessed by each village as regards
fertility, position, population, and any other matters which require to b2 taken
into consideration when regulating the Government demand.” In another
portion of his Minute His Lardship observed that ‘' a relinquishment by Govern-
ment of 3o or 35 per cent of the estimated gross rent would seem to he
sufficient under the most unfavourable circumstances to serve as a remunerating
return and to cover all expenses and risk of collection. By the term *‘ gross
rent,'”” His Lordship adds, * [ mean the proportion of the produce cr the value
of the produce remaining aftzr defraying the wages of labour and prefits of stock.”

Cosferzace  at 7. The Minute concluded by giving instructions for a series of enquiries,
Mubabadinisa. ¢ having for their object the ascertainment and recognition of tenures of all
' kinds, and the speedy and equitable assessment of the land revenue for extended

terms under some more summary system than that acoptsd by Kegnlation VII of

1822 ".# These injunctions resulted in the autumn of 1833 in a Conference
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of Revenue officials at Allahabad under the presidency of the Governor-General,
the object of which was . to ascertain the best means of simplifying and expedit-
ing the existing process of sutvey and settlement *'. ' :

8. The conference met under the presidency of the Governor-General in _Regulation IX

person, and resulted in the enactment of Regulation IX of 1843, which remained in Wiikarmsed on Loed
force until its provisions, so far as they regarded the assessment of revenue in the proposals. )
North-Western Provinces, were repealed, though not materially altered, by Act
XIX, 1873 (the North-Western Provinces Land Revenue Act). The system of
assessment introduced by Regulation 1X of :833 differed chiefly from that laid
down or supposed to have been laid down by Regulation VII, 1832, in this, that
it dispensed with a mirute investigation and ascertainment of the produce of the
soil, and permitted the assessing officer to determine the revenue payable by
each village cn- the basis of those general considerations indicated by Lord
William Bentinck in_the Minute above quoted. Under Regulation 1X of 1833
the settlements of all districts in the North-Western Provinces were effected.
" The work was conducted by officers of undoubted ability and experience, much
labour was bestowed upon it, and an accuracy was artained far greater than had
been reached in previous assessments. The inequality of assessment which
had characterised 1any of the earlier settlements was to some extent removed
and the record of rights was perhaps fer the first time brought into order. As
a whole, the settlement was an undoubted benefit to the country, which before
had "been harassed by ccnstantly recurring, and in most cases increasing,
assessments of revenue. These benefits, however, were not universally secured :
instances of over-assessment were not unknown ; while it seldom occurred that
in making a forecast of the profits of an estate sufficient attention was paid to
the liability of the harvests to occasional failure. Few, indeed, of the settlements
worked easily until towards the end of the first decade, the increase in the area
under cultivation and therise in the prices of produce added greatly to the
resources of the agricultural classes. .

9. The settlement of Regulation IX, 1833, was made on the principle Period of settle
¢f taking for the Government two-thirds ofathe net assets or of the rental of §igtnard mdscies
the land. This was no doubt a most generous settlement as compared with of reatal to oceeball
the terms prevailing under Native Governments. But it must always be from two-tdirds.
remembered that the Native system of collection is far less stringent and more
elastic than ours. {t affords more opportunities of evasion, and pays
more consideration to bad seasons and deficiencies in the harvest. The
occasional failure of the new settlements, together with the recollection
of the mischief wrought by over-assessment in the years subsequent to
the cession and conquest of the provinces, led the Government of the
North-1Vest, when the period of the settlements under Regulation 1X was
drawing to a close, to reconsider the corditions which should be unpo?ed on the

roprietors of land. At that time (about 1854) apparently men's thoughts

Ead been completely turned away from the consideration of a permanent settle- Tbe idea of o

ment, In 1802-03, a pledge had been given by the |0cal' authorities to the&’,“,‘;‘;‘;‘:’“’_‘m"’

people of the provirces that the senlement.should be made in perpetuity. The .

pledge was given subject to the sanction of the Honourable Court of

Directors and the sanction was withheld. It must be looked upon as a

matter of congratulation that the Court took this view. For, looking to

the complicated tenures in the North-Western Provinces, and the ignorance

on-the subject which prevailed among our officers at that early time of the

British rule, it is certain that much injustice and evil would kave resulted

from a perpetual settlement on the Bengal model, to say nothing of the loss of

revenue that must have ensued.  After that time, as the faults of the Bengal

settlement became more and more apparent, the idea of making a permanent

settlement ceased {o be entertained. Under Regulation VII of 18?2 the term

which the Government of India was generally disposed to accept is stated in Moderate aseess:

the Resolution issued with the Regulation to be from ten to twelve years, though i’hﬁ"&i&f long tems
- iod was i itted. Villiam Bentinck, in his

a longer period was in some cases to be admitied. Lord Wi , inhi

Minute of the 26th September 1832, advised the extcnsiun of the term to fifteen

or twenty years. The advantages ofa long period were at lanlI_! sa far

acknowledged that most of the settlements eflected under Regu ation [X of

.1833 were made for thivtv years. Revenue officers accepted as established the

————— SR ————— i e ¢ me e e e ——

#Prefacs to Government Selectins, 1822 (o 1833, North-Western Peovinces.
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system of 2 temporary assessmenl for a long term, and thought only of perfect-
ing it. Hence, it was that when Mr. Thomason, Licutenant-Governor of the
North-Western Provinces, considered the best mode of avoiding the faults
of former years, he thought not of a permanent settlement, or ofa settle-
nient for a longer term than thirty years, but of a more lenient settlement.
He determined accordingly to reduce the share of the rental or net assets taken
by Government to one-half, and .all the assessments made within the last five-
and-twenty years in the North-Western Provinces, Oudh and Central Provinces
have been calculated on that scale.

Question of a per- 10. The question of a permancnt settiement was thus for the time set at
o ,,;"g;z::,‘ rest, and perfection was thought to have been attained in a moderate settlement
Balrd Smithin 1861 for a long period. The next stage in the history dates from the famine of 1861,

which drew earnest attention to the state of the agricultural classes in Northern
India. Colonel Baird Smith, who was sent to report on the fainine, was struck
by the great resistance offered to the calamity by the people in 1861, as compar-
ed with that offered in 1837-38. Arguing that the improvement in the wealth
of the peasantry and their ability to bear up against misfortune was due to the
long term of the settlement, he inferred that a further application of the same
principle would achieve greater success. ' He becamea strong advocate of a
permanent settlement, and the discussions which arose from his report led to |
the issue of Sir Charles Wood's despatch of 1862, inwhich Her Majesty's
Government announced its resolve “to sanction a permanent settlement of
the land revenue throughout India”. '

Sit C. Wood's 11. The despatch dwelt on the political and social advantages attendant

Despatch of 1862,

Orders petmacent

settlement in North-

Western Proviaces.

N4
Orders  accepted
:d:.' cbjections plead-

on such a measure and on the stimulus it would give to agriculture and to the
rowth of a middle class connected with the land. The recommendations of
olonel Baird Smith and of Sir Thomas Monro, and the example of the lightl
assessed district of Tanjore, were cited. Coming to the question of a future faﬁ
in the value of money, the despatch considered that it was not of sufficient
moment to influence the judgment of Her Majesty’s Government to any material
extent. Prices, it was said, were unlikely to rise greatly ; even if they
should rise, the Government of India might easily find sources of income other
than theland. The alternative to a permanent settlement was pronounced to be
along protracted and elaborate revision of assessments every 3o years, and the
¢ harassing, vexatious and even oppressive '’ nature of such revisions was forcib-
ly dwelt on. * The remedy for these evils, the needless occupation of the valu-
able time of the public ' officers employed in the revision, the extortion of the
subordinate officers, and the loss of wealth to the community from the deterio-
ration of cultivation, lies in a permanent settlement of the land revenue.”
The principle thus settled, the Government of India was invited to consider
to what extent it could be immediately applied throughout the different provine
ces. Of Bombay and Madras, it was said that the settlement of the former
Presidency requires revision before it could be made permanent, while the settle-
ment of the latter was not as yet completed. To these presidencies, therefore, a
ermanent settlement could not be immediately given. The North-Westemn
rovinces, where revision of the settlements was in progress, were finally selected
as the fittest place in which the measure could be carcied out.

12. The despatch was communicated to the North-West Government
by the Government of Irdia, and was followed by a discussion as to the best
way of giving effect in that province to the wishes of the Secretary of State.
The Honourable Mr. E. Drummond, Lieutenant-Governor of the North-Western
Provinces, Messrs. Muir and Money, Members of the North-Western Provinces

_ Board of Revenue, Sir C. Trevelyan, and Mr. H. B. Harington, Members of

Council, took a prominent part in this discussion. The conclusion seems to have
been accepted that the orders of Her Majesty’s Government must be carried into
effect. Two pleas, however, against the introduction of a permanent settle-
went into many parts of the province found strong expression: the first, that the
agriculture of many tracts was in 4 backward condition ; the second, that the
scale of rent rates in other more fully developed tracts was comparatively low.
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13. Lord- Lawrence summed up his own conclusions in a lengthy Minute, Lod Lawreace

in which he recommended that [t)he permanent settlement shoﬁldyonly be Emartons

conceded to estates of which the rentals, as well as the agriculture, were fully

developed. ‘The test of the latter condition was that 8o per cent of the cultiv- -

.-g.ble area should be under cultivation. The former condition was left to the

judgment of the revenuc authorities, Estates which did not fulfil these conditions

were to be assessed on the basis of their present assets for 0 years. A com-

promise was, however, to be permitted in the case of undeveloped cstates by the

offer to their proprietors of a permanent assessment based on prospective assets,

A maximum permanent demand was to be fixed which it would be in the option

-of the proprictors at any time to accept in lieu of the temporary assessment.

FLord' Lawrence, in permitting this offer to be made, had little hope that advan-.’

tage would be taken of it, nor did the proposal meet with favaur from his B

.adwisers, ' -
14. Sir Charles Wood, after 'a consideration of the proceedings of 1864, Sir C. Wdad's

communicated to the Government of India in his despatcl? of the §,4th Marc?l' m‘:‘ .,,‘.‘,f..;i.‘,’..‘!

1?65 revised instructions under which districts were to be divided into three with modifications.

«lasses :—

(1) Those in which the agricultural population and rent were undeveloped.
(2) Those in which cultivation and resources were fully developed.
(3) Those in which resources were undeveloped.

) With regard to the first two classes, he remarked that ‘no diffictlty existed.

Permanency of settlement was to be refused to the first and granted to
.-the second. He admitted that there might be difficulty -in the case of the .
third class; but” he negatived the proposal to allow any offers to be made '
which might be based upon a calculation of the future assets of an estate.® He
Limited the offer of a permanent settlement to thosé villages in which the cultiva-
tion might amount to 80 per cent of the cultivable area, but did not require
that the rule limiting the demand to 5o per cent of the existing assets should be
strictly adhered to. No definition of * resources” was given. And no distinct
instructions were contained in the flespatch as to the course to be taken in the
case. of estates in which 80 per cent of the cultivable land had been brought
under cultivation, but in which the resources were undeveloped. _

. \ ’

- 18, Meanwhile a growing reaction of official opinion, to which further Resctlon sgaiost.
mfmnge will presently begr made, against the sacrifice of prospective land revenue, fozt- """ petile:
especially of that resulting from extension of canal irrigation, led to a reopening
.of the question by Earl de Grey and Sir Stafford Northcote.

" Sir Stafford Northcote in his despatch of the agrd March 1867 laid down Sother !l,iams.‘:log
two conditions for permanent settlement, the second of which had or:ginally been Northeote 702 Barl .
-laid down by Earl de Grey :— de Grey,

First, that no estate shall be pérmanently settled in which the actual cul-
tivation . amounts to less than 8o percent of-the cultivable or malguzari area.

Sécmxiilj, that no permavent settlement shall be concluded for any estate
. o which canal irrigation is likely to be extended within the next twenty years,

and the : existing assets of which will thereby be increased in the proportion
" of 30 per cent. - . E
 We will not endeavour to follow the history of the efforts which pesateh of asth
me‘gxadt‘av in obedience to the successive inst;uctions of Sir Chlarles :Noo: May 1871, Oovera-
nd Si orthcote for the introduction of a permanent settlement. abandonment of pecs ,
,ﬁ;lé;ﬁtaj}c:;il‘iw s that were taken and of the discussions which, ensued "‘,""“'“'“‘mﬂf‘
finds place in the volume of papers submitted to Her Majesty's Secretary -of
"Stale . with the despatch from the Government of India, No. 7, dated 26th
May 1871, ‘The papers: include Minutes by Sir John Strachey and Lord
Miyo pointing to the advantages of a grain assessment over a xed money
- setflement: ,Lord Mayo gave an important indication of the manner*in ‘which
-t ‘might be possible to avoid the recurrence of temporary settlements-inthe .
following words :—"In India at original settlement it will always be necessary
to consider more fully than in Europe the quality of soil and the quantity of
Ipmduce which, under fair cultivation, is ordinarily produced ; but once this is

- 485LD 16

e

NN
AL )

po
’



118

established, the fluctuation of market price may form the main test for determin-
ing value from time to time.” :

17. His Grace the Duke of Argyll was finally advised that the conditions
laid down regarding permanent settlements in the North-Western Provinces
could not be applied .in their existing form without leading to the most serious
and certzin injury to the future interests of the public.

We shall in succeeding paragraphs of this despatch be consirained to
examine the causes which Iec]) to so decisive a rejection of a permanent settle.
ment as that which is embodied in the despatch of the 26th of May, but
we desire, first, to describe to Your Lordship what has occurred between 1871
and the present date,

Home Goverament 18, Your Lordship is aware that in the despatch No. 26, dated 27th

"";',::‘ “z";,"";'} July 1871, Her Majesty's Secretary of State communicated the conclusion

urther evidence.

Loaal QGoverne

ments congalted.

arrived at by a Select Committee of the House of Commons, that further pro-
ceedings for extending the permanent settlement in the North-Western Provinces -
must for the time be suspended, but that Her Majesty’s Government should be
placed in a position to form a judgment upon so important a subject so soon as
the Government of India had fully weighed the additional evidence which wasto
be furnished by the Lieutcnant-Governor, North-Western Provinces. The irstruc-
tions of Her Maijesty’s Government were -
communicated to the Governments of the
North-Western Provinces, Punjab, and
Oudh, with a request for an early expres-
~ sion of opinion, and replies * were received
by the Government of India bearing dates noted in the margin. The North-
Western Provinces letter contained a new suggestion by Sir William Muir for
the revision of settlements by a rateable

To North-Westera Provinces, Fanjab and Oudb,
Nos, 283~ 38s, dated 13th September 1871.

®From North-Westera Provinces Goveroment,

No. 658-A., dated 3ud March 1874. increase on the existing demand after fixed -
Prom Chiel Commistionst, Ondh, No. 138, periods. The Chief Commissioner of Oudh
dated 24th April 1872, ! ) advocated the retention of the present

dated 8t szstem_of temporary assessments, while
ofrm C::;;t:nmn!. Pucjab, No. 1470, dated Bth  4fe Ljeutenant-Governor of the Punjab

represented that his Province was not ripe -
fora permanent settlement. The papers were placed before His Excellency
Lord Northbrook, who referred them for the opinion of Sir John Strachey, then
Lieutenant-Governor of the North-Western Provinces, and of the Honourable
Mr. ]. Inglis, ‘then Officiating Member of Council.t Sir John Strachey-
. . deprecated any steps which would fetter
N e bon Getoter siye, "™™ the future finances of the country by
fixing for ever the amount which the
land should contribute to the State, and found reason to doubt wh_ether even the
grain assessment which he had formerly suggested would be entirely successful.
Mr. Inglis, on the other hand, who had from the first advo_cated a permanent
settlement, brought forward a mass of evidence fro' the Nauve. apers in proof-
of the unpopularity of the existing system, and ¢« - :d the political advantages-
that would attend the introduction of permanency.

. Lord Northbrook 19. When the papers again came before Lord Northbrook in 1876 they were

voll- i i t. Sir William Muir was now
m" iy brought forward in the Finance Departmen i

Finance Minister, and was considering at the time the difficult question of
the depreciation of silver which was then causing considerable embarrassinent
to the Government of India. The financial position, however, afforded satisfactory
proof of the danger of attaching permanency to a fixed money assessment. .
Alter some discussion the papers were, as has been said before, referred to Sir

1n, 1879 the papers Alexander Arbuthnot, the Honourable Member in charge of the Department .
are deposited with: of Revenue, Agriculture and Commerce, and when they were finally returned

oat orders.

by him in 1879, it seems to have been considered inéxpedient, on the -
grounds Jthat no Local Government desited a permanent sctilement, to -
take any further measures. The papers were accordingly deposited without
orders. His Excellency in Council, however, now considers that the time has .
come when the important question of settlement reform must be earnestly revived...
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20.-Before submitting definite proposals for the consideration of Her Majesty's Necenity of -
Government, it is necessary to examine more precisely the causes which have Yivise auation of
led to the failure of previous attempts and projects to place the land revenue Coues of failore
assessments of Northern India upon a satisfactory footing. The difficultieso! previoss at-
which have stood in the way of a solution of the most. serious problem with which enple.
we have had to deal since the beginning of the century must be thoroughly

appreciated and removed beforc any further step is taken towards reform.

a1. The foremost of these difficulties is the valuation of land. It appears Imposiibility of
to be sufficiently evident that the efforts made from 1822 up to the present time fogter * vluiag
to make a satisfactory estimate of the value of agricultural land have been far
from uniformly successful. In analysing the history of these attempts the Minute
by Lord Mayo, to which we have alluded in our 16th paragraph, will afford much
assistance. His Lordship, whom a- familiarity with land questions in Ireland
rendered peculiarly able to dcal with the subject, explained that there are fou
principal modes by which the value of land is usually ascertained—zs#, the
quantity of produce ; 2nd, the price of produce ; 3»d, the quality of soil ; #¢4, the
letting value. On none of these, in Lord Mayo's opinion, could certain reliance ) o based oo
be placed. “ The abjection,” he said, “ to testing value by quantity only is— an estimats of pro-
first, that it is most difficult and nearly -impossible to ascertain ; and, secondly, 4o
that it depends to a great extent upon the varying industry of the cultivator and
the chances of the season.” The history of the struggles made between 1823
and 1833 to estimate the quantity of produceis a sufficient illustration of the
truth of His Lordship’s opinion. We have already had to relate how the impos-
sibility of the task drove the authorities of 1833 to look for other methods.

23. The authors of Regulation IX of 1833 abandoned the attempt to ascer+ _ or oa examlnation
tain the produce. They did not, however, condemn the principle of basing the :,'.,}L' capabllities
assessment on a valuation of land. * There can,” wrote Lord William Bentinck
of the system introduced by Regulation VII of 1823 (paragraph 73, Minute of
7th Apnl 1831), “ be but one opinion as to the soundness of its theory ; its &
practical application is all that can be doubted.” He complained that various
and contradictory methods were practised by Settlement Officers for ascertaining
the value of land, and sought to introduce uniform principles, of which the most -
important in his view was the ascertainment of the capabilities of each class of
soil.” * Assessment according to the capabilities of the soil,” we find His
Lordship writing in the 119th paragraph, * would appear to be the simpler and
more equitable method, if regard be had to fixing rates according to position ‘as
well as according to fertility.”” The practical development of the system- of
enquiry E'ursucd_under Regulation IX of 1833 isillustrated by the instructions
contained in Mr. Thomason’s Directions to Settlement Officers, published some
sixteen years after the issue of the Regulation. Two-thirds of the net produce
wasto be taken as the Government. share. * Net produce is definedto be the
surplus which the estate must yield after deducting the expenses of cultivation,
including the profits of stock and wages of labour : this in an estate held by
cultivating proprietors will be the profit on seer, but in leased estates will be the .
gross rental.” " In order to come to a correct opinion on this subject, the Settle-
mient Officér is referred to the areas of cultivation and irrigation and to an
examination of different kinds of soils. Other general considerations were to
inflience. his. judgment, but the above are the principal guides which he is to
follow. . These instructions were repeated in the authoritative orders issted in
1855 known.as the Saharanpore Rules, by which for the next twenty years
Settlement Officers in the North-Western Provinces were guided. "

. 23. The'existing rules which were framed in 1873 give still more precise or on the Idtisg
instructions to Settlement Officers to divide any tract which is.to be assessed " faod.

into, circles ..or areas .of similar soils possessing similar advantages, and to

ascertain the prevailing rent rates paid upon each class of soil in the locality.

In the Jatter words we have the first clear instructions for the adoption of

the method of assessing land by its letting value. Lord Mayo himself placed

considerable reliance on this method. * The letting price of land,” wrote His

Lordship;  is the best and surest test of value where there is full competition.”

But His Lordship feared that the test would not be found a satisfactory qne in
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this country, and quoted both Sir William Muir and Sir John Strachey in support
of this opinior. * It is clear,” he decided after referring to their evidence, * that
the letting value of land or the rent paid can form in India no sale test of its
value,” In other words, the letting value of land on which Settlement Officers
had been instructed to base their assessments was not admitted by Lord Mayo
and his advisers to be the true value of the land.

Lord Mayo's sug- 24. His Lordship’s conclusion was that the most simple method to adopt
pution o, weetsin might perhaps be to ascertain how much produce from an estate found its way to
dacs m:{hg "ibe the trader’s hands, and to regulate future settlements by the changes which might
market. occur in the selling price of this amount. “ If this 1s impossible,” concluded

His Lordship, ¢ ﬁ the objections which can be urged against this system are
found 1o be too weighty, then no cther courseis left to us but to continue that
system of periodical settlement which prevails in the greater part of India.’

Diffcuty of valo 23. There are two points to which we desire to draw Your Lordship's atten-
:;Ec“;o‘: nfsenced tion in the above paragraphs—one is the difficulty of making a thoroughly correct
maneot Settlement. valuation of land 1n Northern India by any available method ; the second is the

impossibility of attaching to all land for purposes of its assessment the full value

which it may be expected ultimately to attain.

It appears important to give scme prominence to these conclusions because
we cannot but perceive that the rejection of the permanent settlement in the
North-Western Provinces, at the period of which we have been writing, was
mainly due to the feeling of the provincial authorities that the value of land, as
then estimated, was not alwaysits true value. Some feared that the benefit
arising from the limitation of the Government demand based upon an imperfect
valuation of the land would remain entirely with the landlords and would not
reach the tenants. Their sense of justice was offended. Others avowed their
regret thit Government should lose any portion of the full share to which it
would be entitled when the full value of land had been reached. On both grounds
were the proposals for a permanent settlement viewed with disfavour. ‘The com-
prehension of this position possesses in our judgment so much importance as to
deserve further illustration. :

Otber objectlons 26. Although the feeling, that the cultivators would not share in the benefits
to permavent settle- which were to be offered to the landlords, seems to have had considerable infliuence
mest. : . s A

in leading Settlement Officers to oppose the introduction of a permanent assess-
ment, we are not for tke moment concerned with this part of the question. We
desire to show that the revenue authorities grudged the loss to Government of
. its share in the enhancement of the rental which, apart from any increase in’
the cultivated or irrigated areas, the landlords could, under existing laws, exact

Loss of Govera- from the tenantry. The feeling is strongly reflected in the following passages
meat sbare 1o lo-jn Sjr W. Muir's Minutes written during the progress of the enquiries which were
cressec intended to lead to the partial introduction oF a permanent settlement :—

Usged .by Sic “ The lesson may also fairly be learned from the history of this settlement (Bulandshahr)
Willlam Muir, that the two conditions enjoined by Her Majesty’s Government for a permanent scttlement
are not sufficient. I do not here advert to the policy itself of making settlements in pere
petuity ; that policy has been defnitely adopted by Her Majesty’s Government, and
announced, if not promised, to the people; I should not, even had I not inyself concurred in
the policy, have felt at liberty to question it on the present occasion. It is evident,
bowever, that the sacrifice to which Government in conceding a permanent settlement has
- consented is one of future revenue from improvements accelerated by the increased invest-
ment of capital by proprietors when secure of the whole result. But in the case of a settle-
ment like the present, based on an imperfectly developed rental, the sacrifice would be of
future revenue created by no such expenditure, but simply by the exertion of propriclary
power in increasing the relative share of the produce which constitutes rent. Thisisa
process which in the natuce of things will come to pass equally whether the scttlemeut be
in perpetuity or for a term, and the sacrifice ‘would be conscquently gratuitous made with-
. out any corresponding object or retucn.

/

« [ think, therefore, that a third condition for permanent settlement is thus shown to be
quite nccessary, namely, evidence that the standard of rent prevalent, or the estimate of ¢ net
roduce’ on which the assessments are based, is adequate ; oc (having due regard to soil, faci-
Eﬁes of irrigation, and ratio of dry and wet 1and) is not below the level of rent throughout
the coufitry at large.”' =—(Minule, dated 8and December 1869.)
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And again, writing of pargana Baghput, he says :—

L The_ resent case is represented as being onc of inadequacy in the -rent, not of
individual villages compared with the parfana, but in the prevalling rates of the pargana
itself compared with olber pargauas. It is also a casein which allthe conditions pre-
scribedby Her Majesty’s Government as entitling proprietors to a permanent settlement
exist: cultivation in Baghput is highly devcloped ; canalpirri ation has reached itsfull limit,
But the cultivator appears here to retain a larger share of the profits than clsewhere.”
(Minute, dated 13¢h February 1869.)

27. While the arguments used in  the above passages indicate an unwil-,, Fxitios gl

lingness to resign to the landlords the whole increase of rent which they were meot deaand.
certain “to obtain from their tenants, they point also to another cause )
which seems to have influenced the revenue authorities in their rejection of a
permanent settlement and which deserve serious consideration. We refer to a
desire to effect an equalisation of the Govenment demand. The theory that the
share of Government must be made to approach as nearly as: possible to the Ve
same fraction of the net produce in all parts of the country has beyond doubt '
done very much to keep alive the efforts of the revenue officers to reach i true
valuation of land. In the " Saharanpore Instructions " of 1855 it was laid down
‘thatthe principal aim of the assessing officer should be * the equalisation of assess-
ments.” The ultimate aimof a precise valuation of agricultural land was' to
obtain for Government an equal share of the net produce from every part of it.
But if we are constrained to admit that.a perfect valuation of agricultural
land by any method is an impossible task, we must also confess that
the equalisation of assessment is no less unattainable. No one dealt more plainly g, 15000 coe-
with this matter than Colonel Baird Smith, whose arguments on this point, $idered wasscssmiy
‘when pleading for the introduction of a permanent settlement, appear to hava g, Soked  Baird
- been worthy of moree‘consideration than they received. His conclusion may be o
accepted that “ the safest and best policy as regards the internal action of society-i6ta fact, usatiala-
" is simply to leaveit alone and let it assume its natural forms and conditions with b
the smallest amount of external interference that is consistent with good and "

¢

efficient administration.” The idea that artificial regulations can succeed in R
-effecting and sustaining a perfect equality in the assessment of landed interests iy
must in%e_ed be rejected. o

28, If then it be admitted that the attempt to secure and maintain for Eusente vales-
purposes of assessment a thoroughly correct and complete valuation of land can flon of laad omst
-rarely succeed, if it is true that settlements operations which have for their
" main object the correction of previous valuations of land cannot be undertaken

without much harassment to the people and interference with agrigultural pro-

ress, it will not be difficult to persuade Your Lordship that a time must come
In the the fiscal history of every district and of every province when the renewal

of a yaluation of agricultural property on any elaborate system’should cease.
"The Zonclusion at which we have thus arrived involves no intention to detract from

the value of the work already performed by the Settlement Department,or to Wake of work
“interrupt the completion of the task upon which it is already engaged. We owe ;';“&); ormed
‘to the Settlement Department of every Province the greater part of the know- Departmeat.
ledge which we possess of the agricultural life of the people of India ; we have .
‘received from it a careful description of every village and every estate in those

districts through which it hag passed. It has demarcated the boundaries of

every. property, and provided a map of every field. It has recorded the rights

of every person, whether proprietor or tenant, who possesses an interest in the
‘land of the country. If its labours had béen confined to these matters alone,

they would still have been a subject for pride and congratulation. But it

has also . achieved a result which is absolutely necessary to the Govemment

for the attainment of the purposes now in view. It has furnished the
administrators of the land revenue with a valuation of estates which in
‘the face.of the many difficulties recounted in previous . paragraphs has
been accomplished with wonderful success, and is, we believe, as at present
.conducted, as free from imperfection asit is possible [oran official valuation of .
land. to be. Without an imitial schedule 'of the agricultural value of ‘every =
_estate the establishment otany reforms in the system of settlement would ‘
be impossible. The Settlement Department has, in a majority of the districts
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of the Usper Provinces, provided the Government witha schedule of this.
kind, and will within a few ycars have completed .a similar task .in the
remainder.

29. What we desirc is that the agricultural value of an estate, having
once been ascertained with fair accuracy, may bc taken as a basis for future:
adjustment without having recourse to periodical repetitions of a troublesome
and vexatious investigation, For this purpose we are convinced that we shall
dowell in following Lord Northbrook's advice to arrange a self-regulatin
system, upon the basis which the Settlement Department has alread furnisheﬁ
or will shortly be able to provide. The main characteristics of such a system
will be to adjust the Government demand upon facts, rather than upon estimates ;
to do away with the repeated valuations by the Settlement Officer, but
not with the land scttlement ; to give security of property to the agricultural

opulation, by letting them know exactly the conditions and limitations of
uture assessments, and to ensure to the public exchequer a reasonable share in
the increaseof agricultural wealth due to causes independent of the exertions of
the agriculturists themselves. The settlement must be such as to secure to
owners and tenants of land the profits of the improvements which they may
make, and to allow them to form a safe estimate of the future value of their

property. ‘
30. The question is how to attain these ends. We do not disguise from our--

selves the difficulty of the task. The objects before us cannot be accomplished
by the rough and ready method of fixing the revenue at it$ present figure in

_perpetuity, for we acknowledge the necessity of ensuring to the estate for

all time a right to enhance its land revenue demand on certain fixed principles
which we shall presently describe. But hitherto it has been difficult to see how
periodical adjustments could be made without constantly renewed surveys and
expensive settlement establishments. '

.31, It happens, however, at the present time that, with other objects and
other ends in view, a machinery has been formed which will, it is hoped, enable
us to solve the problem. The reasons which have led the Government of India

. to re-establish the Revenue and Agricultural Department, and to attach to the

which will sepply

Provincial Departments of settlement the new duties of agricultural enquiry
required by the Famine Commission, have been made known to your Lordship..
They have no immediate reference to any radical change in the system of settle- .
ment. We were influenced, firstly, by a sense of the importance of obtaining
an accurate gknowledge of agricultural facts for the general purposes of adminis-
tration ; and, secondly, by a desire to lessen the excessive cost of periodical -
surveys and, settlements, and to attain a greater accuracy in land assessments.
The measures which we have undertaken for the accomplishment of these
objects will now -enable us to deal with reform in the settlement system
itself. We agree entirely with the remark made by Sir Louis Mallet in
his Minute of the 3rd February 1875, that it there is one thing which is
wanting in any investigation of Indian problems, it is an approach to
trustworthy and accepted facts ; and we are convinced that the absence of any
record of facts ypon which reliance could be placed has been hitherto one of
the chief obstacﬂes in the way of any improvement of the settlement system.

Itis a cause of much regret that a vast deal of the labour and money-

2.
tho  hnomledge “alreaﬁy expended by settlement officials in the arduous duty of framing a correct

(acts hithesto want.

record has been lost through an unfortunate neglect to establish any sound
system for its maintenance year by year. Elaborate schedules, carefully prepared
by one set of assessing officers, have been placed on the shelves of the record-room
only to be condemned as useless by theirsuccessorsin consequence of the perplex--
,ing and unrecorded changes which had occurred in tbe interval between the two
settlements. Maps and records, which have cost the State a very large sum of
money, have been permitted to lose the greatest part of their value by a failure
to adopt the simple precautions necessary to maintain them up to’ date.
“The whole of the uncertainty,” wrote the Secretary to the Board or Revenue,.
North-Western Provinces, in 1873, * which affects our present assessment
to such a serious extent might be swept away by a series of even tolerably
accurate field statistics ; but it is the fact that even in districts which have
been lately under settlement, and in which records reconsteucted at an
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cnormons expense were handed over to Collectors, no mcasures are taken to keep
them up to date.” Evidence that the 'unfortunate neglect thus brought to
light continues to be a blot on the administrative system of the north of India
is found in the very latest settlement report which we have received from the
Punjab. ' Why" asks the writer, “ should it be held in practice that such
records are complete as soon as they leave the Settlement Officer’s hands ? It
is obvious that they must always require adding to, and may require correction ;
why then should the Settlement Officer alone record his experience ? Why
should not the Revenue Officers carry out the orders of Government, and do so

also.” |

33. It was the absence of any organised system by which agricultural By systemetio
facts could be brought to the knowledge of revenue officials that mainly ;‘:“:::o‘r'f“;f of vil-
induced Sir John Strachey, at -the express desire of the Secretary of State,
conveyed in his despatch No. 35, dated 2gth April 1875, to establish a depart-
ment in his province for the maintenance of an agricultural record ; and the same
cause .ed -the Famine Commission to recommend the extension of the
measure to other provinces. An able exposition by the Secretary to the Com-
mission of the measures which in 1880 had been taken or were still required
in each province for the proper collection of agricultural statistics finds place
in Appendix I to the Famine Commissioners’ Report. The policy adopted by
the Government of India, under the sanction fp Her Majesty’s Government,
in re-establishing the Central Secretariat of Agriculture was directed to the
same end. The first duty .committed  to the revived Secretariat was
that of assigning to the united Departments of Settlement and-Agriculture
in-each Province the task of -organising an efficient system of recording and
maintaining agricultural statistics. In the Resolution of the 8th of December
last, ‘the. primary efforts of the combined Departments were directed to * the .
duties of gauging the stability of agricultural operations in every part of a L
province, of classifying the areas of the province according to the result of
careful investigation, and of deciding what method of adminfstrative treatment g
is suitable to each;” and it was laid down thata thorough knowledge of the e
circumstances of every village must be continuously maintained. These instruc- Ao
tions have jnvolved the annual record of the circumstances of every field in the . RN
temporarily-settled provinces, under the careful surrvision. of a properly °
organised staff, the construction of* which is now being undertaken in eac C
one of the provinces concerned. The Settlement Department will still there-
fore have its work to perform. Its duty as a valuer of land having beea accom-
plished, it will in its new form continue . to exercise the many other functions
whith are involved in the maintenance of a land settlement, . N

.f‘ thos Sulm;m\! of th;
8 before us,

.".

. 34. In thus adapting existing ;machinery to the performance o s
duties. which are requsite to the working of a self-acting system of land revenue "
assessment, we are able to enter upon the difficult problem before us with some ;
hope. of success. The problem is how to give that assurance of security which is
attached to permanency of the demand, without depriving the Government of -

" its unquestioned claim to enhance the land revenue upon defined conditions.-

', .38, After mature consideration we have arrived at the conclusion that a ,Grousds of.eas
ancement must be

self-acting " system of settlement cannot be established, if any increase of assess- |jziicd'so thross -+
ment {3 permitted on other than the three following: grounds :— R

*(1) Increase of area under cultivation, . Culllvated area.

(a) Rise in prices. ‘ . Pdces.

- (3) Increase in produce due to improvements effected at Government -
R e'irpense. . lmpm:monb.l‘

*i;».36.-We propose to abandon altogether any attempt to value or assess any Protection of prl-

- profits’ which may, in future, arise from improvements eflected by the people ™' ImProTemests

" themselves, and in this category we of course include those made wit{; the assist-

: ance, of- money borrowed from Government. Of such improvements in Upper
“India the larger portion consist of wells and other works connected with itriga- inigation works.. :
tion.” Hithersto these have been too freely assessed. The rules laid down for their I
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exclusion from assessment have not been liberal and, such as they are, kave becn
greatly neglected. It is true that the right of Government to share in the profits
of irrigation under certain conditions may be admitted. But we consider it so
enormous an advantage to offer the strongest possible inducement to the agricul-
tural population to protect the land against drought, that we are prepared to
surrender the enhanced revenue which right be iinposed on land irrigated other-

wise than at the expense of Government. .
Otber  improve- 37. The assessment of revenue upon profits of other kinds of improvemepts
maats made by the agriculturists themselves, would be unjust in itself, and would in-
volve those difficult enquiries into the valuation of land which we have resolved
in future to avoid. Thisis especially the case in regard to the gradual enhance-
me:t of value eflected by the application of greater labour and skill to the
operations of tillage, heretofore an important item in the increment of revenue
" acquired by new assessments. We are convinced that it is false economy to
discourage in any way the employment of such increased skill and labour, and
arc therefore prepared to resign any revenue leviable onthe profits of improve-

: ments of this kind.
Ieitiel assessmest 38, We now proceed to a consideration of the method in which the
st be determined,

principles set forth in paragraph 35 are to be applied in introducing a self-
acting scttlement. The first step to be taken is to determine for each estate
the initial assessment which is fo be the basis of all future revisions of revenue.
The question at ance arises whether weare to accept as our initial assessments
to be preseot reve- the present revenues, or whether we are to revise them. We are decidedly of
Soes wherever ade- opinion that the present revenues should be accepted in all estates in which this
au course will not involve a serious loss to the State. = We have therefore to
consider in what way we can, without a difficult enquiry, distinguish between
the two classes of estates, vis.,«those in which the present revenue can and
those in which it cannot be accepted as the initial assessment. On this matter
we shall be ultimately guided by the advice of Local Governments, but we
deem it nevertheless advisable to indicate to Your Lordship the general lines
which we are, as at present advised, disposed to follow.

aresdequts  39. The whole terior of our present despatch has been to shew the expedi-
il ,,n‘::","{;: ency of avoiding, as far as possible, the difficult operation of valuing land.
asd fo some before We therefore propose to accept existing revenues as they stand, without af
1972. enquiry of any kind into the value or assets of each estate, in all districts in
which the Local Governments are on general grounds assured that the present
revenues are reasonably adequate. From information before us we believe
that such is the case in all districts scttled since 1873, and that we may,
therefore, safely declare the present revenues of-districts assessed after that
date to be the initial revenues for the purposes of this scheme without any
further enquiry. We understand that there are also a certain number of dis-
tricts settled before 1872 which are known to be adequately assessed. The
revenues of these also may, on a report from the Local Government concerned in
each case, be accepted in like manner. . ‘

x,x.l,, oecessty  40. There remainthose districts in which there is not sufficient assurance
fo Jstlcts where that the revenues are generally adequate. In these some sort of enquiry, estate
adequate, by estate, is necessary for the purpose of ascertaining whether or not the revenue
' is adequate. The test of adequacy will be the proportion borne by the present

revenue to the existing assets in each case.

bot need not be 41. But we do not propose that the enquiry undertaken for the ascertaine
.:,"",:’f:'},fd';?‘d’ ment of the existing assets should be of that elaborate kind which has hitherto

characterised land settlement revisions. In all districts in which records are in
fair order the matter will be very simple ; there need perhaps be no local enquiry
at all in such districts if, as we would propose, the assets recorded in the village

. papers are accepted as the existing assets, with the necessary correction involved

! by applying the recorded rent rate to land held by proprietors or grantees.
itk falror-, 43+ There will then be left only those districts in which records are
der resurveyand re- incomplete, and in which, therefore, the village papers, as they stand, afford no
vislés are owmsary. | 3 5js for the calculation of existing assets. In such districts a resurvey and re-
vision of the record will be inevitable before the existing assets can be ascertaine
ed. But the main object of the revision of maps and records will not as hereto-
fore be that of effecting an elaborate valuation of land. The settlement officers’

-
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-operations  will in all parts of the country in which the landlord's income
.depends chiefly upon rents, be directed primarily to the record of the acknow-
ledged rents, and not to an estimate of what, in his opinion, the rents ought 1o
be. ' .
43 We have thus described three classes of districts :— . Theee classes ‘of

§ . . districts bave beea
(1) Those in which the revenues canbe summarily accepted at once as describeds

the initial revenues. They will comprise more than half the
districts in the North-Western Provinces, Oudh, and the Punjab.

(2) Those in which the revenues of many estates are unduly low, but
can be summarily estimated upon an examination of the village i
apers. This class will probably be confined to a few districts
i the North-Western Provinces and Oudh,

(3) Those in which no estimate of the revenues can be made without
a resurvey and revision of the record. This class will include all
districts in the Central Provinces,and a few only in the provinces
of the Punjab and the North-Western Provinces and Oudh,

4. When the assets of each estate in classes 1 and 2 have been deter- Revesse will cely
mined by the comparatively simple process already described, they will be tomsbe rised if low
ared with the revenue of the estate. If the latter is found to be unduly .‘.'R’n.‘m?"‘..-‘:&_" .
ow, it will be raised, but not othermse. We will not, in this despatch, discuss :

the cafroun(ls upon which a revenue should be deemed umduly low. Each
Local Government will be required to frame rules for its province under which
the adequacy of a revenue, or the proportion which it should bear to the exist-
ing assets, should be determined. But it will be provided that no increment
in the revenue of any estate assessed at an unduly low rate wilt be collected
antil the termination of the current contract. : ~ .

4¢. We.have in the preceding paragraphs indicated the manner in  loitisl asensm
whigﬁsit may be practicable to establil:h our initial revenues without ela- ::lu? :i:gm
borate enquiry and without disturbing the existing contract between the Gova bow ta besrrangsds
-ernment and the proprietors of land during the currency of the settlement. We
have now to explain to Your Lordship the method by which it may be possible,
without mnvolving the recurrence of vexatious enquiries, to arrange for future
adjustments of the révenue demand. Reverting to a consideration of the three
conditions by which in paragraph 35 we have proposed to restrict the en-
harfcement of the land revenue, we may ask Your Lordship to accept our con-
clusion that the alteration of the Government revenue in connection with
improvements effected at the expense of Government is not one which need be
- particularly discussed on the present occasion. It will perhaps be -considered
sufficient that we should state that the Government has no intention of resign-
ing the fair profits due to works of irrigation and agricultural improve-
ments, constructed out of the taxes of the general community, provided that it
be understood that the construction of railvays or works of that kind will not -
constitute a ground for enhancing the land revenue except in so far as it
causes a rise in price. We have, therefore, at present only to deal with the .
adjustment of the demand on account of increase in the cultivated area or of
rise in prices. . ,
. 46. Tn dealing with the cultivated area, we think it will be desirable to insccorda nce
allow the Local Governments to fix for each disirict a year in which the cultivat- :Z.';‘.‘.‘.‘.';:S‘?.l’i Sy
.d area shall be taken as the initial area upon which al{ future adjustments wil| determining ea i
be made. The initial revenue would be arranged for the same year as that for ;‘::,:m for u givos
which the initial area of cultivated land is recorded, although, as previously V
.explained; no increment will be actually collected until the termination of the ’
-présent contract. In districts of the 1st class above described the yéar chosen
would, il these proposals are sanctioned before the expiration of many months,
probably be the year now current. [n districts of the 2nd class the examination
. of the village papers might require some delay, but not, we think, more than two
.or at the most three years. The year chosen would in' that case not be later
"than 1885. In districts of the grd class the arrangement cannot be eflected
until the completion of the new survey.

18sLD 18
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l!.;;d!ol:;y“i::':s 47. The initial area having been established, fixed revenue rates will be
n taad rewly col laid down for the future assessment of uncultivated land. Care would be taken
vated: that they should be moderate. The rates thus fixed would not come into
force until the time for the revision of settlement arrived. The revenue of
newly-cultivated land would then be calculated and levied at those rates. We
think, however, that it may be desirable in some cases to avoid making any
addition to the Government demand on account of new cultivation, unless the
increment exceeds a certain percentage of the initial area. On this point we

should have to be greatly guided by the advice of Local Governments.

Yesod cf settle- 48. The period for which revised assessments should in future run need
REStROYEI™ not. we think, be precisely determined at present. But we are inclined to
believe that a term of twenty ycars will probably be found to be most suitable.
The rapid progress which the country is-now making in railways, canals, and
other works which foster the extension of agricultural enterprise will in many
parts of India give rise to so great a development in the value of landed property
that it wculd probably be both difficult and unwise to demand anything like
a proportional increase in the revenue after so long a period as thirty years,
In this matter also each Provincial Government should havea voice, and the

question must be referred to them.
hz;“;'m‘fi::ff 49- As to the manner ip which the revenue is to be periodically adjusted in
woe_with change relation to changes in the value of produce, we are not prepared to enter into
n prices. details in this despatch. As in the case of the revenue and cultivated area, so in
the matter of the prices an initial schedule must be prepared, by reference to
which future adjustmerts of the revenue will be maSe. This initial schedule
will be based not on the prices of any one year, but on tlie average prices of a
period of years, say ten, immediately preceding the year which is taken as
the commencement of the settlement. The staples which are to be taken
into consideration, the markets at which prices are to be registered, the period
+ for which the average is to be calculated, and the like—are matters which must

" be decided in consultation with the Local Governments.

Itis sufficient to say that after a careful consideration of the subject
we see no difficulty in arranging these details on a satisfactory basis.

Peveovs will ot 50. There is, however, in connection with this subject, one question of suffi--
be incressed for cient importance to be mertioned in this place, and that is, the question whether
:;‘:"b‘:":n'; D every rige of prices, however small, will justify an increase of the revenue at
limwits. the time of the periodical adjustment ; and whether the revenue can be raised

in full propurtion to the rise in prices without any limit. This is a matter
of principle which we have: attentively considerec. It can hardly be doubted
that to the mass of the people a settlement based on a distant and incalculable
contingency would mean unccriainty, and would be looked on with suspicion.
It appears expedient also' for many reasons at each periodical revision to .
leave untcuched a margin of the profits arising from increase of prices with
the view both of raising the standard of living among the agricultural
classes, and of meeting the increasing cost of labour, stock and imple-
ments. For these reasons, as at present advised, we think that a point may be
fixed to which prices must rise before the revenue is enhanced on this §round,
and that a limit, say fifteen per cent., may be laid down to any increase of reve-
nue to be made on the ground of prices at any one time. 1f some such lines as

. these are followed, we are of opinion that as much certainty will be given as is
possible, without fixing the revenue unalterably for ever.
Present  reforn's 51. We have sta'ted in the above paragraphs the principles on which we

goncslved In the in- yiish o base future revisions of the land revenue. If these principles are adopted,
owners, . N . 3
there can be little doubt that the value of landed property will rise consider-
ably owing to the complete protection thereby given to improvements effected
~by the owners of land, and owing also.to the security which the proposed
system will afford against large and sudden enhancements of revenue.

The improvewment of the systemn of assessing land to revenue has indeed
been our chief object in proposing these measures, which have, in the first
instance, been conceived entirely in the interests of the owners as distinguished

'f from the occupiers of land.
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52. Itis, however, our desire, in anything that may now be dons, to bst sssesitate pro-
avoid the mistake of looking to the rights and interests of only one of the ogiad, "
fames concerned. Ofthe cvils which may result from a settlement of the
and revenue in which the interésts of the tenants have not been sufficiently
considered, we have an example in Bengal, and it is only necessary on this ,

oint to refer Your Lordship to the recent correspondence regarding the Bengal
ent Bill. It is true that the proposals we are now making Eo not amount to
a2 completely permanent settlement of the revenue. They go, however, a very
long way in that direction, inasmuch as they limit future assessments by fixed
rinciples, and to that” extent will be binding on futurc Governments. ~ There
i1s no doubt that the periodical revision of the revenue, as at present practised,
operates to some extent as a check on the rack-renting tendencies of bad land-
lords, and that this check will be removed, if the principles now advocated by
us are adopted. We wish, therefore, emphatically to state that a fair and ‘
reasonable measure of protection to all tenants is, in our opinion, a necessary
condition of the proposals now made. Unless the benefits which a better system .
of assessment is calculated_to secure can be in some degree extended to the
tenants, we do nat care to move in the matter. There is no doubt that our
proposals involve a sacrifice of future revenue, and we are not sure that we
skould be justified in incurring this sacrifice solely in the interests of the land-
owners. If, however, the advantages can be passed on to the agricultural' classes
generally, and a substantial improvement effected in their condition, the pros-
pective loss of revenue becomes a matter.of comparatively small importance.

53. In what manner this object can be best attained, what form of protec- . ..+ wecoer
tion may be most suitably adopted, we are not yet in a position finally tois for fature con
determine. Our view is to limit enhancement of rent where possible to the *dantion
same grounds as those on which alone it will be in the power of Government to
enhance the revenue, and to some extent to maintain a similar proportion in
the amount of enhancement. This can only b& done effectually by combining
it with a certain fizity of tenure in the case of tenants of the classes now un- ;
protected by the law ; but whether this can be done by absolute prohibition of _
ejectment, except for arrears, or by compensation for disturbance, or by
any other means, depends greatly.on the existing conditions of tenant right in
each province. In this respect the circumstances of each province are
materially * different, and it is more than probable that no one measure can be
devised which will suit all. It is enough here to state that the measures

roposed with the view of giving a character of permanancy and certainty to the
ran revenue must, if adopted, be accompanied by measures for giving a
certain fixity of tenure to the ryots, and for securing them against oppressive
rents. The two matters are in our opinion inseparable. What those measures .
of protection shall be must be determined by us in consultation with the Local
Governments, with due consideration to the special circumstances of each

province. ‘ ,
4. We wish, before closing this despatch, to place on record a distinct
intimation that in the measures we now bring férward we do not intend to do
more than to limit the grounds on which land revenue itself is to be enhanced,
and that the liability of landowners, either to bear a share in local or provincial
cesses, or in any general taxation which it may be necessary to impose, remains
altogethér unaflected by the proposals herein contained.

55 Finally, we desire to explain to Your Lordship that we are aware that
the present communication is wanting in many details. These we shall be
repared to provide if the general outline of our proposals meets with Your
Eordshi 's approval. We have seen and consulted the Lieutenant-Governors
of the orth-%estcrn Provinces and of the Punjab about these matters, and
have, after receiving their opinions, convinced ourselves that, until an expression
of Your Lordship's opinion on the main issues of our proposals has been
received, it will be difficult to elaborate the minor details of the scheme. We
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trust, therefore, that Your Lordship will consent to accord approval to the
principles upon which the system of self-regulating scttlement or adjustment
of revenues is under the present proposals to be based.
We have the honour to be,
My Lorp Marquis,

Your Lordship’s most obedient, humble Servants, '
RIPON.
D. M. STEWART,
J. GIBBS.
E. BARING.
T. F. WILSON,
C.P. ILBERT.
S. C. BAYLEY.

T. C. HOPE.



INDIA OFFICE,

London, 22nd March 1883.

Revenue.
No. 24.

To His Excellency The Most Honourable the Governor General
of India in Council.

My LORrD MARQuIS,—I have considered in Council, with the attention
demanded by the importance of the subject, Your Excellency's letter of the
I?th. October last (No. 17 Revenue), proposing for my approval princi-
Ples in accordance with which you think that the existing system of the revi-
;wn odf. t:;‘_lodlcal settlements of the land revenue in Upper India should now
e modified.

2. These principles involve, in the first place, the final abandonment of
the policy of a permanent settlement of the land revenue in cash. The adop-
tion of that policy was decided on by Sir C. Wood in his Despatch No. 14
(Revenue) of 1862. But, after the long discussion summarised in paragraphs
13—17 of your letter, its execution was suspended by the Duke of Argyll
(Despatches Nos. 24 and 26 of 1871), pending a reconsideration of the whole

uestion, in accordance with recommendations of the then Government of
ndia and of the Select Committee of the House of Commons on Indian
Finance.

. The report of the Government of India called for by the Duke of
Ar y?l has not, for reasons stated in paragraph 19 of your letter, been received,
although the Secretary of State has learnt froma compilation of papers trans-
mitted in 1874, ending with the letter of the Lieutenant-Governor, North-
West Provinces, dated and March 1874, theresult of the enquiries under-
taken with a view to its submission. And I presume that your present letter
is to be understood as in substitution of that report.

4- Under these circumstances, it is desirable that I should state briefly
the reasons which have led me to concur in your decision to reject the policy
of a permanent settlement, pure and simple. I shall not, however, refer to the
practical difficulties of the measure, which have been amply discussed in India,
and have been shown to be great. 1 shall merely consider whether the expe-
rience of the last 20 years supports the views on which Sir C. Wood’s Despatch

of 1852 chiefly based that policy.

s. It was believed in 1863 that no material increase was possible in the
revenue of tracts then pretty fully cuoltivated. Now the increase iu the land
revenue receipts between 1861 and 1881 has bqen aboul 2,500,000/ ; that is to
say, temporarily settled revenue has risen in 20 years about 17} per cent.
Great part of this increase, it is true, is due to the extension of cultivation
which will not recur in the same degree ; but, on the other hand, the proportion
of assets taken as revenue has been lowered in Upper India from two-thirds
to one-half, while some origimal -settlements elsewhere have reduced the
demand. The increase of the rental of Bengal since 1793 affords a still more
striking illustration of the possible sacrifice of future revenue which a perpetual
settlement may occasion. It is estimated Ehat the net rental left to the land-
lord classes by ihe permanent settlement has increased 14 times, and that the
gross rental, including the fixed Government revenue, has more than trebled,

- in three generations. It appears to metherefore that, even with the strict and
careful linitations of enhancement of assessments which your proposals involve,
the temporarily settled revenue may reasonably be expected to rise by some-
thing like 5 per cent., or say by 750,000/, each decade. [ neednot point out of
what importance such an increase will be to meet the growing cost of necessary
reforms and of improved administration.

6. It must, moreover, be borne in mind that the fiscal policy of India has
been materially changed since 1862. Impcrt duties as such have been aban-
doned ; the salt tax has been lowered ; the income tax has been abolished ; the

136LD U}
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license tax is comparatively small ; and the stamp taxes are not likely to be
-enhanced. The rates of excise revenue are nearly as high as they can be, and
an increase in its yield from larger consumption of liquor or drugs is not desir-
able. Thereare, therefore, few cxisting taxes the proceeds of which would be
likely to be considerably augmented by the possible incrcase of wealth arising
from the introduction of the permanent settlement. At the same time, the
general popular discontent which might be caused by the..imposition of new
taxes, needed to meet growing requirements of public’ expenditure, in the
absence of the normal growth of the land revenue, would probably outweigh
the advantages of sucha settlcment, :

7. The expectation entertained in 1862 that fixity of the Government.
demand on the landowners would lead to more considerate treatment by them
of their tenants, and would thus promote the prosperity of the cultivators gener-
ally, has not been confirmed by the results of the recent ‘discussions on the
Bengal Rent Law ; while it does not appear to be generally admitted that the
agricultural population of the permanently settled districts. of the North-West
Provinces is more prosperous than that of the temporarily settled districts.

8. Finally, it was thought that a permanent settlement must certainly
be advantageous to the existing landowners. In Bengalit was not so. Most
-of the zemindars with whom the permanent settlement was made were ruined
within a generation. There were doubtless special causes of this. But I
cannot but think that the general introduction of a permanent settlement
would intensify the tendency to a transfer of the ownership.of land from the
agricultural to the commercial classes. In the greater part of India the econo-
mical effects of this change would be so doubtful and t.ge. political risks so great
that it is not expedient to take any step which may promote it.

9. For thesereasons I concur with Your Excellency’s -Government that
the policy laid down in .1862 should now
, be formally abandoned. But, on the other
hand, .you are equally opposed to periodical, complete, rersettlements. You
" considered that only the most prominent of the evils attending them are “ the
uneasiness arising from uncertainty, the harassment of the agricultural classes,
the discontent engendered by mistaken assessments, the check to expenditute
on improvements, the positive deterioration of agriculture in’ the last years of
the term of settlement,” to which | may add the 'heavy cost and great delay
involved in the operations. My predecessor has expressed similar views, and
I need only say that I concur in them. :

Vide Revenue Despatch to Bombay, No. ag of 1879.

10. Youseek, therefore a system which shall secure the advantages and
avoid the evils of the other two systems; which, while insuring to the public -
€xchequer a reasonable share in the increase of agricultural wealth due to causes.
independent of the exertions of the agriculturists - themse'ves, shall give
security of property to landholders, and shall make the conditions and limit«
atigns of future demand clear to them. Such a system you think can be framed
upon the principles you now recommend for my approval. .

11 You call this system, | must first remark, 'a self-acting or self-

- reguldtingone. The expression appears to me hardly appropriate, for, as you.

show, it will need on the - part of the officers employed -to revise assessments,

-and of. the Government, much care, attention, and discretion. Norcan I’
coiceive any method by which these requirements can be dispensed with.

12. Youlay down two principles as the basis of your scheme. First,
that a reasonably fair ard equitable assessment of an estate at a given. time
having once been arrived at, that assess-
_ ment, which you call the initial assess-

ment, shall not be altered on revision with the view of establishing under
changed circumstances an equality of incidence with the assessment of other
- estates.. This principle has, in effect, been already accepted by my predeces-
..sor, and subject to the observations made below paragraph 24, I approve it.
"Second, that no improvements of any kind made by the landholders, owners or
*tenants themselves shall be taken into account in revising assessments. This
‘principle is embodied in the land law, or is admitted in the settlement rules in
almost all parts of India, and I approve it without qualification,

.Vo'dn Revenae Despatch to Bombay, No. 14 of 1881.
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13. You also point out that the success of thc measures you propose
depends upon the establishment, where it does not already exist, of an efficient
. system of agcicultural statistics and village records. The steps which, with

the ap]proval of my predecessor, you have taken for the formation of an Agri-
cultural Department under each Government will, you believe, secure this object.

. 14. The scheme you propose is, as you explain, merely sketched. Its de-
tails will be elaborated in consultation with the Local Governments, and with
due regard to local circumstances, when my approval of the general principles
cl;n wh}c“ itis based has been received ; but a “gencral outline of it appears to

e as follows.

15. The first step is to decide the initial assessment to be taken as -the
basis of future revisions. For this purpose you divide the districts of Upper
India into three classes:—

1.—Those, re-settled generally since about 1872, in which the Local
Government is assured that existing assessments are now fair and
adequate. This class, you beheve, will comprise the greater part
of the North-West Provinces, Oudh, and the Punjab. In it the
existing is to be assumed as the initial assessment.

2.—Those probably confined to a few districtsin the North-West Provinces
and Oudh, in whichthe Local Government believe that the
existing assessment is decidedly inadequate as compared with the
actual assets. In this class you propose that the existing assess-
ment shall be, on a summary examination of the village papers_
raised nominally to a fair sum, and that sum assumed as the
initial assessment. | am not certain of the exact meaning of
this proposal, but it would seem to be this :—On an estate, the
actual assets of which are now shown by summary inquiry to
amount to Rs. 1,000, while the assessment isonly Rs. 300, or
go per cent instead of 50 per cent., the initial assessment will
e assumed to be Rs. 500, and on the expiration of the current
settlement it will be considered whether not Rs, 300 but Rs. 500
shall be enhanced on general considerations.

3.—Those districts, the whole of the Central Provinces, and a few dis-
tricts elsewhere, in which the existing settlement is so inadequate,
imperfect, or inequitable that no initial assessment can be arrived
at without a regular revision. Even in this case revision oper-
ations should, you think, be simplified.

16. | entertain some doubt whether these proposals are in all respects
judicious. As regards the second class, you, in effect, propose to declare in
1883, not only on what principles assessments are to be revised, but also
what will be on the expiration of the current settlement, perhaps 20 years hence,
the amount of an assessment to be imposed under any circumstances, and which
may be still further enhanced. The proposed summary inquiry seems to me
not unlikely to lead to erroneous results, especially in the case of estates largely
cultivated by the proprietors, and where the village papers will not show the actual
rental. And in that case the total prospective enhancement arrived at may be an

injudicious or oppressive one.

17. | desire therefore that, in framing the details of your system, you will
consider whether it will not be better toomit the Central Provinces, as these
territories, it is acknowledged, must have a regular revision; and as regards
other parts of Upper India, to declare now the general rule that current settle-
ments shall in future be revised only to the extent and on the principles approved
in the following paragraphs ; but that it is left at the discretion of the Local
Government, before each settlement expires, to represerit to the Government of
India that the district or part of it requires more complete and systematic revision,
subject, of course, to the rule that improvements of the landholders are not to
be-taken into account. If, as I think should be the case (paragraph 24
below), the enhancement be not necessarily an uniform one throughout a district
so that estates hitherto assessed particularly lightly may receive a somewhat
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higher preportionate enhancement, cases of the exceptional treatment of districts.
or estates will probably not be numerous. It is another argument in favour of
this course that the village records on which you rely for information as to
whether an estate sliould be . treated exceptionally or not ought to be more
trustworthy some years hence than they can be now.

18. The initial assessment having been determined, the principle which
- you propose is that it shall be enhanced on revision on three grounds only :—

(1) Increase of cultivation, ‘
(z) Increase of produce due to ir;provéments made by the State.
(3) Rise of prices.

Subject to the following remarks, 1 approve this principle.

19. As regards the first Fround, you consider that a small extension of
cultivation beyond the initial area should not be taken into account. Beyond
this, waste land, if brought under the plough, will be assessed when the curren:
settlement expires at fixed and moderate rates which will be now laid down.
This plan, apparently borrowed from the ryotwari systems, involves questions
of detail which may be left to your further consideration in consultation” with
the Local Governments.

20. Asregards the second ground of enhancement, you intend to lay
down the rule that no State improvement which does not directly increase the
quantity of produce shall constitute a ground for enhancement, save in 'so far
as it causes a rise in price. . In the case of a village which used to suffer from
want of drinkihg-water, but is near a new tank or canal, there can be no doubt

.that, irrespective of any question of prices, the value of the estate is raised as
compared with that of a similar village a few miles from the water-supply. Agair,
an estate close to a station on a new railway is benefited more than one of ten
or twenty miles distant. The advantage in this case may be ultimately resolved
into one of price, but it is not one which can appear in the price returns on
which the Settlement Officer must act, since the gain to the cultivator is not one
of increase of market price, but of saving in carriage. - The argument applies
equally to ariy saving in the cost of production which is not generaf, and you will
“therefore on further consideration no doubt conclude that the proposed rule goes
somewhat too far. '

21. The third is by far the most important of the three grounds of
enhancement. You propose, in the first place, that assessment shall not be en-
hanced on account of a trifling rise in general prices ; secondly, that enhance-
ment on account of a more considerable rise shall not exceed a certain limit,
say 15 percent.” You think also that gnhancement should not be in full propor-
:tion to a rise in prices ; that it will be expegdient to leave a margin with
the view of meeting any increase in the cost of agriculture and of roviﬁing for
a rise in the standard of comfort. Subject to these limitations, there will, you
believe, be little difficulty in arranging the details of a scheme by which assess-
ments shall rise on revision with rise of prices. Your intention appears to be,
having decided what staples and markets are to be adopted for the purpose of the
calculation, totake as the initial price the average price of, say, ten years before
the introduction of the current settlement, and to compare this with the similar
average price for its last decade. \

32. These views I in general approve, but in framing the details of your
~.scheme | request your careful consideration of the following observations :—

_ Fiyst.—Scarcity prices, you will agree with me, ought certainly not to be
" 'taken into consideration as a reason for enhancement. | presume, therefore,
that years of famine will be carefully excluded from the series on which aver-
age Prices ate to be. computed.

Second.—The danger of regulating assessments with reference to averaﬁe
;-prices is that assessments low during a series of years of high prices may be
' raised on the average prices so obtained when the seties is at an end and a
-:cycle of years of low prices has set in, so that practically - assessments will be
“In inverse ratio to prices. The excessive oscillations of prices in India make

this danger an appreciable one, as, you are aware, recent experience of the
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Deccan settlements has shown. Still, however, there can be no doubt that
there is a steady tendency in India to a rise of prices. The greater abundance
and efficiency of the circulating medium and the development of means of
communication, which tends to bring prices in India more nearly to a level
with those prevailing in the countries to which she can export her produce, are
causes which must produce this effect. Where, therefore, the land is largely
cultivated by its proprietors and actual rent payments are rare, the course of
prices must be the principal guide, though one to be used with great caution.

But thirdly, in tracts where land is generally let to tenants for cultivation
there is the difficulty, one much insisted upon in the North-West Provinces
discussions of 1852, that where rents are much regulated by custom they, and
consequently assessable assets, do not necessarily vary in proportion to varia-
tions of prices Hence Sir W. Muir®
recommended that asscssments should be
. enhanced in some proportion to, not a rise in prices alone but, a general rise in the
letting value of land, the mode of ascertaining which he pointed out. This the
improvement in the village records will render easier, and whers, as in Oudh,
land is generally lei, [ ain disposed to think Sir W, Muit's the safer method.

23. There is one cther consideration, alluded to in paragraph 8 c¢f your
Resolution of 4th October 1881, which is undoubtedly of much importance in
deciding on enhancements of assesement. | mean the revenue history of the
tract or estate undér revision. Your scheme nesessarily assumes that the
initial assessment is fair, but this is not really always the case, as indeed the
instances cited in the appendix to your letter sufficiently show. However
carefully a settlement may have been made, nothing but experience can show
whether it is really a fair one. If a district or an estate has not prospered
during the term of the expiring settlement, if cultivation has not extended, if
stock has nct increased, if the people have grown poorer, if the original settle-
ment proprieters have largely lost their prcprietary right, if there has been
much difficulty in realizing the revenue, the Settlement Officer may be pretty
sure that the assessment ought not to be enhanced even though general con-
siderations should indicate an increase. '

24. If it is intended to impose an uniform percentage enhancement
arrived at on the general considerations which are to guide the Settlement
Officer, upon all the estates included in the settlement under revision, | am
not sure that this principle is correct. On the one hand, public improvements
may have specially affected particular estates; on the other hand, particular
estates or tracts, especially the less fertile ones, may clearly have been assessed
disproportionately high by the settlement under revision ; or their general
state of prosperity may not justily the imposition of the usual rate of enhance-
ment. [ would therefore desire you to consider whether the method should
not be that of delermining, upon the principles you advocate, the general
enhancement of the tract under revision, and of distributing that enhancement
over the estates comprised in it in accordance with the circumstances of each,
which it is the object of the improvement in village records to enable the
Settlement Officer readily to ascertain.

25. I observe that your proposals relate to Upper India only; they are,
however, it appears to me, equally applicable, mutatis mutandss, to the ryot-
wari settlements of Madras and Bombay. A scheme closely resembling that
which you propose was unsuccessfully advocated by the Government of
Madras in 1868, and my predecessor in Despatches of the last two or three
years has urged princip{;s in all essentials similar upon the Government of
Bombay. I would suggest, therefore, that you should. consult the Local
Governments of Madras and Bombay whether the principles now approved n:zy
not be extended to those Presidencies, with such modifications as may be
required by local circumstances.

26. 1 enti'rely concur in the views expressed in the 54th paragriph of your
Excellency’'s Despatch; that the liability of landcwners, either to bear a share

8 His letter of and March 1874.
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inlocal or provincial cesses, or in any general taxation which it may be neces-
sary to impose, remains altogether unaflected by the proposals now approved.

27. In your 51st and following paragraphs you state your views upon a
collateral and extremely important subject, ~that of the protection of tenants,
in its connection with the question of the principles of settlement. The policy
you now propose has, you say, been conceived entirely in the interests of
owners as islinguishc! from those of tenants; but a fair and reasonable
measure of protection to all tenants is, you think, a necessary condition of it ;
the two questions are inseparable, and unless the benefits of the new land sys-
tem can be extended in some degree to the tenants, you do not care to move in
the matter. The particular measures of protection to be adopted for each pro-
vince must be settled after local inquiry and in consideration of local cir~
cumstances ; but, ‘speaking generally, you consider that rents should be
enhanceable only on the same grounds as and in some proportion to enhance-

- ment of revenue; and that tenants now unprotected by the law shall receive a
certain fixity of tenure. And you ask in effect that, in accepting your pro-
posals as to the future principles of the land revenue demand, I shall approve

- your views on the question oFtenant right.

28. While I fully sympathise with you in your desire to make the agri-
cultural population generally sharers to the greatest practicable extent in the
benefits which a better system of assessment is calculated to secure to the
country, I could not sanction the announcement of any policy on so important
and difficult a subject as tenant right for any part of the empire until the facts
and progosals had been fully laid before me, with the views and opinions of the
local authorities. '

29. The circumstances of the agricultural community, and the laws and
customs on which the relative rights of the various agricultural classes rest,
vary gﬁ'eatly in different provinces. In some (as the North-West Provinces
and the Punjab) the law has within recent years been settled on a basis gene-
rall recognised to be upon the whole satisfactory. In others, the law is now
under revision irrespectively altogether of the question of settlements. Else-
where (asin Oudh) we are bound by concessions, engagements, and laws, which
render it necessary to proceed with the utmost caution and deliberation.

3o. It is'obvious, therefore, that if any change be r'oposed' as regards’
tenant right, the subject must be treated on its merits in each province. .

3t1. I so far agree with you, that I am of opinion that the introduction of
_new arrangements in respect to settlement which offer special advantages to
the zemindar and superior holder affords a fitting opportunity for making any
chan%e which may be thought desirable in favour of the tenant;butlam
unable to concur in your view that the one reform must be treated as insepar-
able from the other. * )

33. Unless, therefore, the Local Government of any particular province
is of opinion that the opportunity should be taken for,acropting measures of
additional protection to tenants, I see no reason why on that account you should
delay the introduction of the principles of assessment now approved, which
are sound in themselves and will confer great benefits on the agricultural
community. ‘

I bavethe honour to be,
-My LORD MARQUIS,
Your Lordship’'s most obedient, humble Servant,

KIMBERLEY.
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No. 4 (Revenue), dated India Office, London, the 8th January 188s,
From—Her Mojesty's Secretary of Stale for India,
To—The Government of India.

I have considered in Council your predecessor’s letter, Revenue, No. 16,
dated 16th August 1884, transmitting, with the recommendations of the Govern-
ment of India, aletier from the Government of the North-Wes* Provinces, in which
Sir A. Lyall submits his own views, together with opinions of the Board of Re-
venue, of several local officers, and of some of the leading landholders, upon the
subject of the practical application to revisions of settlement in the North-West
Provinces of tﬁe principles Jaid downin the letter of the Government of India,
Revenue, No 17, dated 7th October 1882.

2. Of these principles, the following were included in the original scheme
submitted for my sanction ; they were approved by my despatch dated 2and
March 1883 ; they are accepted by the Lieutenant-Governor and by the majority
of the local authorities who have been consulted; and they may therefore be con.’
sidered as finally decided upon :—

(t) That the policy of a permancnt settlement, pure and simple, shall be
abandoned.

(2) That the State shall still retain its claim to share in the ¢ unearned
increment * of the value of land to which there is a tendency in a

. progressive country

(3) That a general and permanent rise in the prices of produce is one of
the principal indications and wneasures of this increment.

(4) That it is nevertheless desirable to modify the existing system of
revision of the temporary settlements of land revenue, with the
view of rendering it less arbitrary, uncertain, and troublesome to
the people.

(5) That this modification should be effected at least in the following
particulars : —

(a) Repetition of field operations ﬁ:urvey. valuations, minute inquiries
into assets, and the like) which are considered to be inquisitorial
and harassing to the people should be, as far as possible, dis-
pensed with on a revision of settlement.

(6, Enhancement of assessment should be based mainly on considera-
tions of general increase in the value of land.

(¢) The assessment of an estate should-not be revised merely with the
view of equalising its incidence with that of the assessment of
other estates

(d) Improvements made by the landholders themselves shouid not be
taken into account in revising assessments, but impravements
made at the cost of the State should be taken into account, and
also, to some extent, increase of cultivation.

3. From certain portions ol the original scheme, such- as the proposa' to
frame * initial ” assessments inanticipation of the expiration of' current settle-

ments, and for reducing the period of the currency of settlefnents. I was com-
pelled to withhold my approval. The Lieutenant-Governor objectsto them ; and
as the letter now under acknowledgment does not' insist upon them, it will not

be necessary to refer to them further.

4 Of the principles included in_the original scheme which remain to be
decided on, the following are the most important. They are closely connected,



136

but it will be convenient in this despatch to deal with themn separately so far as is
possible :—-

(1) Thar enhancement of assessment shall be uniform over a province, or
at least a district, and shall not ordinarily (with some exception as
regards extension of cultivation) be modified in any way, in respect
of particular estates, in consideration of the actual change, either
increase or decrease, which inay have taken place in their rental
value, during the currency of the expired settlement.

(2) That the rules which govern enhancement shall be so framed as to
enable the landowner himself to forecast, with approximate certain-
ty, what will be the enhancement upon his own estate onrevi-

sion. )
(3) That, especially with the object stater in the last clause, enhancement
: of assessment on revision shall (with some exception as regards

extension of cultivation) be regulated solely by rise in the prices of
produce, a limit, however, being fixed to the enhancement, so that
(a) no rise in prices shall justify an enhancement of more than 15

per cent, (4) asmall increase in prices shall not authorise any
enhancement.

5. In my Despatch of 2and March 1883, I expressed the doubts which
occurred to me respecting these principles, and the present papers show that the
Lieutenant-Governor and the majority of the local authorities are opposed to
them. But in the letter under acknowledgment the original views of the Govern-
ment of India are still maintained. In these circunistances it is necessary for me
to state, for the information of Your Excellency, the decision at which I have
arrived after careful consideration of the papers before me.

6. As regards the first point, it appears to me that the correspondence now
forwarded from the North- West Provinces justifies the doubts expressed in para-
graphs 20, 23, 34 of my Despatch of 22nd March 1883. Practically the case
stands thus. It 13 shown by the most experienced officers that in every district

- there are estates which could not bear an enhancement, or of which the assess-
ment cught even to be reduced, on a revision, though the general rise of prices
or increase of agricultural wealth might justify a considerable enhancement on
the whole district. . . This:may arise [rom several causes, either from actual error
in the original settlement in ascertaining existing or estimating future assets, or
from calamities affecting the estate during the currency of the settlement. For
such tracts or estates any uniform rate of enhancement, although it might be
justifiable on an average, would manifestly be too high, and as Goverament could
never deliberately ruin such localities, it follows that if the proposed rule were
adopted, considerations of the effect on such cxceptional estates must govern the
general rate of enhancement ; it must be low enough notto injure them, s.e.,

-~ must be practically nil.

7. On the other hand, it is shown that there are estates whose value, quite
independently.of any exertion or outlay of the owners, will be found to have
increased during the settlement period to an amount far beyond the general
incréase in value of the tract to which an uniform rate of enhancement would be
-applied. The same observation applies with equal force to parganas or even
distiicts. The cases of Lalitpar (p. 173 of the compilation), the rental value

- of which will probably be doubled Ey the construction of a railway, and of Bulund-
shar, in which district the increase in actual rentals since the last settlement
would justify an enhancement of 58 per-cent. (pp. 287, e¢ seé.), are examples in
point. Ahgough I share the opinion of Your Exccllency’s Government that the
enhancement of the assessment of such prosperous [ocalities should be strictly
.moderate, and should not, merely in order  to secure equality of incidence, be
higher than financial or other considerations may show to be appropriate in each
case, yet I am unable to perceive either the justice or the policy of the Govern-

. ment Kinding itself to impose-upon them no higher a rate of enhancement than

...»might.be properly-applied:toother localities which were originally assessed more
-+heavily, or which have prospered less.

L}
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8. It appears to me that the rule of uniformity, if applied in the manner
apparently contemplated (paragraphs 6, 7, 8, 16, of the letter under acknowledg-
ment) would undu’; restrict the expansion of the land revenue in general, while
it would hav: a strong tendency to cause over-enhancement of the less prosperous
localities. [For these reasons [ am unable to approve it.

9. To the second of the above-mentioned principles the objections appear
to me equally strong. In the first place, it does not seem to me possible that,
under the system which your Government -desire to introduce, any landholder
** should have a criterion beforehand of what increase, within the limit of 15 per-
cent. he might have to pay ” on the expiration of his current settlement. No
one can do more than guess at the future courseof general prices, or at the course:
of prices of the particular staples of any estate, yet it is proposed that on consi-
derations of prices the future determination of the assessment shall depend. The
landowner could only make a rough estimate on the expiration of his settlement
of the assessment which Government ought to impose, and the power of making
such an estimate, it seems to me, would §e practically valueless to him, and would
only make him dissatisfied, since he would be powerless to enforce his anticipa- *
tion, which must still be dependent on the justice and moderation of Government,
unless, indeed, it is intended to permit him to establish the accuracy of his own
estimate by suit, and thus to transfer to the courts of law the determination of
the amount of the revenue, an innovation which can hardly be .contemplated.
Finally, it is intended that the liability of landowners, to whatever local, provincial,
or general taxation may from time to time be imposed, shall remain unchanged
(paragraph 54 of the letter of 17th October 1882). Such a reservation, indeed,
is necessary ; but it will, as is justl{ ointed out in the North-West Provinces

apers (pp. 51, 65,77 of the compilation) effectually prevent the growth of that
eeling of confidence in the limitation of the treasury demand which it is the ob-
ject of the proposal to promote. :

10. The third point is one of great importance, and is that which is chiefly
dwelt onin the correspondence from the North-West Provinces. - ‘The Govern-
ment of Your Excellency propose that the uniform and limited enhancements.
contemplated shall be determined solely on the ground of a general rise. in prices.

11. In ryotwari provinces, that is, in those parts of the country where the
actual cultivator holds direct from the State, the assessment of a holding is
determined by Government in proportion to its value on general considerations,
irrespective of individual exertion, investment of private capital, or other cause
special to the holding. In such a case the rule prorosed is_in principle sound,
although there are considerable difficulties in applying it even in a ryotwart
country, owing to circumstances which aréstrongly insisted on in the North-West
Provinces correspondence. Such are the great fluctuations in the prices of

roduce common in India, and the consequent uncertainty whether the prices
ruling at the time of revision will not again fall ; the difficulty of determining the
staples, the price of which affects the assessment of each estate ; the questions
whether the * standard of comfort "’ of the ryot, the share of the produce he
habitually requires for his subsistence, has not risen since the old assessment
was fixed, or whether an increased population does not demanq a larger
proportion of the total produce. Still the principle has been decided to be
sound as regards Madras and Bombay, and this may also _be admitted as regards
those estates in the North-West Provinces which are cultivated solely- by their

owners.

12. It is, however, shown in the correspondence that the case is widely differ-
ent when, as is general in the North-West Provinces, the assessment is paid, not
directly from the produce of the Jand, but in fact as well as m theory from cash
rents paid by the actual-cultivators to the revenue-paying proprietors. Such
rents, it is demonstrated, though in thelong run influenced by prices, have
no immediate relation to them, and the result of applying the principle under dis-
cussion might be, often would be, that the proprietor would-be called on to pay
a heavier assessment though his rental had not increased, and though the pur-
chasing power of his income had been diminished by the rise of prices; or, on
the other hand, that his assessment would not be enhanced though he had in-

18:LD 21
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creased hisincome by raising the rents of his tenants without the justification of
higher prices. It is not necessary for me to insist further on this point. Your
Government admit that the objection is fatal to their scheme taken alone. “We
cannot,” it is said in the letter under acknowledgment (para. 10), * avoid the

conclusion that, as matters now stand, prices will prove an unsafe basis for
revenue enhancement.”

13. But itis argued (para. 11, ef'seg.) this would not be the case if rents, as
well as revenue, were made to depend on prices. Your Government, therefore,
reverting in effect to their original proposals (paras. 532 and §3 of letter of 17th
of October 1882), contemplate such a modification of the rent law of the North-
West Provinces, as shall give an occupancy right to almost all tenants, and shall-
permit the landlords to enhance rents solely on the ground of, and in some pro- -
portion to, a rise in prices. It is urged, first, that such a measure will be greatly
to the advantage of the tenants ; next, that it will be to the advantage of the
landlords, because it will render possible the scheme for the regulation of revenue
enhancements which will, it is believed, benefit the landlords; finally, that the
two measures ought not to be dissociated because, by the offer of the enhance-
ment scheme, the consent of the landlords to the proposals as to rent can be
purchased. .

14. My instructions are asked for upon these suggestions for modifying the
existing rent law in the direction of a large extension of tenant right, suggestions
of far greater importance than the alterations proposed in the settlement system.
But I have not before me the materials for any definite decision on the subject.
In m{ despatch of 32nd March 1885 (paras. 28-32) I informed your predccessor
that I could not sanction proposals of the nature of those contained in paras. ﬁz
and 53 of his-letter of I7tﬁ October 1883 without being fully acquainted with the
facts on which they were grounded and with the views of the local authorities
regarding them. This inﬁmnation I have not received. Paragraph 13 of your
letter now under reply contains a statement of the opinion of your Government, that
a revision of the rent Jaw of the North-West Provinces is necessary, but . neither
in thatletter nor in that of the 19th October 1883,do I find any statement of
facts in support of that opinion. The Lieutenant-Governor has not . referred the .,
question for the consideration of the authorities whom he consulted upon the
assessment scheme, and has expressly refrained from committing himself to any -
opinion on it. Indeed, it appears from paras. 13 and 22 of the letter now under
acknowledgment that the local Government is still prosecuting inquiries, without
reference to the assessment discussion, into facts bearing upon the working of
the present rent law. .

15. Without, however, prejudging the question it may be useful that I
should remind Your Excellency that about 1832, when the original settlement of
the North-West Provinces was undertaken, a very high authority, Mr. Bird,
recommended a policy not widely differing in principle from that which is now
advocated, namely, that on'the introduction of a settlement, Government should
fix for its term not only the revenue byt the rates at which the proprietors should
be entitled to levy their rents. This proposal was carefully considered by the
then Governor-General, Lord W. Bentinck, and his reasons, at that time accept-
ed as conclusive, are still on record for rejecting it, and for leaving it to the
people (except in the case of thgse who were then decided to possess occupancy
rights), to determine among themselves the amount of rents. For nearly two
ﬁenerations, therefare, the economical system which it i3 now proposed to alter

as prevailed, and the immense property in land which has grow: up in the
North-West Provinces during the past half century has been founded on it.
Forty years later, in 1873, a law was enacted, after most careful inquiry and
discussion, which defined the rights of the permanent cultivators or occupancy
tenants, and gave them all the protection to which they were ascertained to be
“entitled. I need scarcely observe that intcrference with- existing rights - of
property must always be attended with grave incopveniences, and is justifiable
‘only on the most clearly established necessity. There is nothing before me at
present to prove that such necessity exists.
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16. Finally, I am not convinced either that the particular scheme for
determining the relations between landlord and tenant which is advocated by
the Government of India is practicable, or that it would be accepted by the
people generally without dissatisfaction. I observe in the correspondence that
although some able and cxperienced officers are in favour of it, most of the
authorities who have noticed it view it with apprehension, and the PBoard of
Revenue (page 50 of the compilation) * cannot conceal from themselves the
grave discontent. which its introduction will excite among the landowning classes,
and the extreme difficulty of determining the rent of petty cultivators® holdings on
the proposed basis " of prices. As regards the latter remark the great- difficulty
of regulating rents on this basis has been shown in connection with the pending
legislation for Bengal, where it hasnot yet been found possible to frame a satis-
factory scheme for the purpose.

17. For these reasons I am unable to approve of those of the proposals
before me the feasibility of which depends upon the adoption of " the suggestions
telating to an extension of tenant right, and I am compelled therefore to withhold
my assent {rom those portions of the general schema for the amendment of the
settlement system which are detailed in paragraph 4 above. I should greatly
regret, however, that on this account nothing should be done to diminish the
admitted evils of periodical resettlements on the present system, and I therefore
proceed to consider Sir A. Lyall’s proposals. _

18. These proposals appear to be briefly as follow :— .

(@) It is advisable to declare a limitation to the amount of enhancement
of the land revenue that may be demanded at all future revisions
of assessment of fairly developed estates, and to abandon the
scrutiny of rental assets and the system of detailed settlements in
such estates. _

(4) To this end the estate should be declared the unit of operations, and
all estates in temporarily-settled districts where fresh survey and

~complete revision of records and assessment are not absolutely
necessary, might be classed as—

(1) Fairly developed estates, that is, estates having a cultivated area
reachin% to or exceeding a certain percentage (to be determined
by the Government of India) of the malguzari area ; and

(I1) imperfectly developed estates, that is, estates having a cultivated

_ area below the fixed percentage of the malguzari area.

(c) In estates belonging to Class [I, revision of assessment might be made
on the village papers after such scrutiny and testing as might be
found necessary, and no limitation in the enhancement below the
standard proportion of half-assets would be fixed.

(d) In estates belonging to Class 1, the revenue might be enhanced by the
assessment of a general rate (without scrutiny of rental assets in
individual estates or reference to increased cultivation) on gene-
ral considerations, such as the tise in the letting-value of the land
throughout the pargana or tract; but the amount of the enhance.
ment should not exceed a certain fixed percentage (to be fixed by
the Government of India) of the expiring demand.

(¢) The settlement of any estates in Class I, the landholders of which
might object to assessment by the general rate, or the expiring
assessment of which was known to be inequitable and oppressive,
might be allowed on the method applicable to Class Il estates.

(/) In both Classes the right of the State in the increased agricultural
profits due to the introduction and extension of State improvements
that directly increase the unproductive power of the soil would be
reserved.

19. In some of the criticisms of Your Excellency’s Government on this
scheme (paragraphs 17—20 of-the letter under acknowledgment) I concur. My
principal objections to it,’as a whole, are :—(rs¢) that it appears to carry too far-
the principle of uniformity of enhancement and to limit unnecessarily the revenue
demand on the very estates (referred to in paragraph 7 of this Despatch) which can
best bear enhancement ; (2nd{y) that it involves what I cannot but consider the
dangerous policy of pledging Government for everto a particular line of action.
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g0. On the lattcr point [ entertain a strong opinion.  Some of the prumpahl‘.
administrative difficulties which now exist in India-arise in a measure from suct
pledges having been given on former occasions. I consider that there is a gdrea‘
difference between the Gov.rnment making a public declaration beforchand o
what its future action shall be, and its laying down from time to time the princi-
ples which shall regulate its action. The latter is necessary for the guidance:
of its officers and to secure uniformity and continuity in admmlstratlpn, while the
former would bind its hands, and the hauds of its successots, when circumstances
may have greatly altered. In my opinion, no hard-and-fast rules on the subject
of the present discussion should be laid downzno such pledge or promise as
that enhancements shall not exceed 15 per cent. should be given to the people.
Al the benefits anticipated from the scheme will accrue in duc Lime if the new
rules are promulgated simply by administrative order. When the people see that. .
these rules are really acted on, this will give more confidence than any prior
declarations. Besides, however good the scheme may be, it is certain t.hat there
will be points on which experience may enable the Goveérnment to introduce
improvements, and it wouls be a grave mistake, by making promises. now, so to
tie up the hands of the administration as to prevent such improvements in the
process, or the amendment of such flaws in it as may become apparent.

21. It is not desirable that I should attempt to lay down, for the guidance
of the Local Government, rules for the revision of settlements. But I may state
the general principle upon which, in my opinion, such operations should be con-
ducted, subject, of course, to the conditions specified in paragraph 2 of this
despatch. . ) -

23. All tracts which are in a backward condition, whether whole districts or-
parts of districts, will, of necessity, in the first instance, be excluded from
the operation of the scheme, because their present assessment would evidently
afford no proper basis for the future assessment.. These tracts must be left for

“regular settlement. As regardsother localities, when a settlement is about to
expire, a summary inquiry should- be made into- the condition and resources of
the tract, similar to that which has been so successfully carried'out by Mr. Benett
for ‘Bulandshar g. 387, et .seq. .of -the -compilation), and .upon the results
-of this-inquiry the Local Government, with the: approval.of the Government of
India, should determine the general rate of enbancement.to be applied to the
tract. The factors to be taken into consideration weuld be, general rise in
agricultural prices, in actual rentals, and in letting value and.sale-price of land,
and care would, of course, be taken that the increment determined on should be:
such as would not unduly raise the revenue, certainly notin dny case beyond
50 per cent. of apparent assets. There is no necessity for determining before-
hand what shall constitute the unit of area, that is, the area to which the same
rate of increment will apply. This must depend upon local conditions. It
‘might be the whole district, or, when the conditions .of. ,progress vary, different
sections of it. Within that area the rate of increment, as determined by the:
Local Government would, as a rule, be applied by the Settlement Officer rateably

“all round. But it should be in his discretion to treat special cases exceptionally,
There may be tracts or groups of estates to which a rate higher than the average

- rate should be applied, such, for example, as have benefitted by improvements
made at the expense of Government, or where there has:been an unusual increase:
of cultivation orrise of rental.- There may very probably, on the other hand,
-be estates in-which, from over-assessment or other cause, it may not be expedient
to take the whole increase, or any part of it, or in which possibly even 2 reduc-
tion of the existing demand may be required. And objecting proprietors might
have the option, as proposed by Sir A. Lyall, of a regular revision.

23. A procedure, such asis here sketched, if introduced with care and
applied with discretion, may be expected to diminish, if not altogether to remove,
the evils of the present system of periodical re-settlement, whilstit would not
anduly sacrifice the claims of the State to profit by the increasing value of the

- land. R S :

' -24. I desire that- no time ‘may be lost in issuing instructions to the Local

" Government in accordance with the decisions contained inthis despatch, and &
copy of it should be supplied to the Lieutenant-Governor for his information.
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APPENDIX E.
(Referred to in angwer to Question No. 48.)

Statement Showing the number
‘.. of Primary Schools for Boys
and Qrls, the number of

" scholars in such schools and
the expenditure on such
schools in British India for

the years 1912-13 and 1914-15,
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Priwary Sehools for Bogs and Girls in Brilisk Indsa.

Province.

Madras e . "

Bombey . o
Bengsl o
Usited Provinces ... w .
Popjab ) " o o
Barms "
Bibar snd Or‘m.n “ "

Cootral Provinces and Barar .o

Assm "
No.tﬁ-Wat !'lonl-iet Proviucs
Coorg -
Delbi -’

Total

o

Nunopze or Prixiry

Nusmxz oF 3cuories 1x

Dizser 5xrRNDITCRE OX
Panney somoots.

8CROOLS. Priyaky scEOOLS.

101218. 181416, | 10128, | 101416, | 191208, | 1OL&IS,
9604 | 28444 | 1828 | 165308 somus | 6350610
13,368 10,80 814409 | 67,080 | 62,8706 | 01,3149
84,006 85502 | 1,905,804 | 1204248 | 8484203 | 80,89,501
11,108 11,627 680404 | 015016 | 20,60336 |  24,84406
4,398 5.A4M 20,348 | 206,647 | 1343748 |  16,80,048
5,321 6,769 184356 | 280,004 | 848268 |  1Ld5114
23,050 23,408 674406 | 680436 | 2100447 |  25,86,834
8798 4048 978798 | 269,518 | 1260060 | 14,464,060
8,790 4271 166,081 | 180,878 |  6,87,787 7,040
864 517 1848 28,051 09,009 m,eu

% 101 oase|  7se8| sssm|  anam
78 m. 4,308 5,734 29,054 ' 75307
127027 | 13,me | 6,265,861 | 5,447,850 | 2.80,31,379 2;cs,sa,aoo




